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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE BENCH,

KOLKATA.
O.A. No. 68 of 2025 (EZ)

" In the matter of:

Dusmant Kumar Bal
Applicant.

-Versus-

State of Odisha and others

Respondents.

COUNTER AFFIDAVIT FILED BY RESPONDENT No. 16.

I, Mano] Kumar ! Samal aged about 34 years, son of Mahendra Kumar

mcmoj K onmor Sama)

Samal, re51d1ng at Aruha, P 0. Aruha, P.S. Dharmasala, District- Jajpur,
Odisha, do hereby solemnly affirm and state as follows: -

1, That I am the Respondent No.16 in this instant case. I have gone

through the contents of the Original Application and I am well acquainted

with the facts of the case.

" 2. That the present Original Application as laid is not maintainable and is

liable to be dismissed.

3. That the present Original Application is liable to be dismissed on the




| X

4. That the Applicant has not disclosed his locus-standi in the present

Original Application, for which the present Original Application is liable to be

-dismissed with cost.

3. That the Original Application as laid is not maintainable either in facts

or in law and wholly misconceived. The present Original Application has

. been filed by the Applicant with the malafide intention and political motive.

Hence the present Original Application is totally misconceived and an abuse

of the judicial process.

6. That the present Original Application was filed in this Hon'ble

Tribunal with the following prayer;

“This Hon'ble Tribunal may please consider to pass the following

directions;

I Direct SEIAA and SPCB to withdraw the environment clearance and
CTO for violation of EC conditions and non-filing of quarterly

environment compliance.

II. Direct the Committee to ascertain if the quarry is in compliance of

guidelines dated 12.05.2020

III. Show cause the SEIAA authority and SPCB for inaction despite of
complaint dated 07.12.2024 and fix the responsibility of the erring

officer

IV. Director of Mines and Geology, Government of Odisha to assess the
extent/ quantum of Minor Minerals/Stone from Aruha BSQ Cluster

No.2/3 and Aruha BSQ excavated illegally and its market value,
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cost of restitution and environmental compensation and recover the

same from the private respondent.

V. Fix the accountability/responsibilities of the concerned Govt.
authorities and Tahasildar Dharmasala for their inaction and wilful
dereliction of duties causing loss to the state exchequer and damage

to the environment.

VL. Pass such other orders/directions as may be deemed fit and proper

in the bonafide interest of justice.

And for this act of kindness, the Petitioners as in duty bound shall

ever pray.”

N4 Omoj Kumarg Sama

7. That for better appreciation of this Hon'ble Tribunal, the following facts

are necessary for proper adjudication of the present case;

(A) That on 16.06.2021, the Tahasildar, Dharmasala, Respondent No.10
issued an auction notice inviting applications from the intending bidders for

_auction of twenty seven black stone quarry in Dharmasala Tahasil under the

provisions of Odisha Minor Mineral Concession Rules, 2016.

Copy of the auction notice dated 16.06.2021 issued by the Tahasildar,
Dharmasala, Respondent No.10 is enclosed here with and marked as

Annexure-A/16.

(B) That the Respondent No.16 submitted his bid along with other

bidders for participation of auction Aruha Black Stone Quarry No.5 (herein

after referred as Aruha BSQ No.5) over an area 20.00 acres having Khata
779, Plot No.2694(p) and 2807p) in the village Aruha, Tahasil Dharmasala

A~ INY y
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in the district of Jajpur. After opening of tender paper, the Respondent No.16
was declared as the successful bidder under the provisions of Section 27(6) of
the Odisha Minor Mineral Concession Rules, 2026. On 23.07.2021, the

- Tahasildar, Dharmasala, Respondent No.10 issued Form-F in favour of
Respondent No.16 under the provisions of Section 27(6) of the Odisha Minor
Mineral Concession Rules, 2026. After receipt of the aforesaid, the Respondent
No.16 accepted the terms & conditions and deposited the required amount as

per the direction of Tahasildar, Dharmasala, Respondent No.10.

Copy of the FORM-F dated 23.07.2021 issued by Tahasildar,
Dharmasala, Respondent No.10 is enclosed here with and marked as

Annexure-B/16. |

Maney Kumart Sama)

(©) That after depositing the required amount, the Respondent No.16 |
submitted its mining plan for necessary approval, which was approved on ‘
29.01.2022 by the Deputy Director Geology, Bhubaneswar. On 11.05.2022, the ‘
Environmental Clearance (EC) was granted by the Member Secretary, SEIAA,
Odisha. After receipt of approved mining plan and environmental clearance,

on 31.05.2022, the lease deed was executed between the Tahasildar,

Dharmasala, Respondent No0.10 and Respondent No.16. While the matter
stood thus, on 02.09.2022, the State Level Environment Impact Assessment
* Authority, Odisha, Bhubaneswar (SEIAA) issued a corrigendum of
environmental clearance with regard to extraction of 42,000 cubic meter of
road metal (black stone) per annum instead of 14,000 cubic meter per annum.
Accordingly on 13.03.2023, another lease deed was also executed between the
Tahasildar, Dharmasala, Respondent No.10 and the Respondent No.16. It may

be noted that after execution of lease deed, the Respondent No.16 has been
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Copy of the mining plan approved by the Deputy Director Geology,
Bhubaneswar, Copy of the Environmental Clearance (EC) dated 11.05.2022,
Copy of the mining lease dated 31.05.2022, Copy of the corrigendum
Environmental Clearance (EC) dated 02.09.2022 and Copy of the mining lease
deed dated 13.03.2023 are enclosed here with and marked as Annexures-

C/16, D/16, E/16, E/16 and G/16 respectively.

(D) That while the matter stood thus, on 15.04.2023, the Tahsildar,
Dharmsala issued a show cause notice to the Respondent No.16 alleging the

over extraction of 108112 cubic meter of black stone. In the said show cause

™ ang} kumarg Samal

notice, it was stated that “an assessment via Drone mapping/ETS survey by
an ORSAC-empanelled Technical Expert (RQP) as a part of the initiative
under “Prevention of theft of Minor Minerals” was conducted for your
leasehold quarry Lessee of Aruha BSQ (Ac 20.00) vide sairat case no34/2021
on dated 10.03.2023.” It may be noted that the aforesaid drone survey was
" conducted by the Tahasildar, Dharmasala, Respondent No.10 in the absence
of Respondent No.16 and the Respondent No.16 was never noticed nor
informed by the Tahasildar, Dharmasala to remain present at the time of

drone survey.

R

Copy of the show cause Notice dated 15.04.2023 of the Tahasildar,
Dharmasala, Respondent No.10 is enclosed here with and marked as

Annexure-H/16.

A (E) That after receipt of the aforesaid show cause notice, on 29.04.2023,
the Respondent No.16 wrote a letter to the Tahasildar, Dharmasala,
Respondent No.10 requesting to supply the relevant documents with regard

to over extraction.
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Copy of the letter dated 29.04.2023 of Respondent No.16 addressed to

the Tahasildar, Dharmasala is enclosed here with and marked as Annexure-

1/16.

(F) That after receipt of letter dated 29.04.2023, on 02.05.2023, the
Tahasildar, Dharmasala, Respondent No.10 wrote a letter to the Respondent
No.16 inter-alia stating that the departmental enquiry and corresponding

reports need not be attached with the show cause notices, as all the requisite

details have been mentioned in the show cause notice. Therefore under no

circumstances the principles of natural justice has been violated by the

authorities.

Copy of the letter dated 02.05.2023 of the Tahasildar, Dharmasala is

enclosed here with and marked as Annexure-J/16.

(G) That on 10.05.2023, the Tahasildar, Dharmasala, Respondent No.10

without supplying the relevant documents with regard to over extraction of

. 108112 cubic meter of black stone issued a demand notice to the Respondent

No.16 directing to pay a sum of Rs.8,63,33,919/- as the Royalty, DMF, EMF,

Penalty etc for such over extraction.

Copy of the Demand Notice dated 10.05.2023 of the Tahasildar,

Dharmasala is enclosed here with and marked as Annexure-K/16.

(H) That being aggrieved by the demand notice dated 15.04.2023 issued
by the Tahasildar, Dharmasala, the Respondent No.16 filed a writ application

. in the Hon’ble High Court of Orissa, which was registered as W.P.( C)
No.17332 of 2023. On 01.06.2023, the Hon'ble High Court of Orissa was
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Tahasildar, Dharmasala with a direction to supply the relevant documents

with regard to over extraction of black stone by the Respondent No.16.

Copy of the order dated 01.06.2023 passed by the Hon’ble High Court of
Orissa in W.P.( C ) No.17332 of 2023 is enclosed here with and marked as
Annexure-L/16.

1) That the Hon’ble High Court of Orissa in the aforesaid order
specifically directed the Tahasildar, Dharmasala, Respondent No.10 to
supply the relevant documents with regard to over extraction of black stone

by the Respondent No.16 and to give a personal hearing. As the same was not

" adhered by the Tahsildar, Dharmasala, for which on 13.09.2023, the

Respondent No.16 submitted a representation before the Collector, Jajpur,
Respondent No.4 with a request to intervene in the matter. As there was no
response from the Collector, Jajpur, on 07.11.2023, the Respondent No.16 filed
another writ application in the Hon'ble High Court of Orissa, which was

registered as W.P.(C) No.36628 of 2023.

)] That on 10.11.2023, the Hon’ble High Court of Orissa was pleased to
dispose of W.P. (C) No.36628 of 2023 with the following directions/order;

*q. In course of hearing, learned counsel for the Petitioner states
that highlighting his grievance, the Petitioner has made
representation to Opposite Party No.2 vide Annexure-19 series and
the same may be directed to be considered within a stipulated time,
to which learned Counsel for the State has no objection. |
5.  As agreed by learned counsel for the parties and after going
through the records, this Court, without expressing any opinion on

the merits of the case, disposes of the Writ Petition directing
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Opposite Party No.2 to consider the representation filed by the
petitioner vide Annexure-19 series, and pass appropriate order in
accordance with law within a period of four weeks from the date of

production of certified copy of this order.”

Copy of the order dated 10.11.2023 passed by the Hon'ble High Court of
Orissa in W.P. (C) No.36628 of 2023 is enclosed here with and marked as
Annexure-M/16.

(K) That pursuant to the aforesaid order of Hon’ble High Court of Orissa,
on 18.01.2024, the Collector, Jajpur, Respondent No.4 was pleased to dispose
of the representation of Respondent No.16 with the following

observations/order :

“xxx xxx But records further reveal that much prior to the date of
survey dt.10.03.2023, SEIAA already granted permission to the
petitioner on 02.09.2022 by which MGQ was enhanced to 42,000
CUM per annum in place 14,000 CUM per annum. This fact has not
been taken note of by the Tahasildar, Dharmasala while issuing the
impugned demand notice. On the other hand the impugned
demand notice reveals that the amount was calculated by
Tahasildar, Dharmasala taking into account that the MGQ is 14,000
CUM per annum and not 42,000 CUM per annum. This appears to

be an error on the face of record.

The Tahasidar, Dharmasala in the impugned demand notice should
have taken note of above fact and calculate the amount accordingly.
The impugned demand notice has to be re-calculated taking into

account the quantity permitted to be extracted as 42,000 CUM
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instead of 14,000 CUM and in that view of the matter the net
unauthorized extraction is to be calculated as 80,112 CUM and
basing on this quantity penalty and other charges should be levied
from the petitioner and accordingly the Tahasildar, Dharmasala is

directed to modify the impugned demand notice in terms of the

above.”

“The learned counsel for petitioner vehemently submitted that the
over extraction is any is not due to the fault of the petitioner and

that due to lack of proper demarcation of boundary resulting easy

Manoy “kumare Samal

access to the local villagers there is illegal and unauthorized mining
by the local villagers which ultimately resulted the alleged over
extraction and further submitted that due to lack of proper
boundary the drone mapping/ETS survey is not accurate. It is
found from the record that prior to the survey and since the date of
lease deed there was never official demarcation of the lease area of
the petitioner by the Tahasildar, Dharmasala in presence of the
petitioner. There is no material on record to show that there is any

pilferage or illegal mining by local villagers which can not be ruled
‘ out but there is no evidence in support of it. So no definite
%}F‘ conclusion can be drawan on this point.”
“Since the total extraction is within the total quantity allowed over
the total lease period if the petitioner would give an undertaking to
the Tahasildar, along with deposit in form of bank guarantee or post
date check in full or installments, as per revised penalty amount, then
he may be permitted to stare the mining operation for the balance

MGQ of materials subject to further approval of mining plan by the

department and issuance of Environment of Clearance by SEIAA.”




Copy of the order dated 18.01.2024 passed by the Collector, Jajpur,

Respondent No.4 is enclosed here with and marked as Annexure-N/16.

(L)  That pursuant to the aforesaid order of the Collector, Jajpur, Respondent
No.4, on 02.04.2024, the Tahasildar, Dharmasla, Respondent No.10 was pleased
to pass the impugned order modifying the earlier demand to the extent of
Rs.4,20,47,585/- instead of Rs. 8,63,33,919/- and further granted eight
instalments of Rs.52,55,949/- each within a maximum period of one year with

effect from 01.05.2024.

Copy of the order dated 02.04.2024 of the Tahasildar, Dharmasala,

Respondent No.10 is enclosed here with and marked as Annexure-O/16.

(M) That on 25.04.2024, the Tahasildar, Dharmasala issued a revised
demand notice of Rs.4,20,47,585.00 to the Respondent No.16 and further
. directed to deposit the said amount in eight instalments within a maximum

period of one year with effect from 01.05.2024.

Copy of the revised demand notice dated 25.04.2024 of the Tahasildar,

Dharmasala is enclosed here with and marked as Annexure-P/16.

(N) That after receipt of the aforesaid demand notice, on 31.04.2024, the
Respondent No.16 met the Collector, Jajpur, Respondent No.4 and the

ildar, Dharmasala, Respondent No.10 in their office and submitted a
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letter denying the over drawal/extraction of 80,112 cubic meter of black stone
and further stated that there was no demarcation of stone quarry by the
Tahasildar, Dharmasala at any point of time either at the time of handing over
. Ppossession of the lease or any point of time. At the time of measurement with
regard to over extraction, the Respondent No.16 was never noticed by any
authorities and behind the back of Respondent No.16, such measurement was
carried out by the Tahasildar, Dharmasala, which violates the principles of
natural justice as well as Article 14 of the Constitution of India. Further the
survey conducted by the Tahasildar, Dharmasala not in scientific manner and

further requested to recall the demand notice.

Copy of the letter dated 31.04.2024 of Respondent No.16 is enclosed

here with and marked as Annexure-Q/16.

(O) That while the matter stood thus, on 02.09.2024, one certificate case
was initiated against the Respondent No.16 by the Mining Officer, Jajpur
before the Collector, Jajpur alleging the non-payment of dues of
Rs.4,2047,585/- with regard to over extraction of black stone, which was
registered as Certificate Case No.08 of 2024.

) That it is humbly submitted that at the time of bid, the Respondent
No.16 had huge personal loan from his relatives. The Respondent No.16 had
also taken huge amounts from the customer/buyer by way of signing the
contract/agreement for supply of black stone. When the operation of black
stone quarry was stopped by the authorities alleging false, vague and illegal
emand of Rs. 8,63,33,919/- with regard to over extraction of black stone and

tiation of Certificate Case No.08 of 2024, the buyers issued legal notices to

381

A N QY{O‘A K Mmar - ‘So\mj\



X

the Respondent No.16 for non supply of black stone and further claimed huge
damages/compensations against the Respondent No.16. Finding no way out,
on 28.09.2024, the Respondent No.16 also met the authorities in their office and
submitted a letter intimating therein that he will deposit the amount of
Rs.4,20,47,585.00 under protest, as he has not over extracted the alleged
quantity of 80,112 cubic meter of black stone and further stated that the

* impugned demand including 100% penalty of royalty is not leviable by the

authorities, as it violates the provisions of Odisha Minor Mineral Concession
Rules, 2016, for which he requested further to recall the said demand. In the
said letter, the Respondent No.16 also reiterated his stand that at no point of
time there was no demarcation of the lease by the authorities and the
measurement is not scientific, which was carried out by the authorities in his

absence.

Copy of the letter dated 28.09.2024 of Respondent No.16 is

enclosed here with and marked as Annexure-R/16.

(Q) That on 22.10.2024, one Nrusingha Charan Baik and four others of
Aruha village filed a writ application in the Hon’ble High Court of Orissa in
shape of public interest litigation with a prayer for direction to enquiry into the
matter of illegal operation of quarry and crusher units in and around Aruha
hill and the said public interest litigation was registered as W.P. (-C) PIL
No.28032 of 2024, which is pending for adjudication.

(R) That after initiation of the aforesaid certificate case, the authorities
specifically the Collector, Jajpur, Respondent No.4 put pressure on the
Respondent No.16 to deposit the impugned amount, otherwise the certificate

nt will be recovered from him forcibly. Finding no way out, the
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Respondent No.16 has deposited the said amount of Rs. 4,20,47,585.00 under
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protest on the following dates only to overcome the pending certificate

proceeding;

SL. No. Date Amount
1. 30.09.2024 Rs.52,55,949.00
2 22.01.2025 Rs.15,00,000.00
3, 22.01.2025 Rs.30,00,000.00
4. 23.01.2025 Rs. 7,55,949.00
5. 23.01.2025 Rs.30,00,000.00
6. 24.01.2025 Rs.22,55,949.00
% 03.03.2025 Rs.30,00,000.00
8. 03.03.2025 Rs.15,00,000.00
9, 04.03.2025 Rs. 7,55,949.00
10. 25.03.2025 Rs.2,10,23,796.00
Total : Rs.4,20,47,592.00

Copies of the challans along with letters of Respondent No.16
depositing of Rs.4,20,47,592.00 under protest are enclosing here with and

marked as Annexure-S/16 series.
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(S) That as the Respondent No.16 has already paid the entire amount of
Rs.4,20,47,592.00 under protest, on 26.03.2025, the Collector, Jajpur was pleased

* to close the said certificate case against the Respondent No.16.

Copy of the order dated 26.03.2025 passed by the Collector, Jajpur in
Certificate Case No.08 of 2024 is enclosed here with and marked as Annexure-

T/16.

(T) That after disposal of certificate case against the Respondent No.16,
on 17.05.2025, the Respondent No.16 wrote a letter to the Collector, Jajpur
requesting to intervene in the matter, as the Respondent No.16 is not liable to
pay the aforesaid impugned demand of Rs.4,20,47,592/- and further requested

him to refund the said amount with interest.

Copy of the letter dated 17.05.2025 of Respondent No.16 is enclosed

here with and marked as Annexure- U/16.

. (U) That in the meanwhile, the Respondent No.16 has filed a writ

application in the Hon’ble High Court of Orissa inter-alia challenging the order
dated 18.01.2024 passed by the Collector, Jajpur, Respondent No.4 and the
order dated 02.04.2024 as well as the demand notice dated 25.04.2024 of the
Tahasildar, Dharmasala, Respondent No.10 and further prayed for refund of
Rs.4,2047,592/- along with interest and the said writ application was

registered as D-WP(C) R(, 95| of2025.
\AMN
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(V) That it is humbly submitted that on 20.08.2020, the Hon’ble National
Green Tribunal, Principal Bench, New Delhi in the case of O.A.No0.304 of 2019

(M. Haridasan and others Vrs. State of Kerala) was pleased to direct the Central

Pollution Control Board, New Delhi to examine and lay down more stringent

conditions with regard to distance of stone quarry, when blasts are involved.

Pursuant to the aforesaid directions of Hon'ble National Green Tribunal,

Principal Bench, New Delhi, on 09.07.2020, the Central Pollution Control Board,

New Delhi submitted a report before Hon’ble National Green Tribunal,

Principal Bench, New Delhi inter-ala stating;

“DISTANCE CRITERIA FOR PERMITING STONE QUARRYING

3.0 Minor Mineral Concession Rules

As per sub-section 1 of section 15 of the Mines and Minerals

(Development and Regulation) Act, 1957 (Central Act 67 0f 1957), State

Government has to make Rules for regulating the grant of quarry lease,

mining lease/permit, mineral concessions and purposes connected in

respect of minor minerals.

Accordingly, State Governments have framed rules and defined the

criteria of minimum distance of minor mineral mining from different

locations based on the type of mining used. (Annexure-I)

Annexure-1

(At Page No.6 of report)

Orissa | Minor
Mineral
Mining

100m

Minimum distance from any
railway line, National Highway,
State Highway or any reservoir

Orissa Minor
Mineral
Concession
Rules, 2004
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Minor
Mineral
Mining

50m

Minimum distance from any
tank, canal, road (other than a
National or State Highway or
other public works of buildings
or inhabited sites) public roads,
public buildings, temples,
reservoirs, dams, burial ground,
railway  track, = monuments,

Orissa Minor

Mineral

Concession
Rules, 2004

heritage sites etc.

6.0 Conclusion :

In view of available information, following minimum distance criteria

may be considered for permitting stone quarrying by SPCBs:
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Manoy Kuman_Sama)

Mining Type | Minimum Locations
Distance
A. When 100m Residential /Public buildings, inhabited
Blasting sites, Protected monuments, Heritage
is not sites, National/State Highway, District
Involved. roads, public roads, Railway line/area,
Ropeway or Ropeway trestle or station
B. When 200m ** Bridges, Dams, Reservoirs, River
Blasting is Canals, Lakes or Tanks or any othe
Involved. locations to be considered by States.

** Note : The regulations for danger zone (500m) prescribed by Directorate
General Mines Safety also have to be complied compulsorily and
necessary measures should be taken to minimise the impact on the

environment.

However, if any states is already having stringent criteria than the above
for minor mineral mining (i.e. more prescribed distances than the above),

the same shall be applicable.”




. this regard.
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Copy of the report dated 09.07.2020 of Central Pollution Control Board,
New Delhi submitted before Hon'ble National Green Tribunal, Principal
Bench, New Delhi in O.A.No. 304 of 2019 is enclosed here with and marked as
Annexure-V/16.

(W) That It is further submitted that on 03.12.2024, the Deputy Director
of Mines and Mining Officer, Jajpur, Regional Officer, State Pollution Control
Board, Kalinga Nagar, Tahasildar, Dharmasala along with the revenue officials

visited Aruha and after field inquiry prepared a joint inquiry report, wherein it

" is stated that Aruha BSQ No.5 is situated 210 meters away from the Railway

lines, 310 meters away from the Jabartali village road, 315 meters away from
the Habitations (Jabartali) and 290 meters away from Jabartali Government
Primary School). On 10.12.2024, the said joint inquiry report was prepared and
on 11.12.2024, the said inquiry report was submitted before the State
Government by the Deputy Director of Mines, Jajpur for kind information and

action.

Copy of the letter dated 11.12.2024 along with the Joint Inquiry report

dated 10.12.2024 is enclosed here with and marked as Annexure-W/16 series.

X) That on 05.03.2025, the Deputy Director of Mines, Jajpur Circle,
Jajpur, Respondent No.13 wrote a letter to M/s. TKS Consultancy Services to
carry out distance measurement of human habitants, schools, railway line etc.
from the black stone quarries of Aruha Clauster, Dharmasala tahasil and

further informed that one joint field enquiry will be conducted on 07.03.2025 in

/ Aflvocate
‘L 1""|AUK TOWN *
Thood, ON-28/10Y o
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Copy of the letter dated 05.03.2025 of the Deputy Director of Mines,
Jajpur Circle, Jajpur, Respondent No.13 is enclosed here with and marked as

Annexure-X/16.

(Y) That it is further submitted that on 07.03.2025, the Mining Officials
including Deputy Director of Mines and Mining Officer, Jajpur, Regional
Officer, State Pollution Control Board, Kalinga Nagar, Tahasildar, Dharmasala
along with the revenue officials also visited Aruha again and an ORSAC
Empanelled Agency M/s. TKS Consultancy Services also conducted the survey
through DGPS as per the request of State officials. On 17.03.2025, M/s. TKS
Consultancy Services submitted its report and map on the distance
measurement of human habitats, railway line, pond, schools etc. from Aruha
Black Stone quarries before the Mining Officer, Jajpur, wherein Aruha BSQ
No.5 are in safe distance i.e. more than 200 meter from the nearby Habitats,

Railway line, Ponds and Schools etc.

Copy of the DGPS report dated 17.03.2025 is enclosed here with and

marked as Annexure-Y/16.

| (Z) That on 24.03.2025, the Additional District Magistrate (Rev.) Jajpur,
. Divisional Forest Officer, Cuttack, Deputy Director of Mines (Minor Minerals),
Jajpur Circle, Sub-Collector, Jajpur, , Regional Officer, State Pollution Control
Board, Kalinga Nagar and Mining Officer, Jajpur were jointly visited the black
stone quarry area of Aruha village with field officials Tahasildar, Dharmasala
and accordingly, on 28.03.2025, the joint enquiry report was prepared, wherein

it was found that the Aruha BSQ No.3 and 5 are in safe distance i.e. more than

200 meter from the nearby habitants, railway line, ponds and schools etc. As
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surface area, the same could not be ascertained physically/ eye estimation due
to peculiar geographical conditions of the hilly terrain interspersed with valley
like landscape and patches of the plain road, for which it was decided to

engage ORSAC empanelled agency.

Copy of the Joint Enquiry Report dated 28.03.2025 is enclosed here
withy and marked as Annexure-Z/16.

(AA) That pursuant to the order/direction dated 15.04.2025 of this Hon’ble
Tribunal in the present original application, on 08.05.2025, the Additional
District Magistrate (Rev.) Jajpur, Regional Officer, State Pollution Control
Board, Kalinga Nagar, Deputy Director (Tech-Geology), Directorate of Minor
Minerals, Odisha, Bhubaneswar, Deputy Director of Mines, Directorate of
. Mines & Geology, Odisha, Bhubaneswar, Deputy Director of Mines (Minor
Minerals), Jajpur Circle, Mining Officer, Jajpur and Tahasildar, Dharmasala
were jointly visited the black stone quarry area of Aruha BSQ 3 and 5. After
due enquiry, on 16.05.2025 the joint enquiry report was prepared along with

and findings, action taken etc.

Copy of the joint enquiry report dated 16.05.2025 is enclosed here

with and marked as Annexure-AA/16.

(BB) That while the matter stood thus, on 01.07.2025, this deponent has
obtained the report dated 16.06.2025 of Odisha Space Applications Centre
(ORSAC) from the office of Deputy Director of Mines, Japur Circle, Jajpur
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under RTI Act, wherein the exaction of Aruha BSQ 5 has not gone beyond 6

meters from the lowest undisturbed contour line.

Copy of the letter dated 01.07.2025 of Deputy Director of Mines,
Japur Circle, Jajpur along with report dated 16.06.2025 of Odisha Space
Applications Centre (ORSAC) are enclosed here with and marked as

Annexure-BB/16 series.

8. That your deponent craves leave to deal with the averments/

allegations made in the original application in seriatim as hereunder:-

(D That the averments made in paragraphs No.1 and 34 of original
application are disputed and denied. It is also disputed and denied that this
deponent is operating the black stone quarry illegally and in violation of the

conditions of environmental clearance as well as the consent to establish and

. mining plan. The Applicant is put to strict proof of the same. It is humbly

submitted that the State Pollution Control Board has granted Consent to
Operate (CTO) in favour of this deponent after receiving the statutory

clearance of quarry.

All other allegations/averments made in these paragraphs are here by

disputed and denied.

. (1D That the averments made in paragraphs No.2 and 29 of original

application are disputed and denied. It is humbly submitted that on 03.12.2024,
the Deputy Director of Mines and Mining Officer, Jajpur, Regional Officer,
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State Pollution Control Board, Kalinga Nagar, Tahasildar, Dharmasala along
with the revenue officials visited Aruha and after field inquiry prepared a joint
inquiry report, wherein it is stated that Aruha BSQ No.5 is situated 210 meters
away from the Railway lines, 310 meters away from the Jabartali village road,
315 meters away from the Habitations (Jabartali) and 290 meters away from
Jabartali Government Primary School). On 10.12.2024, the said joint inquiry
report was prepared and on 11.12.2024, the said inquiry report was submitted
before the State Government by the Deputy Director of Mines, Jajpur for kind
information and action. Hence the allegations made in letter dated 06.12.2024

are not correct all.

Mane} Komare Sama)

All other allegations/averments made in these paragraphs are here by

disputed and denied.

(I) ~ That the averments made in paragraph No.3 of the original application

shall be dealt with at the time of hearing.

(Iv) That the averments made in paragraph No.4 of original application

* are disputed and denied. The same shall be dealt with at the time of hearing.

(v) That in reply to the averments made in paragraph No.5 of original
application, it is humbly submitted that on 25.04.2024, the Tahasildar,
Dharmasala, Respondent No.10 issued a demand notice to this deponent
directing to pay a sum of Rs.4,20,47,585.00. As this deponent did not deposit
the aforesaid amount, for which, the Mining Officer, Jajpur submitted an

application before the Collector, Jajpur, Respondent No.4 with a prayer for




X

initiation of certificate case against Respondent No.16 under OPDR Act and
the said application was registered as Certificate Case No.08 of 2024. Finding
no way out, as the Collector, Jajpur put pressure on this deponent to deposit

the amount of Rs.4,20,47,585.00, otherwise the same will be recovered forcibly

+ from Respondent No.16, on 28.09.2024, the Respondent No.16 met the

authorities in their office and submitted a letter intimating therein that he will
deposit the amount of Rs.4,20,47,585.00 under protest, as he has not over
extracted the alleged quantity of 80,112 cubic meter of black stone and further
stated that the impugned demand including 100% penalty of royalty is not
leviable by the authorities, as it violates the provisions of Odisha Minor
Mineral Concession Rules, 2016. In the meanwhile, this deponent has
deposited the entire amount under protest and without prejudice his rights &

contentions and has further filed a writ application in the Hon’ble High Court

+ of Orissa inter-alia challenging the order dated 18.01.2024 passed by the

Collector, Jajpur, Respondent No.4 and the order dated 02.04.2024 as well as
the demand notice dated 25.04.2024 of the Tahasildar, Dharmasala,
Respondent No.10 and further prayed for refund of Rs.4,20,47,592/- along

with interest and the said writ application is pending for adjudication.

All other allegations/averments made in this paragraph are here by

disputed and denied.

(VI)  That the averments made in paragraph No.6 of the original application

shall be dealt with at the time of hearing.
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(VIII) That in reply to the averments made in paragraphs No.8,9,10,11,19,

41 and 43 of original application, it is humbly submitted that on 20.08.2020,
the Hon’ble National Green Tribunal, Principal Bench, New Delhi in the case
of O.A.No.304 of 2019 (M. Haridasan and others Vrs. State of Kerala) was
pleased to direct the Central Pollution Control Board, New Delhi to examine
and lay down more stringent conditions with regard to distance of stone
quarry, when blasts are involved. Pursuant to the aforesaid directions of
l Hon’ble National Green Tribunal, Principal Bench, New Delhi, on 09.07.2020,
the Central Pollution Control Board, New Delhi submitted a report before
Hon’ble National Green Tribunal, Principal Bench, New Delhi inter-ala stating

that for permitting stone quarry, the minimum distance of stone quarries from

Momcj kunar. Samal

Residential /Public buildings, Inhabited sites, Protected monuments, Heritage
sites, National/State Highway, District Roads, Public roads, Railway
line/area, Ropeway trestle or station, Bridges, Dams, Reservoirs, Rivers,
Canals or Lakes or Tanks or any other location to be considered by States has
been fixed to 100 meter when a blasting is not involved and 200 meter when
blasting is involved and the same is applicable to the State of Odisha. Further
the Joint Enquiry reports dated 10.12.2024 and 28.03.2025 and DGPS report
dated 17.03.2025 states that the Aruha BSQ No.3 and 5 are in safe distance i.e.
more than 200 meter from the nearby habitants, railway line, ponds and

schools etc.

All other allegations/averments made in these paragraphs are here by

disputed and denied.

(IX) That the averments made in paragraphs No.12 and 13 of original
lication are disputed and denied. It is humbly submitted that on

022, the State Level Environment Impact Assessment Authority,



+ Odisha, Bhubaneswar (SEIAA) issued a corrigendum of environmental
clearance with regard to extraction of 42,000 cubic meter of road metal (black

stone) per annum instead of 14,000 cubic meter per annum.

All other allegations/averments made in this paragraph are here by

disputed and denied.

X) That the averments made in paragraph No.14 of original application

+ are disputed and denied. The same shall be dealt with at the time of hearing.

(XI)  That the averments made in paragraphs No.15 and 16 of original
application are disputed and denied. It is humbly submitted that on 16.06.2025,
the Odisha Space Applications Centre (ORSAC) has prepared survey report,
wherein the exaction of Aruha BSQ 5 has not gone beyond 6 meters from the

lowest undisturbed contour line.

All other allegations/averments made in these paragraphs are here by

disputed and denied.

(XII)  That the averments made in paragraph No.17 of original application
are disputed and denied. It is humbly submitted that there is no withdrawal

of ground water inside the lease hold area.

(XI) ~ That the averments made in paragraph No.18 of original application
? J Ci ﬁ}‘t‘ disputed and denied. The same shall be dealt with at the time of hearing.

’Q N.S; '
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(XIV) That the averments made in paragraph No.20 of original application

are disputed and denied. The same shall be dealt with at the time of hearing.

(XV) That the averments made in paragraphs No.21, 22, 23, 24, 25, 26, 27, 28,
30, 32, 35, 36 and 42 of original application are disputed and denied. The same
shall be dealt with at the time of hearing.

(XVI)  That in reply to the averments made in paragraph No.31 and 38 of

original application, this deponent has no comment.

* (XVI)  That the averments made in paragraph No.33 of the original
application shall be dealt with at the time of hearing,

(XVIII)  That the averments made in paragraphs No.37, 39, 40, 44, 45, 46 and
47 of original application are disputed and denied. The same shall be dealt

with at the time of hearing,

(XIX) That the averments made in paragraphs No.48 to 56 of original
* application shall be dealt with at the time of hearing.

9. That the averments which have not been specifically denied by this

deponent are hereby disputed and denied.

10. That this deponent carves leave of this Hon'ble Tribunal to file

additional counter affidavit, affidavits, documents etc. if deemed necessary
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11.  That the facts stated above are true to the best of my belief, knowledge

and based on official records.

IDENTIFIED BY
) 4,  Momej kumar @
?‘7‘9_} DEPONENT

Advocate’s Clerk

CERTIFICATE

Certified that due to non-availability of cartridge papers, this counter
affidavit has been typed on thick white papers, which may kindly be

accepted.
Place: Kolkata By the Respondent No.16 through
Datei_qz)(r)'7.2025 C€ s S S

Advocate.
e
(PRABHU PRASAD MOHANTY)
E.N. O/162/1993
genGEis Mobile No. 9437019196
c oneni *’ Q}D@\,Edmﬂ prabhupadamohanty@gmail.com
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From: -

To

Sub:

Sir/ Madam,

=" ANNEXURE &1k

FORM - F

Intimation to Successful Bidder [See rule 10(11), 16(9), 27(6)]

Letter No. %9/8 / Datedi,_g ' 2 ';2'{

Tahasildar, Dharmasala

Manoj Kumar Samal 5/0-
Dharmasala Dist- Jajpur

Intimation to successful bidder.

Mahendra Kumér Samal Vill-

—

This is to intimate that, you have been selected as the successful
bidder for quarry lease described below, namely: —

Aruha Black Stone Quarry vide Sairat Case No 34/2021, Area Ac.
20.00 for a period of five years based on your application for the said
lease. The amount of additional charge bid by you and accepted is Rs
(130+238+1) = 369 per cubic meter. The Cluster mining plan has been
approved and the environment clearance for the said leage has not been
obtained. The tentative selection is subject to the provisions of the OMMC
Ruies, 2016 and to the terms and conditions annexed with this letter.

You are directed to convey your acceptance to the terms and
conditions and to deposit an amount of Rs 3861950.00 (Rupees Thirty
Eight Lakh Sixty One Thousand Nine Hundréd Fifty) only as 1/4t of the
bid amount of the year as prescribed under rule 27(7) & (9). Proof of
deposit of the aforesaid amount along with acceptance should reach the
undersigned within fifteen days of the date of issue of this letter failing
which this intimation shall stand automatically revoked without any
further notice and the earnest money shall stand forfeited.

You are also directed to execute deed in respect of the quarry lease
for the aforesaid area within the period specified in sub-rule (1) of rule 43
of the Odisha Minor Mineral Concession Rules, 2016.

Yoursfaj fully,
© o o\
e\ 2%
‘;S-\(’, Tahasildar, Dharmasala
f (Name/ Designation)
@0@0 Q‘?‘S@ (Competent Authority)
< O
»
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ALONG WITH PROGRESSIVE MINE CLOSURE PLAN |

(Preparea under Rule 28 (4) of the Odisha Minor
Mineral Concession Rules, 2016)

OF
ARUHA BLACK STONE QUARRY

(CLUSTER SERIAL NO - 2/5)

OVER 20.00 ACRES OR 8.09 HECT IN VILLAGE
ARUHA UNDER DHARMASALA TAHASIL OF
JAJPUR DISTRICT, ODISHA.

- T A iy A g Sy Srar S W

APPLICANT :-MANOJ KUMAR SAMAL

PLAN PERIOD -FIVE YEARS

PREPARED BY
SATYARANJAN MOHANTY

RQP/OD/058/2016
R

: \
Deputy Direcior 330l0gy
Authorised Officer
Dirsctorate of G&Q}ogy
Bhubganaswar
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CONSENT LETTER

The Mining pian in respect of Aruha Black stone Quarryyfﬁipe—ggngojo Acres or 8.09 Ha
under khata No779 bearing plot no.2694(p) & 2807(p) In mouza Aruha of Tahasil
Dharmasala in the District of Jajpur state of Odisha has been prepared by Sri
Satyaranjan Mohanty RQP/OD/058/2016 Laliteswar Nagar, Dist — Jajpur- as per
Form- O prescribed under OMMC Rules-2016. | request the Concerned Authority of
Directorate of Geology, Bhubaneswar, QOdisha tc make further correspondence
regarding approval of the Mining plan with the said recognized person on his
following address:-

Sri Satyaranjan Mohanty

Recognized Qualified Person

Laliteswar Nagar(Near Apex School)

Dist:- Jajpur

Pin:- 755001

Mail id :- msatyaranjan76@gmail.com

Mobile No :- 9438563781, 7978039315

I hereby undertake that all the modification so made in the Mining plan

by the recognized person be deemed to have made with my knowledge, consent and

shall be acceptable to me and binding on me in all respects.

Maneg Kumar &aw

Signature of the applicant in full
Full name in block letters:

(MANOJ KUMAR SAMAL)
S/o — Mahendra samal
Place : At/:- Aruha
Po/:-Aruha
Ps/- Dharmasala
Date : Dist :- Jajpur
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| hereby undertake to submit the financial assurance as decided by the competent
authority in form bank guarantee from any nationalized bank as and when required
by the competent authority.

Place :

Date :

%
2 .
— $ .

*
-

£
>

UNDERTAKING

W\cmeﬁ komare Sama)

Signature of the applicant in full

Full name in block letters:

(MANOJ KUMAR SAMAL)
S/o — Mahendra samal
Al/:- Aruha
Po/:-Aruha
Ps/- Dharmasala
Dist :- Jajpur

i AP ) it e
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LIST OF PLATES

ﬂ-mF_’lmeAJte .No Descri ptioln Scale (RF)
Key Plan 1:50,000
[ Lease plan 16" = 1 mile
lil Surface Plan 1:2,000
IV&IVA Geological plan & section 1:2,000
V&VA Development plan & section 1:2,000
}/I&VIA Conceptual plan & section 1:2,000
VIl Environment management plan | 1:2,000
Progressive Mine Closure Plan | 1:2,000
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[See Rule 28 (4) of the Odisha Minor Mineral Concession Rules, 2016]

MINING PLAN OF ARUHA BLACK STONE QUARRY FOR WINNING OF
BLACK STONE UNDER, DHARMASALA TAHASIL OF JAJPUR DISTRICT.
. CATEGORY: (B)
As specified by MoEF vide Notification No. J-13012/12/2013-1A- (1) dated
24.12.2013

CHAPTER-1.0

Name & Address of the
Lessee

Particulars of the
area(Acreage, Boundary
Description & Land Schedule):
(Attach location map and
surface plan showing the
existing features of the area
with contours at 2 m interval)

Status of the Lessee(Private
Individual/Private Company/
Public sector Undertaking /
Joint sector Under taking/
Others)

Period of Concession

Mineral intended to be won

Approved
T

¥ o
Deputy Dxrecto%eology
Authorised Officer
Directorate of Geology
Bhubaneswar

Manoj kumar samal
S/o-mahendra samal,
At — Aruha,

Ps- Dharmasaia

Dist - Jajpur

Aruha black stone quarry over 20.00
acres or 8.09 hectares. Khata No.779,
PlotNo.2694(p),2807 (p)&2808(p),Kissam
pahada, Village-Aruha. Authenticated
Land Schedule is mentioned on plan
provided by revenue Authority and
attached in Plate No -ll. Location Map-
Plate No-l, Surface Plan- Plate No- lll.

Private Individual

Five years.

Building stone/ Road metal

J

Satyaranjan Mohanty
RQP/OD/058/201 6
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Name, Address & Regd. No. of
RQP preparing the mining plan
with validity of Recognition

Order No. & date of competent
Authority granting the
Concession (copy of the Order
to be attached)

If, forest area, whether forest

clearance obtained
(attach copy of forest clearance)

Approyved

Deputy Directef Geol
Authorised Ofr‘icerogy
Directorate of Geology

Bhubaneswar
S}
<<
<‘<”%
4
)
< <%

Satyaranjan Mohanty

Baidyarajpur.

Laliteswar nagar (Near Apex School)
Dist:- Jajpur-755001

Email - msatyaranjan76@gmail.com.
Mobile No- 9438563781, 7978039315
Registration No - RQP/OD/058/2016
Valid up to- 02.08.2026

Order no — 4813,dated 06.12.2021(copy
enclosed in (Annexure 1)

The total area is non-forest Govt. land as
envisaged from the land schedule
supplied by the revenue authorities.
Hence, Forest clearance is not required.

J

Satyaranjan Mohanty
RQP/OD/058/2016
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7 ANNEXURE-1ix

| Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessmeont
Authority(SEIAA), Orissa)

CLEARANCE

The
MANQJ SAMAL

ENVIRONMENTAL

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EJA Notification 2006-regarding

€,

Sir/Madam,

This is in reference to vironmental Clearance (EC)
in respect of project su ;AN vide proposal number
SIA/OR/MIN/257538/2022 date; : ulars of the environmental ‘
clearance granted to the proje Bl

1. EC Identification No. (
| oo 2. File No, { BN 1/02-2022
[ )] 3. Project Type ' : 5
|I L 4. Category
‘ P 5. Project/Activity incli
i Schedule No.
| 6. Name of Project STONE QUARRY OVER
‘. ¥ OR 8.09 HECT IN VILLAGE
< ARUHA UNDER DHARMASALA TAHSIL
Q_ OF JAJPUR DISTRICT, ODISHA.
! 7.  Name of Companlerganization MANOJ SAMAL
! 8. Location of Project Orissa
| 9. TOR Date . NA

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

-Active and Responsiye Fadilitation by Interactiy

and Virtuoue Environmenta/ Single-Window Hub )

Q
A
| a
~ (e-signed)
Sri Susanta Nanda
Date: 11/05/2022 Member Secretary

SEIAA - (Orissa)

Note: A valid environmental clearance shall be one that has EC.fdent_ir_Tcat{'on
number & E-Sign generated from PAR/ VESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
£ ]

e

1entification No. - EC22B0010R 164789 File No. - 257538/545-MINB1/02-2022 Date of Issue EC - 11/05/2022 Page 1 of1p



Stone Quarry over an area of 2

F 2000 acres or 8:08HarTotm Cluster-2 Area.
148.00Acres or 59.89Ha) at village- Aruha, Tahasil-

Dharmasala, Distriet- Jajpur-

Environmental Clearance reg.

Ref. Your online application dateg 18.02.2022 fu¢ issug of EC Vide File Neo:
SIA/OR/MIN/’2575858‘12022

Sir,

Aruha, Tahasil-

Dharmasala, Distrigt. Jajpur. The
1(a)-

Mining of minerals’ in the sehedule
to time. The Proposal has been appraise
(e application sueh as Form-2, forin-1,
namely the PFR, D8R, EMP, Approved Minj

the- eategory
of EBlA Notifieation, 2006 ag Aamended from time

d on the basis @f-‘fhe@ds‘cuﬁﬁeﬁts ‘enelosed with

2 The proposed activities in a nut shell are as fellows: -

4. This is a proposal for mining of road metal fromArabia Black Stane Quarry over an

area of 20.00 acres of B.09HafTatal Glustsps Area-d48:0Aeres o 59.89Ha)

located at village- Artiha, Tahasil Dhanmasary, Distrigt: Jaipgr.
b. The

Mine area is a pan of the Stvey of India Wﬁ@&h@% No. 73L/A87312
bounded by Latitude: 20944'58.21"N

to  20°45%04 gy and  Lengitude:
| 86°05'5 9.62"E to 86°086'10,46" E

.

fication No. - EC22BOO1OR164789 File No. - 257538@45-MINB1/O2-2022 Date of Issue EC - 11/05/2022 Page 2 of 10
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Tahasildar, Dharmasala te 1 '
auction for a lease periad @fﬁ-y@aﬂ&.

d. The mining plan along with PHCP of the minlng project prepared has been
approved by Deputy Director Geology, Direstorate of Seplogy, Bﬁlﬂbarfeswar an
29.01.2022.

e. As per the approved mining pian submitted, it is atarseweﬁ ﬁnaz the mineable

reserve in the leasearea is 12070506 tanelr

f. The project proponent has not ﬁ:misﬁe:sr the alighment of the extraction path for
road metal transportation. As reported by the Tahasildar/PP it the checklist, the
village road is at a distance of 1.8Km away fram the riliiAg lease area.

g. The cluster certificate has been furnished by TFahasildar Dhaimasala certifying

that this sairat source is a part of a cluster. There are 05 nes. of mines(ineluding
this lease) located within 500m radius of lease-area confirmiing ta closter situation
and EIAEMP study has already been carrisd ot for the entife-cluster. The SEAC

have approved the cluSter EIMEMP prepared for the entire cluster in its mieeting

held on 03.08:.2021.

h. The Tahasildar vide lefter dgfet 22 hias sabmitted that the propesed
quarry is situated on nen-forest tand, even after verifieation 6f the DLC epert.

i. As per the approved mining plan submitted, it is observed that road metatbuilding
stone from the quarry will be extracted by semi~mechanized method with annual
extraction of road metal not exceeding 14080cum, maxirmum prodiction capacity

during the valid lease period.

3. This proposal cenforms 1o the iterm no, Ta) in the schedule of EIA Netification,
2006 as amended time to time, and the miner minerakextrastion project falls under
Category B1 as the mining lease area is more than 6 ha and less than 100ha and in
cluster. _

4 The proposal in cluster was duly appraised by the SEAC in its meeting held on
03.08.2021.The SEAC has approved the EIWAENP report in cluster approash apd
recommended that the SEIAA may consider fo granl Environmental Clearange fo
individual lease in cluster after the lassee in cluster submit individual applications. The
lessee has already submitted the individuat EG application in %h@?ﬁaﬁivashgeﬁéh

5 The State Envirenment Impaet Assessmint Authority (SEIAA) affer considering
the proposal and recommendations of SEAQ, Qdisha hereby aceards Environmental

itfication No. - EC22B0010R i - BI5 45N
164789  File No 257538’.‘5&52\MNB1/O2—2022 Date of Issue EC - 11/05/2022 Page 3 of 10
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Clearance in favour of the: preject yelg tpter the lasmse perod
EIA Notification 2008 ang wﬁsﬁ%&mﬁmﬁﬁmﬁtﬁ therety sub
of all stipulated ceﬂdfﬁ@ﬂ&asmeﬁﬁﬁﬁéﬁﬁafwa
6. The Em-vfr@nmeml-i@lﬁame“ jiante
of road metal mining subject to the fallowing conditiong and sty
take effect from the date of registration of daly exeented Téﬂsadeee%%pfhfs regard by the
Tahasildar and shafl be coterminous with the o
8. The Tahasildar, Dharmasala who is th ity i
responsible for monitoring  strigt compliane e} Ga‘gféiﬁ’ans of grant of
environment clearance, by the projest Propansitiiosses),
9. Stipulated ¢ onditions:
2.1 This Environmentai Clearance Is. givers With a stipulation lance: 1&&{“{&5
L of g ARty this Hil
a3 Istapparent from an
‘Apprdisal note ang
as'bEen and continuing
Wand f so the actual
92 The lesses shall implement
Proposed in the approved
8.3 DPemarcation of the quarry
height above ground is a mu
procf showing the demareath
compliance report.
4 No mining activities shall be aftowed in forest area, if any, fér which the Forest
Clearance is not available. ' .
9.5 Under no cireumstances. the lessea shai use wagon drilfing b ijale
activity. - T
9.6 Quarry excavation shall not proseed belaw 4 lave] ‘on-theshilk s did shall not
touch the base of the i iy any case. Maximun depihy oF g ‘peration for
starting level af the mmﬁﬁaﬂm@mgmambs L _
*7 Maximum quantity of quany eatatal gt oan be permireg Jessor to be
removeed from the qu Ty ared is 14 00Cum n & il gea’ri%?lﬁ .@a&embef)
' j ' i period of Syears, it produetion
3 Page 4 of 10
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9.8

9.9

S
o

g1

9.12

9.13

9.14

hcation

0Cuin as pertheapgreved mining plan, Any Tloisting
of this quantitative restiiction: ‘rakethis BG lighls to canceliation.

Any change in the calendar plan, ehranges n praduction quantity of Methiod ef mining
shall not be made without priar approval of the: SEHA. Miring activityshall adhere
to the working parameters of approved iy plan prepared for thig preject. The
detailed production of road retal from the lease area of eaeh year shall be
submitted in tabuiar form during submission of campliance repart.

It shall be ensured that quariying Is not carried out within 500 m of structures,
bridges, embankment, dams, weirs, ground wéter extraction points, water supply
head works, extraction points for irfigation and any pthier cross drainage strucfures.
Pursuant to Hon'b'e NGT in its Order dated 21.07.2020 in OA No-Z04/2048 i the
matter of M.Haridasan & Ors. ¥ Stdie of Kerala and to-comiply with the direction
made therein "No sterie guary iAvaliing blasting will be operated within 200 m
(minimum distance eriteria) fram Residentiailsublie buildings, inhabited sites, other

location, ete.”

The lessee shall obtain NQC from CGWA and permission from WR department,
Govt. of Odisha for use of greund water/surface water if any, required for the
project.

Protection of vegetation in the suror ndig aress, and proper starage of seiid
waste, subgrade ore and their use has:te be given prietity during minjing operation.
The illumination and sound at night af the fease: aem distur the villages in respest
of both human and animal pepujation. Corsequent slesplig disorders and stress
may affect the heaith in the villages located dloss ta tining operations. Habitafions
have a right for darkness and minimal noise lavels at night. PPs must ensure that
the biological clock of the villages fs not distifked by -arignting the flodiights/
masks away from the villagers and keeping the noise levels well within the
prescribed limits for day light/night hours,

No mining shall be carried out in the vicinity of natural /manmade archeological
sites.

The project proponent shall ensure that no mining activity takes place beyond 6 m
below ground level. It shall be ensured that quarrying shall not be earried out below
ground water table under any circumstances, If ground water table occurs
/intervenes within the permitted depth, then also-girarrying shail be stopped.
Topsoll, if any, shall be stacked propstly with proper-slope with-adeguate meastres
and should be used for plantation purpose,

No transportation of the minerals shall be Aliowes .on.any road EﬁSs}qg{hs@ggg_)
vilagess/habitations . without prlor_exslieit: permission, Transportafion ef mitisrals
through existing rurdl réads can be aflawsd only by the cobcernad Gewt
Department/ Gram Panchayat/BOO and anly after required strengthening sweh that
the carrying capacity of read is increased t6 haidle the mineral earrging track
traffic. The project proponent shall bear the cost towards the widening and
streng thening of existing public roads in case the same is proposed to be used for
the project. No movement on any read is altowed on existing village road netwerk

Ny
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haulage road/Panchayat road.
9.18 All the lease holders jn g eluster should joiir hang figr 9rading of the main haulage

THOyE vi ﬁﬁ*ﬁﬁfclas.
el Trom e slteshiguld be in gaod

Uieate and should eeriform to
ssian standards and should be apetated only dusing

S50 as parl o fha lease congitions, o ¢ dsis of quany
mineral transported, and wfiize tha proeseds pf ﬂt@”«:iaw;-_faé'ptg@ek‘mﬁiﬁtéﬁﬁme of
the extraction pathg and roads to PrEVERt thelf degragatic - Onaeeount of plying of

mirveral carrying trucks,
9.21 Wet driling method is to pe adopted 1o control dust emissions. Belay detonators

as per Indian Explosives Rules, 1983

8.23 Drilling and blasting (wherever required) shall ho done only by licensed explosive
agent by the proponent after obtalning regyired appravals  from competent
authorities

9.24 Blasting will be carried out after making adeguate aﬂﬁﬂun&eﬁ‘lenf o the logal
inhabitants through public addiess System. Waritipg siren half an hour prior to
blasting activity will be sounded adeguately for alertivg zé;iéery!:raﬁy around before
the blast is detonated to avoig any aceident. The nearby inhi@bitants shall be
Informed one day before the actual fime of blasting. Bldsting js permissible af fixed
hour in day time only, after blowing the siren in"tarm[ﬁer{ﬁy for 10 mjpytes before the
actual start, for safety of thg inhabitants. Blasting Shall be carded arit i such a
manner that the splinters/dehbyris gengrated sshall not fafkh*emrr&ihemmmg lease

413
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9.26 Issues raised and recordedh iy pracedings: afub
poliution / C8R shall be c@rﬁpﬁedwﬁﬁ,iﬁﬁ}‘% ase haldersin arelusterto foin hany
through a registered MOU on clisster o eluster basls for impleméantation of the
same as per the provision of OM datedi39.09,2020 sFMoEFREE, Eovt. of india. Al
the commitments made during the Public: HeatfgiPuklic | Janstitatenmesting shalt
be satisfactorily implemented within the first Hhtge years and for this adequate
budget provision shall be collectively made by @it ielders in the cluster,

9.27 The lessee shall appoint an Occupational Hedlth Speciglist for Regular and
Periodical medical examination of the workers engaged in the Preject and records
maintained,; also, Occupational heaith eheck-ups for workers having some ailments
like BP, diabetes, habitual smukers, ste. shall be undertaken once fiv six months
and necessary  remedialpreventive | measues  taken aceardingly.
Recommendations of National Institute-for Labour for vemsuzﬂfng-;.g@‘ad -e“eséip’aﬁéhal
environment for mine workers would alss be adogted; all the old ags people of the
surrounding villages may be provided medical faciiiss.

9.28 Pursuant to MoEF & CC, QM No 22-34/2018-1A 1itdated 16:01.2020 to comply
with the direction made by Hon'ble Supreme Court on 8.04.2020 in WP, (Civil)
No.114/2014 in the matter Camman CGagse vs Unior of India, ‘e mining lease
holder shall after ceasing minifg operations, underake rogiassing the: mining
area and any other area which may have besh distibed  due 16 ‘other mining
activities and restore the land to.a tondition which Ty fit for growth of fodder, flora,
fauna etc.

929 The lessee shall ensure safety of human life and livestoek frem accidents in case
village / any habitation is very nearby the mining lease area.

9.30 The lessee shall ensure the safeguard and well being of villagers and schoal,
regular heaith monitoring of all resigents in the area and the compliance Report
shall be submitted to the Regjonal office of the MOEF & CC, Govt. of India and
SEIAA, Odisha.

9.31 All the lease holders in a cluster shiould join hand for develepment of green Helt gl
around the cluster area. Plantation of 5800 sapligs shall be carred out in the
1*' year of quarry operation in the peripheries of the quarry area by making planting
pits of 1 meter depth at suitable spets along the approgach read dnd im village
common lands, within 1km belt of the quarry. The PPs shall submit real time
photographs on latitude lengitude grid atsix monthly infervals to moniter thestatus
of the plantation. Total Plantation shall be camied out within 2-3 years of mining
activity and maintenance shall bg ¢ontinued in remaining years. Trees present in
mining area shall be uprosted & transplantéd jovsafety zane,

9.32 Dumiping of quarry material is in o6 oase permissible on any forest land; and all
dumep yard shall be on duly permitfed fion forest land. .

9.33 Personnel working in dusty argas should wear proteciive respiratory devices: and
they should also be provided with adeguate training and information on safely and

health aspects. Ny

1entification No - 16 £
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9.37

8.38

8.39

9.40

9.41

9.42

5.43

9.44

ldentification No. - EC22B0010R 164789

Obtaining of license and consent as per law, _
Staggered contour trenches shall be Gug out 1 cover alf sloping area dnd the kil

surface in general, within Hany bl of fhe: Ay lease,
The Project Prapoment sha undenaky  phsssd iesiaratian, welmation ang
rehabilitation of land affested by Minlhg and omplete fhils work before
abandonment of mine; and has o submit 4 detalled plan of &étion in this regard
within six months, indicafing de‘ﬁm_taﬁm-‘atﬁaas and physieat outéemes, Photegraphs
showing the reclamation & restoration of the mined out area shall be submitted
along with compliance Feport at the end of leases Peripd,

Waste oils, used ails generated from the EMmachings, mmwg@p:ewﬁm& if-any,
shall be disposed as per the %&azmﬁm;g%ﬁag Managemsric Hanadling, and
trans-boundary movementy Ry o B g ke e dmehls theress to the
recyclers authorized by SPER; ¢ st

Environmental Management Plap
compliance with the enwmmaﬁ?aﬁ
earmarked for envirormental profectisr esshalfbe keptih ‘Barate deeouint
and shall be spent aceording to - roposed. Year Wise Progress of
imptementation of ENp- shall be eparted torthe SEMA, Odishaand Gspes along
with the compliance report.

The proponent shafl take ATy measures to ensura tha Qﬁﬁﬁafﬁ‘:‘ﬂe’a’dﬁéaﬁe
impact of the mining opera ‘ man habig

It shall be mandatory for ject mangge &zﬁrﬁf;@m@ﬁt‘eriy cempliance
reports on the status of wation of t stipulates environmental

ik WP"C@ ensure

Thiesyear wise funds

A3 Awﬂ,bduﬁg,
e revioked: The
aTE Q‘f AR

F Page 8 of 1p
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9 45 The concerned Regienal Ofﬁc%pf e MJBF & %SF‘*@B\ Odisha shall periadieally
monitor compliance of the stipulated ¢onditions &s. applicable for this project. The
project authorities shauld extend fufl eseperafion tothe MaEF & GC officer(cl/SPER
officer(s) by furnishing the requisite dats ! inforumatlon Hmonitofng reports.

9.46 A copy of the clearance letter shall be sent by"the propanent to congénied Gram
Panchayat /Panchayat Samiti /ZilaParisad Muntsipal Corporation / Urban Loeal
Body as the case may be.

9.47 A copy of this Environmental Clearance letter shall be displayed on fhe wehsite of
the Odisha State Pollutien Contrel Board. The EC letter shall also be displayed at
the Regional Offiee, District Industies centre and Callestors Officef Tehsildar's
office for 30 days.

9.48 The project proponent shall agvettise in af least two local Newspapers widely
circulated in the region, one of which shall be i the verhacular langiage informing
that the project has been aceorded Erviranmental Clearance and coples of
clearance letters are available with the State Pellution- Ceritrol Board and may also
be seen on the wehsite of the Ministry. The adverfisement shall be made within
seven days from the date of rsraa‘lpt of the Giaaﬁahﬁs letter and a cegzy of the-same
shall be forwarded to/the Regional Sfffce-of MeERSRE, Bhubans

9.49 Project proponent shall obiait (‘@m&ﬂtm @pergi&:ﬁm the OSPEH anei effectively
implement all the conditiens shpulst ‘ L The minipg actvily shali not
commence prior to obtaining Cﬁﬁ%@h’i‘ ta Eﬁabﬁ&h r Consent to Operate framn the
State Pollution Control Boaird.

9.50 The SEIAA, Odisha may reveke or suspend the EE, if implenientation of any of the
above conditions is not satisfactory. The SEIAA, Odisha reserves the right to dlter
/modify the above conditions or stipulate any further condition in the interest of
environment protection.

9.51 The Project Propenent (lease holder) shall infornt the SFEIAA of any change In
ownership of the mining lease. In ease, there is any Qhﬂhga in ‘ownership-arminiig
lease is transferred, then minifng operation can bg ¢arried out enly after transfer of
EC as per provisions of the para 11 of ElA Notifisation, 2008, as amended from
time to time.

9 52 Concealing any factual infermration ar submission of falselfabricated data
and failure to comply with any of the conditions mentitiied above may result in
withdrawal of this envirgnmental clearanee besides attracting penal provisions dn
the Environment (Protection) Act, 1986,

9.53 The above conditions will be enfeiced inter-alia, upderthe provisians of the Water
(Prevention & Control of Pollufion} Act, 1974, the Alr [Prevention & Canlrol of
Pollution) Act, 1981, the Environment (Pratection) Aet; 1986 and the Publie Liabilly
Insurance Act, 1991 aleng with their amendments dnd rules made there under and
also any other orders passed by the Hon'ble Supreme Court of India/ High Cout
and any other Court of Law relating o the sublect riziter.

ificaton No - EC22B0010R164789  File No. - 257538

416

TR T

TR

- RTTE



- | 417

‘:‘_n.;ia-";-:“.,_p“; ,.I . e
the National Green Tribuns il Act, 2010

information.

2. Member Secretary, State Pellution Caritol Bo:
A/118, Nilakantha Nagar, tnitg, Shibansswar for

3. Member Secretary, SEAG, Paribai
Bhubaneswar far nferiation, -

4. Deputy D.@.Forest,, & giaral Offfes 4EZ), Minisi Fof Envisamas & Forests, A.31,

rd, Odisha

=idialg

® Principal Seerstary, Revenue ard DM Depamment, oy of @isha Bhubaneswar

6. Collector & pm, JajpuriSub  Qellector, Jajaw%ﬁaaﬁﬁa:, Dharmasala  for
Information and necessary action.
7. Guard file for record/Webisite/Parivesh Partal

Digitally signea
Nanda

Member Secre s, -
Date: 5/11/2027°4717:08 ‘
tentfication No EC22B001OR164789  File No - 257538/545-MINB1/02-2022 Date of Issue EC - 11/05/2022 Page 104 10
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LEASE DEED AGREEMENT _—
FORM-N \ £
FROM OF QUARRY LEASE \ﬁ
[SEE RULE 27(13)] \?\

g HIS INDENTURE MADE THIS
Blgd....Day of Maw/ 2022
detween
The Governor of Odisha
Represented through Tahasildar DHARMASALA
Swagat Das OAS {A} |B
hereinafter called the “Lessor” (Competent
Authority




MDY o \ ’
1 bacu Rean jen g‘lﬂ’)qg.

AND
Manoj Kumar Samal about 31 years, S/O-
Mahendra Kumar Samal of Village - Aruha, PO-
Aruha, PS- Dharmasala, Dist- Jajpur, by caste-
Khandayat , [Profession - Business, Adhara No.-
700086205577, Mob-8093701067, pin - 755024

(Hereinafter called the lessee which expression
shall there the context to admit be deemed to
include his Heirs Executors, Administrators,
Assigns] of the other part .
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WHEREAS the lessee has applied to the competent
Authority concerned for, a quarry lease for Black Stone
(miner mineral) in accordance with the provision of the
Odisha minor Minerals Concession Rules, 2016 and
subsequently amendment rule2017 and 2018 in respect of
the lands described in part I of the Schedule and has
deposited a sum of as security will be adjustable.

AND ~ WHEREAS the component Authority  has
communicated his approval to grant of lease on terms,
covenants and condition hereinafter contained.

NOW THIS INDENTURE Witnessth as follows:
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The lessor hereby demises to the lessee the land
described in part I of the Schedule hereunder written and
delineated in the map hereunto annexed.

—

The said demised pieces of land shall be held by the
lessee for term of 5 years from the date on which this
executed deed is registered under the Indian,

Registration Act. And Odisha Registration manual, subject
to the term, convent, condition hereinafter provided.

IN WITNESS WHEREOF these presents have been
executed in manner hereunder appearing the day and
year first above written.

The schedule above' referred to 8
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PART-1 .
DETAILS OF PAYMENT, LOCATION AND AREA OF THE ?
QUARRY LEASE (}jp'
1. Sairat Case Record bearing No. 34/2021 o
2. Name of the quar'ry ; Aruha g
Blackstone Quarry ;j £
'—_"_‘————ﬁ
3. Lease Period: Long Terms Lease '575\7
(5Years) ]
4. Period for which lease (From the date of -
deed is executed from execution of the “
deed to One Year)
5. Minimum Guaranteed : 14000 Cum.

Quantity per Annum



6. Amount to be deposited as per mining plan for

minimum granted quantity (for the 1st year) with

additional charge, dead rent surface rent etc as per

OMMC Rule 2016 calculated below :-

Royalty +Add1.charge<Rs. 51.52.000.00
Dead Rent: Rs. 1.45.620.00
Surface Rent: Rs. 2.920.00
Total Amount Rs. 53.00.540.00

The lessee has deposited an amount of Rsg, __,_g_@gide

MR No.0He1 26769 45k as s 2033 B
621 4rII2L. o 275037 _—
- The lessee will be deposit the rest of amount within

twomonths, T
. Location of the Quarry ;
Dist- Jajpur SRO/PS- Dharmasala ,Ps no/ 858

Mouza Khata No Plot No. Area(Ac. & Ha) Kisam
_Aruha___ 779 (AAA) 2694{P} Acl0.98._ Pahada
= 2807[P] Ac9.02 e

As per plan annexed and bounded
On the North Part of plot No.
On the south Part of plot No
On the East Part of plot No
And on the west part of plot No.
Hereinafter called as “said land”
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TERM AND CONDITION OF THE LEASE
PART-II

Whereas the registered qualified person Satya Ranjan
Mohanty-RQP/0D/058/2016 has prepared the
mining plan of the sairat source e.i- Aruha Blackstone
Quarry in favour of Manoj Kumar Samal . This lease is
subject to the conditions laid down in rule-33 and also
all other conditions containing to lease as provided in
the Rule. All conditions given by the SEIAA vide File No
257538/545 MINB 1/02/2022EC Identification No
EC22B0010R164789 Dt 11/05/2022 Besides all the
above mention term and condition lessee is directed
not to transport the minor mineral i.e. Sand before &
after opening and closing time of the school and also
during the recess time of the school due
transportationof Sand done by lessee or any other
vehicle owner, the lessee shall be hold responsible for
the same .
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TERMS AND CONDITIONS OF QUARRY LEASE LAID DOWN IN RULE-33
CHAPTER-1V OF OMMC RULES-2016 .

- The lessee shall pay to the state government surface rent before the
execution of the lease-deed for the remaining period of the year and
thereafter pay such yearly rent on or before the 15t January of every
year.

. The lessee shall pay dead rent for the remaining period of the year
before the cxecution of the lease deed and thereafter pay yearly dead
rent on or before the 15th January of every year and an account of the
royalty payable by himn shall be kept by the Competent Authority and
as soon as the royalty payable by him becomes equal to or im excess
of the dead rent already paid by him ,he shall remove the minor
miner-als only after payment of the royalty and in such case advance
dead rent paid by him shall be deemed to have been merged into the
amount of royalty he was liable to pay.

3. The lessee shall pay to the government, compensation for all

damages ,injuries or disturbance which has been caused by him in
the co urse of mining operation and shall indemuify the government
against the claims which may be made by third parties in respect of
such d amage,injury or disturbances,

K v ma Samay
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4. The lessee shall commence quarrying operations within three

months from the date of execution of the lease deed which shall be
carried on in a proper ,skillful and workman-like manner and the
lessee shall send to the director and deputy Director or Mining
Officer concerned ,under whose jurisdiction the area is located and
to the director of mines safety ,Bhubaneswar an intimation in form H
of the opening or reopening of the quarry so as to reach them with in
a period of fifteen days [rom the date of such commencement,

If the lessee does not work upon the quarry for a continuous period
of six months ,the lease shall be liable to be cancelled ,unless prior
permission had been granted by the competent Authority for such
stoppage on reasonable grounds:

Provided that the competent Authority may,on an application made
by the lessee before it is cancelled and on being satisfied that it will
not possible for the lessee to undertake mining operations or to
continue such operations for reasons beyond his control ,make an
order within a period of one month from the date of receiving such
appli cation and subject to such conditions as may be specified to the
effect that such lease shall not be cancelled . .
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6. The lessee shall allow reasonable facilities of access to other
concessionaires of major and minor minerals, as may be directed by
the compelent authority .

/. Ifany minor mineral not specified in the lease deed is discovered in
the leased area the lessee shall report it forthwith to the competent
authority and the Director and the lessee shall not win or dispose of

Wumarc Sowm

RN

any such minor mineral unless such minor mineral is included in the ,_,}[,,
lease deed or a separate prospecting license -cum-mining lease or .J L

mining lease or quarry lease, as the case may be ,is granted in favour
of lessee .If he fails to apply for a prospecting license-cum-mining
lease or mining lease or quarry lease ,as the case may be ,to extract
the newly discovered minor mineral within three months from the
date of discovery or if he declare his intention not to worle upon the
discovered minor mineral .the state Government or the competent
Authority,as the case may be ,may grant prospecting license ~cum-
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mining lease or mining lease or quarry lease in respect of that minor
mineral to any other person after observing the procedure specified
under these rules for the purpose.

Provided that ,if the mineral discovered is not a minor mineral ,the
lessee shall not be entitled to any preference for the purpose of
obtaining a lease for the new mineral ,by reason only of the land
being included in his earlier lease for extraction of minor mineral.

8. The lessee shall not carry on or allow to be carried on,any quarrying
operation at any point within a distance of :-

(4) One hundred meters from any Railway line (except under and in
accordance with the written permission of the Railway
Administration concerned) and in case of Nationai Highway , state
Highway, monuments Jheritage sites ,or any reservoir; except in
accordance with the previous permission of the collector,

(b} Fifty meters from any tank, canal, road(other than a National or
state Highway or other public works or buildings or inhabited
sites),except under in accordance with the previous permission of
the collector.

9. The railway administration or the collector, as the case may be ,may
grant such permission as required under clause (a) or (b) ofSub-rule
(8) on such condition as may be specified.
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I.The lessee ,with prior written permission of the competent authority

10.The state or central Government shall have right to construct any

road, railway or canal or reservoir or to lay electric or telephone
lines in or over the lands held under the lease:Provided that the
lessee shall be given at least sixty days prior notice before the right
is exercised an the area thys utilized shall be excluded from the ares
held under lease.

can erect at his own cost,temporary structures including buildings
required for the purpose of quarrying operation within the leased
area,without violating any law or obstructing any natural

v U mare Samay
2

ey

ﬂow,community access or witho causing damage to any X/

embankment or public property ,which shall be dismantled by the 9-;

lessee at his own cost on completion of the lease term or on é— o
.

determination of the lease.The competent authority can pass orders
to dismantle such structures if found erected illegally or causing
damage to public.

2. The lessee shall, at his OWn expense , erect and at all times maintain

and keep in good condition boundary marks and pillars necessary to
delineate the leased area.
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13.The lessee shall obtain permission of the competent authorities of
the forest Department, odisha to carry on any operation in forest
area.
14.The lessee shall abide by the provisions of all laws for the time being
in force ,relating to the working of quarries and matters affecting the
safety ,health and convenience of the persons employed for
quarrying and of the public and he shall also obey all existing laws of
way,water and other easements and shall not use power cutters and
other machinery in case of laterite quarries.
5.The lessee shall keep correct accounts of minor minerals other than
specified minor minerals quarried and dispatched and shall furnish a
quarterly return in form-p and annual in form-k to the competent
Authority and the Director.
16.The lessee shall afford reasonable facilities for inspection of the
quarries , accounts and records pertaining to quarrying operation
to the competent Authority and Director or any other officer
authorized by any of them and such officer may issue directions to
prevent wasteful extraction of minerals and to ensure observation of
the provisions of rules and specify the limit not exceeding skxty days
within which the directions shall be complied with.
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17.1f the lessee does not allow the inspecting officer reasonable facilities

for inspection or fails to comply with the directions within the
specified time limit ,the competent authority may forfeit the whole
or part of the security deposit

paid by the lessee or impose penalty not exceeding rupees fifty
thousand and may cancel the lease and forfeit the security deposit.

18.The lessee shall report about all accidents involving injury or loss of

19.

\—

life or loss or damage to property forthwith to the concerned
competent authority and collector of the District.

Ifany government dues payable under the lease deed remain unpaid
for one month beyond the date fixed in the lease deed for such
payment ,the competent authority or any officer authorized by him
may enter into the leased area and seize all or any of the minor
minerals or other movable properties and may disposed of such
seized minor mineral properties towards sufficient satisfaction of
the government dues and all costs expenses occasioned by the non-
payment the lease agreement for such payment ,the competent
authority may determine the lease, and take possession of the leased
area on re-entry without prejudice to such action as may be taken
under the provisions of the Odisha public demand recovery act, 1962
for recovery of such dues.
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20.The controlling Authority shall have the right to pre-emption at
current market rates over all minor minerals extracted or collected
by the lessee and shall be indemnified by the lessee against the claim
of any third party in respect of such minerals .

21.The lessee shall remove all minor minerals extracted before the end
of the lease period or of its determination, if it is determined earlier
,and all other materials and structures within such reasonable
period not exceeding two months or as the competent authority may
allow.

22.All minor minerals, materials, machineries, buildings and other
structures left in the leased area after the date line fixed or time
allowed by the competent authority shall be deemed to be the
property of the Government and Competent authority may dispose
of sich property by public auction and the séle-proceeds shall be
credited ta Government account with the approval of centrolling
Auth ority.
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23.1f any mineral other than minor mineral Is found in the area in
course of quarrying of minor minerals, the lessee shall intimate in
writing the fact to the competent authority and the Director
forthwith and the lease shall be determined without payment of any
compensation to the lessee,

24.The lessee shall ensure proper maintenance of hill slopes so as to
prevent major erosion and observe all such safeguards as provided
in the mines Act, 1952 and the rules and regulations framed

| thereunder from time to time .
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(25) The lessee shall carry out quarrying operation with appropriate
cnvironment safeguards and shall take such steps for reclamation and raising of i
plantations in the lease area in line with the prescriptions under rules 29 to 37 of \
the Gramite Conservation and Development Rules, 1999,

(26) The lessee shall keep the Government indemnified from any
liability, compensation damage etc. arismg out of his acts or omissions as a lessee
during the subsistence of the lease.

(27) No rejected/off grade major mineral shall be removed on payment — s
of royalty as mior mineral, under this rule.

(28) The Competent Authority may include such other conditions in the c M
lcase deed wi th the approval of the Controlling Authority. (‘fi
o

ST

(29) The lessee shall abide by the provision of the Mines Act 1952 and
rules and  regulations framed thereunder, the Explosives Act. 1884 and rules
inade thereunider for development of the source of minor minerals to workman
like manner and for avoidance of any danger arising out of such winning of minor *
mineral

T
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PART-III
berties,power and privileges to be exercised and enjoyed by the

Lessee
1. To enter upon and use the land, described in part 1 of the

schedule during the term herby demised to carry on all
Operations necessary for

extraction,collection,stacldng,processihg,transport and
disposal of minor mineral /minerals leased in natural or
in processed/converted form.

¢. To make roards ,tram ways ,install machineries,lay
eclectic and telephone line ,on and over the said lands.
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3. To use water from streams ,watercourses and springs in
and upon the said lands in natural state or by means of
impounding with the written permission of the collector
of the district.

PART-1V
Restrictions and conditions as to the exercise of liberties
powers and privileges in \ ?
Part-ii \

L No land shall be used for surface operations if objection is J.{
- raised by the competent authority or the Collector of the
district to the effect that use of the land will be t
detrimental to public interest. PJ/
; s
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2. The lessee shall not cut or injure any tree in the leased
area falling within Reserved/protected forest without
prior permission o0f the divisional forest officer or the
officer authorized by him in this behalf and upon
payment of rayalty and fees for compensatory
afforestation as may be specified.

3. The lessee shall undertake mining operation only in
accordance with approved mining plan or scheme of
mining,as the case may be.
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The lessee shall not transport or store or cause to be
transported or stored any specified minor mineral for the
purpose of selling or trading otherwsise than in
sccordance with these rules ard as may be specified
under Odisha minerals(Pr e<fent10n of theft,Smuggling
and lllegal mining and Regulation of

Possession,Storage, Trading and

Transportation)Rules,2007.

T'he lessee shall submit the total extraction of minor
mineral after closure of the mining period;which shall be
surveyed and estimated by the Recogriized Qualified
person and duly approved by the-authorized officer..
T'he RQP shall be paid by the lessee for survey and
estimate .The differential amount of royalty and other

¢ harges shall be realesd from the lessee along W1th
penalty under. OMMC rule 2016. oF
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Endorsement of the certificate of admissibility
under the Indian stamp (Orlssa Amendment act 1 of 2008) Act 1899, Scheoule 1A

Srnissinle under rule 25: duly stamped
3(b)-106011 ;,; User Charges-490 ,Tolal 106501 .

Paid
le: 31 /065/2022
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Execulion By THIE
GOVERNER OF QDRISHA
REPRUSENTED THROUGH
I'HASILDAR
DHARMASALA(GQOVT)
Who 15 lixempt from
personal Appearance in this
office U/S 88 Act XV of

S GOVERNER OF

TODISHIA REPRESENTEL
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DHARMASALA(GOVT)

Execution By THIE
GOVERNIR OF ODISHA
REPRESENTED TTIROUGH

'l'l"lf\SIL.DAIR
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PART-V
Liberties,powers and privileges reserved to the State
Government

The State Government or any other officer ,or persons

authorized by it in thatzl?lalﬁzas the liberty and power
to enter into and upon the leased area to carry on any

operation in connection with survey,sampling

.testing,quarrying,processing,stacking and transportation

of minerals as may be deemed necessary.

PART-VI
Provision regarding Rents and Royalities

L. The lessee shall ,during the subsistence of this lease pay
to Government royalty in respect of the minor mineral removed
by him from the leased area at the rates prescribed in Schedule 1]
and surface rent at the rate prescribed in schedule 1.

2. All payment relating to rents ,reyalties, fees, etc.,, as
provided under these rules shall bepaid to the state government
free from all deductions, at the dif(t?'il-)ct Treasury/sub-T reasury
and in such manner as the competent authority may prescribe.,
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3. For the purpose of computing the royalty, the lessee
shall keep correct amount of the mineral produced, stacked and
removed from the lease area and submit a return to the
Competent Authority and Director Wform P

4. The lessee shall pay the ro dlty in advance and the |
differential amount, if any,on computation shall be paid by the |
end of the first fortnight of each half yearly period during the \ (1
subsistenice of the lease. \“

5. The lessee shall pay surface rent in advance and not later
than 15% January and 15 july of each year.

hands and seal being present on the date month and year first
above mentioned after the contents are read and explained to
them and finding the same to be true and correct.
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Signed By
For and On fiﬁ@\?}é’i“ﬁor of Odisha in the presence of

1. Sanmu,ﬂhiﬂ_q Py L .
31V.5. 29

2. %r@m\ learg. 0Re

I 68 I ’
."gneﬁ’ By =

ssee in the presence of  Naney mart  Soamel
Ay

/ )\P'rnﬂénjm.n Samaﬂ
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(Constituted under the EP Act, 1088 and ElA No

SRF-211, Unit-IX, Bhubaneswa#»ﬁ%ﬁ?i‘; Tel 0674-3510075, E—maﬂ»sa_iaamissa
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ANNEXURE“ Fll

bythe MoEF & CC, Gout. of Indiz)
@gmail.com

No éﬁ‘gyc%&m
File No/ SIAIORJM!NI’Z’M&‘QB!ZO%E

To
Sri Manoj Kumar Samal
At-Aruha, Ps-Dharmasala
Dist-Jajpur, Odisha

Ref: (i) EC letter no. EC22B0010R164789 dated 11.05.2022
(i)Your letter no. 3122 dated 15.07.2022

(iii) Online proposal No. SIA/OR/M'IN/Q843‘9—9£2022 dtd. 20.07.2022

equested for Corrigendum of environmental clearance granted by SEIAA, Odisha vide

letter no. ECEZBOUTORT&TBQ dated 1

5

1.05.2022 issued earlier in favour of
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Point No. 2.-i.(Page no.03).As per the approved mining plan the maximum annual

extraction of road metal is corrected to 42,000 cumiannum instead of 14,000
cumfannum,

Pont No. 9.7(page no. 04). Maximum quantity of quarry material is corrected to 42,000
cum/annum instead of 14,000 cum in a full year (Jahuary to Decemper) and total
preduction from the quarry is 2,10,000 cum during the valid lease period of five years as
per the approved mining plan, Any flouting of this quantitative restriction shall make this

EC liable to cancellation.
N’ Yours faithfully,

Memo No 5204, /QEIAA /bt 09 6% Qo0
Copy to -/ )

1. Joint Secretary (Enviranment), Ministry of Environment, Forests and Climate
Change Govt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New
Delhi-110003 for information.

2. Principal Secretary, Forests & Environment Dept, Government of Qdisha for
information, :

3. Member Secretary, State Pollution Control Board, Odisha, Paribesh
Bhawan, A/118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.

4. Additional Principal Conservator of Forests, Regignal Office (EZ), Ministry of
Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information.

5. Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-110032 for information.

6. Member Secretary, CGWA, 18/ 1, Jamnagar House, Man Singh Road, New Delhi-
110011 for information.

7. Collector & DM, Jajpur/ Sub Collector, JajpurfTahasildar, Dharmasala fo
Information and necessary action.

8. Chairman/Member / Member Secretary, SEIAA for information.

9. Chairman, SEAC/Member Secretary, SEAC, Paribesh Bhawan, Af118, Niiakantha

Nagar, Unit-VIli, Bhubaneswar for information.
= e
Member Secretary
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o Hs 206 090 -0

LEASE DEED AGREEMENT
FORM-N |
FROM OF QUARRY LEASE
[SEE RULE 27(13)]

I'HIS INDENTURE MADE THIS

AT Day of mavek 2023
Between,

I'he Governor of Odisha :
Represented through Tahasildar DHARMASALA
>ri Swagat DasOAS(1)sB -~ s
hereinafter called the "Lessor”[Com‘petent'Atith-orityl)

Sava

AND | \
VIANO] KUMAR SAMAL aged about 32 years, S/0-MAHENDRA

“UMAR SAMAL, of Village /PO-'Aruha, PS-Dharmasala " Dist-

“jpur, by caste- Khandayat, Profession - Business, Adhara No.-
000862055877, Mob-8093701067, pin - 755024
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>, %22

\

™Mane)

(Hereinafter called the lessee which expression shall h
there the context to admit be deemed to include his

Heirs Executors, Administrators, Assigns) of the other
part .
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WHEREAS the lessee has applied to the competent Authority
concerned for a quarry lease for Black Stone (miner mineral) in
accordance with the provision of the Odisha minor Mineral
Concession Rules, 2016 and subsequent amendment 2017-18 in &
respect of the lands described in part I of the Schedule and has
deposited a sum of as security which may be refundable at the
end of lease period. |

AND WHEREAS the component Authority has communicated his
approval to grant of lease on terms, covenants and condition
hereinafter contained. '

NOW THIS INDENTURE Witnessth as follows: -

T'he lessor hereby demises to the l__éSsee -th;e-lah.d'_dg'scribed in part

AT &QW\U

[ of the Schedule hereunder written and delineated in the map K
hereunto annexed. | &
=
I'he said demised pieces of land shall be held by the lessee for -
term of S years from the date on which thig executed deed is _g?
registered under the Indian, Ed

Registration Act. And Odisha Registration manual, subject to the
term, convent, condition hereinafter provided.




N WITNESS WHEREOF these

presents .have been executed in

nanner hereunder appearing thedayandyear first above

vritten,

The schedule above referred tg

PART-1

DETAILS OF PAYMENT, LOCA‘TION AND-AREA OF THE QUARRY

LEASE

.. Sairat Case Record bearing N 4/2021 |

2. Name of the quarry

Blackstone Quarry

3. Lease Period:

4. Period for which lease
deed is executed from

>, Minimum Guaranteed :
Quantity per Annum

Aruha

" (5Years) -

From the date of
execution to the

deed to dt—30.05.2023)
28000 Cum.

. Amount to be deposited as per‘ m'i'ningjipl.an: for minimum

granted quantity (for the 1st
dead rent surface rent etc

calculated below :-

‘oyalty+A ddl. charges -Rs |

year) with additional charge,
as per OMMC Rule: 2016

_1,03,04,000.00

lotal Amount Rs

1,03,04,000.00

I'helessee has deposited an amount of Rs. 7o 00, 000 (-

vide MR No.0oz=\90

The ~eav—t
T

dated- q.~- 039,

ok AMATUAL Wl be P« b
\_-‘l?."l-eue\ MNBL,\SU-'Y\Q\ '—3(9‘09~ QC’;& .
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Endorsement of the certificate of admissibility
Admissible under ruje 25: duly stamped under the Indlan stamp (Orissa Amendment act 1 of 2008) Act-1899, Schedule 1-A No. 35@ Faes Paid-: A5(b)-206p80 \ ustr Charges-
340 ,Total 206420

Date: 13/03/2023

Presented for reglstration In the office of the Sub-
GOVERNOR OF ODISHA REPRESENTED THROU
v caste | profession and finger prints affixed.

Registrar Sub-

Sigature of Presenter / Date: 13/03/2023

~Aecution Is admitted by :

I'IE GOVERNOR OF ODISHA
P RESENTED THROUGH

[ TAHASILDAR SWAGAT DAS \

I JHARMASALA = =
2 eI iiit;l;@“ﬁ!&?ﬂ__‘;‘,

MAN O] KUMAR SAMAL

Tangy Meman Sew 13-Mar-2023

tentified by SATYAJIT SAaMAL Son/Wife of PRAMOD SAMAL or AT-JHAR.AGADIA,PD
Tame

Photo

Signature

Date of Admission of Execution

VIYAJIT SAMAL

Ladtodir |, SR 13-Mar-2023

tte: 13/03/2023

i A
Endorsement of ce
Jistered and trye copy filed in

MBS,
¥ L
: Office of the Sub-
)k Number

R RalY G,
L AL S e
£1]] Volume Number : 17

N
ument Number : 10812300804 r‘EE}rqr—r _ ’
the year : 2023 Tt A ¢ \

= e Mg x:.,,}?' £ i i;‘f "'“'ﬁj,,'?“‘__i‘f
&
14/03/2023

IJ‘EMM&Z \f‘ _:u‘fﬂcer ‘

rtificate ot registration
Registrar, DHARMASALA

under section 60

B T
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7. Location of the Quarry
Dist- Iajpur ,SRO- Dharmasala PS- Dharrnasala PS No- 858

Mouza Khata No PIotNo Area_;,_." & H,

Aruha _779(AAA) 2694{?) o

As per plan annexed and bounded
Onthe North Ppart of plot No,
Onthe south part of plotNo -
On the East Part of plot No |
And on the west part of plot No,
Hereinafter called as “said land”

449
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TERM AND CONDITION OF THE LEASE
PART-II - ! |

Whereas the registered qualified person--‘S.'a‘Lj(:al‘-éH,lfc”i_n Mohanty -

RQP/OD/058/2016 has prepared the mining plan ef the sairat

of Manoj Kumar R\?{\

source e.i- Aruha Blackston‘e'Quarry in favg

31.05.2022 after  grant _
SIA/OR/MIN /284399 /2022 dated 02,0977




w

0. The lessee shall allow reasonable facj

451

such damage,injury or disturbances, _ |
- The lessee shall Commence quarrying Operations withjp three

months from the date of €Xecution of the Jease deed whijch shall be
carried on jp 4 broper skillful anq workman-Jike manner and the
lessee shaj send to the director arng deputy. Director or Mining

stoppage on reasonala grounds: 514
Provided that the Competent Authority may,on an application made
by the lessee before it is cancelled and op bei

¥ 3ay

FERO%

mo\v\_@j Kumar Sowmon

effect that sych lease sha]) not be cancelleq . .~

,H{és of access to other
concessio naires of major and.miner Mminerals, a5 may be directed by
the competent authority
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lease deed or 3 Separate prospecting licenseéc.um-mining lease or
mining lease or quarry lease, as the case may be ,is granted in favour

pply for a. pros'pecting, Iicense-curn-mining
‘ the case may be ,to extract
hreemOnths from the

I éﬁt"br'thé competent
Authority,as the case may be ,may grant Prospecting license —cum-
mining lease or mining lease or quarry lease in respect of that minor

mineral to any other person after observing the procedure specified
under these rules for the purpose. P s

rovided that ,if the minera] dichveregi':-"is' :r_m_tjg-:rnfinor mineral ,the @
lessee shall not be entitled to any preference for the purpose of -
obtaining a lease for the new mineraj ,by (regsdn only of the land
being included in his earlier lease for extraction of minor mineral. N\ 3
8. The lessee shall not carry on or allow _to'be-capried: on,any quarryini

operation at any point within adlstance.of

(a) One hundred meters .f'rom'an'y 'RéilWay Ime(eYcept under and in
accordance with the written  permission of the Railway

Highway, monuments .heritage sites or any reservoir; except in
accordance with the previous permissiron_g_t");he;.collet;tor.

(b)Fifty meters from any tank - canal; road(ather than a National or
state Highway or other public works '(')r_.-';;",'x;jifl',ldi_ﬁgs or inhabited

—_
sites),except under in accordance with the previous permission of g
the collector., " ,
9. The railway administration or the collector, as the case may be ,may Cj
grant such permission as required under clause (a) or (b) of sub-rule '
(8) on such condition as may be specified.. e
10.The state or centra] Governme,ht's'héill"ha-veggri_,ght to construct any N
road, railway or canal or reservoir or to lay electric or telephone 5.4
lines im or over the lands held under thejlease;_Provideq that the ~
lessee shall be given at least sixty days prior notice before the right
Is exercised an the area thusg utilized shall be excluded from the area ey
held under lease. ot R s
L 1.The lessee ,with prior written per'miséibn'-'bl:thg competent authiority (‘i
.can erect at his own cost,temporary structurés including buildings .

required for the purpose of quarrying operation within the leased
area,without violating any law or obstructing any natural
flow,cornmunity access or without causing damage to any

N e

LT
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. embankment or public property ,which shall be dismantled by the
lessee at his own cost on completion of the lease term or on
determination of the lease.The competent authority .can pass orders

to dismantle such structures if found erected illegally or causing
damage to public, ' '

delineate the leased area. T 5 M ol e

13.The lessee shall obtainrpermiS-SI'dn'i'sz.5th-e competent authorities of
the forest Department, odisha to carry on any operation in forest
area. ‘

way,water and other easements and shal] not use |
other machinery in case of laterite quarries,

specified minor minerals quarried an dispgj:gh_é_d and shall furnish(

15.The lessee shall keep correc't accounts of minor miﬁerals other thank%_"c; :

quarterly refurn fn form'p”-and:a.rmual*iﬂ*‘f&r"m-k"to‘ the competent
Authority and the Director. SE T

16.The lessee shall afford - reasonable facilities for inspection of the

quarries , accounts and records pertaining to quarrying operation
to the competent Authority and Director  or any other officer
authorized by any of them and such officer may issue directions to
prevent wasteful extraction of minerals and to ensure observation of
the provisions of rules and specify the 'Ii"mit;not exceeding. sixty days
within which the directions shal] be complied with,

17.1f the lessee does not allow the inspecting officer reasonable facilities

for inspection or fails to comply with the directions within the
specified time limit the competent authority. may forfeit the whole
or part of the security deposit. - e ' :

paid by the lessee or impose penalty not exce g rupees fifty
thousand and may cancel the lease and forfejtffia security deposit.

ts involving injury of loss of

ty forthwith to the concerned
tompetent authority and collector of the District.

L9.1f any grovernment dues payable under the Jease deed ‘rem_.:';_lin unpaid

for one month beyond the date’ fixed i_'n__fghé"?fez_a_s'e deed for such
payment ,the competent authority or any ofﬁce}' éﬁthorized by him
may emter into the leased area and seize all or any of the minor
mineraks or other movable properties and may disposed of such
seized mxninor mineral properties towards sufficient satisfaction of

‘3o

KL

4 M{}r)}
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of any third party in r_es_pect_,oﬁs;gch_;@i_ggy als: b _
21.The lessee shall remove all minor: miﬁérﬁié".'eﬁtractéd."before the end
of the lease period or of it‘s.deté_rfmination‘,fif'j't?—ié5'6étéfmined earlier

nd structures within such reasonable

22.All minor minerals, materials, -machineries,_huild*jngs and other

Structures left in the leased area after the date line fixed or time

allowed by the competent authority shall be d;

property of the Government and Competent authority may dispose ,

of such property by public auction and the s':—ile-proceeds shall
credited to Government account with the approval of controili

writing the fact to the competent autho'z"_i_ftj( and the Director
forthwith and the lease shall be determine
compensation to the lessee,

24.The lessee shall ensure Proper maintenance of hil] slopes so as to

prevent major erosion and observe all such'Safeguards as provided

in the mines Act,1952 and the rules- and regulations framed
thereunder from time to time, ' '

mal

5%y,

m‘c\\r\b\i Ko

454
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Dharmasala

-t

(27) No rejected/off grade major mineral shall e rermoved on payrment
f royalty as minor mineral, under this rule,

(28) The Competent Authority may include such other conditions in the
e deed with the approval of the Controtling AuthorV o

(29) The lessee shall abide by the provis; i

; AN
s and regulations framed thereunder, the xplosives Act. 1884 and rules o~
de thereunder for development of the source of mmor mineralsto workman =~ o
° manner and for avoidance of any danger arising -out of such winning of minor ? P
eral. ' o j
Y
&
e

T T K T TI R E  e—

S T R T T RS A T

KT e e e G e

SRS



mineral/minerals

processing, traps

Processed/converted foryy -

dccordance with ap
mining, as the case

port...-and - e dE
s

(R e -
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4.Thelessee shall not transport or store or cause to be
transported or stored any specified minor mineral for the

minerals(Prevention of theft, Smugglingand lllegal mining
and Regulation of Possession, Storage, Trading and
Transportation)Rules,Z007. o .

5. The lessee shall submit the total extraction of minor
mineral after closure of the mining period; which shal]

be surveyed and esti_mate..d-"by'-théfRé’iidg‘r__ii{zfed’ Qualified
person and duly approved by the authorized officer.

6. The RQP shall be paid by the lessee for survey and '
estimate .The differentia] amount of royalty and other ;
charges shall be released from the lessee along with

penalty under OMMC rule 2016. iy

PART-V - " C
Liberties, powers and privileges reserved to the State

Government

The State Government or any other officer, Or persons
authorized by it in that behalfhajsethq"ljberty and power to
cnterinto and upon the leased area to carry on any
Operation in connection with SUrvey,‘_Sar'irl_'plfi'ng,'.:testing,_
quarrying, processing, stacking and trahsportation of
minerals as may be deemed necessary.
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PART-VI
Provision regarding Ren’ts;,_apd Roya_liti_eg

Dh%rmasaia

1. The lessee shall «during the subsistence of this lease pay
to Government royalty in respect of the minor mineral
removed by him from the leased areaatt
prescribed in Schedule I and surface rent at the rate
prescribed in schedule 1.~ RS Ay

2. All payment relating to rents, | oyalties, fees, etc., as
provided under these rules shall be paid to the state
government free from all deductions, at the district
Treasury/sub-Treasury and in such manner as the competent ?

authority may prescribe. _
3. For the purpose of computing the royalty, the lessee shall Lj
e

keep correct amount of the mineral produced, stacked and
removed from the lease area and submit areturn to the
Competent Authority and Director in form K& form P.

ey

A

4. The lessee shall pay the royalty in advaiice and the j o
differential amount, if any ,on computation shall be paid by the
end of the first fortnight of each half éarly period during the 'Y
subsistence of the lease. TR S

5. The lessee shall pay surface rent in advance and not later &

than 15% January and 15t july of each year, 5

ol O A it |



[n witness of the parties to thi_-s:guarry'ljejase put their
respective hands and seg] being present.on the date month
and year first above mentioned after the contents are read

and explaine ‘them and findjne the same to be true and
correct, ‘

For and uf Behalf of gove}'nor.of Odiéha,- in the

ke
2. G

- /¥ 2[4

Signed by M )

----------------------------------------

presence of -

A~ JKW%G.CUO\

o - ﬁdu,}\’\ﬂl P H, o ,-q.%.\ -“ 8’

FI @%“—‘QID\C
A% Qo
BIRESS JJ),EingzN\MQS

SNASCO_£n]7) s
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OFFICE OF TRE TAHASILDAR, DHARMASALA
Lel:-06725-273036 Web:- tdrdharmasala.in Email:-tdrdharmasala@gmail. com

iLWV" Conde Nogee  No. lsg 9 Date: 5.0y ;w@

. ANNEXUR

Manoj Kumar Samal S/o. Mahendra Kumar Samal
At/PO- Aruha, PS-Dharmgasala, Dist- Jajpur
Lessee of Aruha BSQ (A 20.00)

Sir/Ma’am,

This is to inform yoy, that, an assessment via Drone mapping/ETS survey by an ORSAC-
empanneled Technical Expert (RQP) as a part of the initiative under “Prevention af theft of Minor
Minerals” was conducted for yoyyr leasehold quarry Lessee of Aruha BSQ (Ac.20.00) vide sairat case no
34/2021 on dt. 10.03.2023 Form the survey, it has been revealed that a total extraction of 122112 cum has
been made since the operation hegan post execution of lease deed agreement on dt. 31.05.2022 This
assessment has been done based on the Surface plan, which forms a part of the Approved Mining plan
based on which EC has been obtyjned by you from SEIAA. As per the lease deed agreement executed on
31.05.2022 with you, the permigsible limit for extraction is 14000 cum This clearly indicates that an
unauthrized/over-extraction of 188112 cum has been made by you.

This is a clear violation of the conditions under the Mining Plan, Environmental Clearance
and Consent To Operate as granted by the respective Competent Authorities. Further, this has also led to
damage to the environment due to unscientific mining and loss of revenue to the Govt exchequer.
Again, OMIMC Rule 2016 clearly envisages the following rules with regards to the extractions madc and

related assesssmemnt by the authgrities concerned:

I Rule No. 32(4):- Dealing with the actual extraction exceeding MGQ that has not been pre-intimated by
you to this office prior to transportation of over extracted quantity beyond lease area. thereby violating

laws and attracting penalties.

2. Rule No. 33(16):- Directs the |essee to offer reasonable facilities for inspection of the quarry to the
Competent Authority and other authorized officers that automatically fixes responsibility on you to be

present/send your representative at the time of inspection.

3. Rule No. 33(26): - Directs the lessee to keep the Govt. indemnified from any liability, compensation
damage etc., arising out of acts or ommissions as-a lessee during the subsisitence of lease.

Therefore, you are directed to submit a showcause reply as to why action shall not be taken
against you for the multiple violations caused within 15 days positively. ’

This is to be treated as MOST URGENT.

snldar
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—2% - ANNEXURE/%

To, Date; A9 ¢ 4--

'he Tahasildar,

| Yharmasala,

iist = Jajpur

Sub - Preliminary Reply to the show cause notice no. 1583 dated

15.04.2023
espected Sir,

With respect to the letter under reference, | beg to slate here
hat  the show cause notice is unreasonable and the
aterials /reports on the basis of which the show cause has been
cendered is not attached along with the letter under reference as

4 result of which | am unable to justify the alleged extraction.

In this regard, it is humbly submitted that as per the
qaction notice as well as the lease deed, the permissible ¢uantily
or extraction/ MGQ is 42, 000 cum per annum, however, in the
slhiow cause notice, it has been erroneously mentioned as 14,
Lo0cum. As per our records, the extraction in the quarry till the
date of receipt of the show cause notice is only 31, 000cum.
Hience, on what basis your good office has arrived at the figure

o0, 08, 112 cum is not stated in the show cause notice.

¢ i)
A



It is also necessary to bring to the notice that as you are
aware when the quarry was auctioned, the RL (Reducing Level)
was measured by resorting to the GPS Survey and was based on
only arithmetical co-ordinates as done by the RQP. Thus, the
inineral reserve at the time of grant of quarry was only taken on
assumption and not on the basis of real-time assessment.
Furthermore, the drone mapping/ ETS survey was not
conducted at the time of grant of quarry whereby the RL would
have been appropriately been determined. In this regard, it is
uatortunate that while granting the quarry your good office only
conducted the GPS survey based on co-ordinales and now the
demand is raised by way of drone mapping/ ETS survey,
however, as the fact remains, the quarry is not viable for the said
survey because it cannot determine the definite boundarics of the
leases. Moreover, the survey if any conducted by your good
vifice has not been done in our presence nor any report has been
attached/ confronted 1o us in order to legitimately justify our

reasons.




| T
— e
In the said circumstances, the show cause notice is in
complete violation of the principle of natural justice and also, is
i complete derogation to the settled position of law that the
materials on the basis of which allegation is made should be

supplied to the person against whom the allegation is made.

In this connection, it is also necessary to state here that
there is not a single occasion of illegal transportation of raw
materials against me till date from the date of operation of the
quarry nor | have ever violated the conditions mentioned in the

lcase deed as well as the OMMC Rules, 2016.

IHence, in the above premises, with folded hands 1 request
vou to kindly withdraw the show cause notice on the basis of the
patent illegalities as pointgd out herein above or in the alternate,
it your good office is willing to justify the show cause notice, then
I may kindly be supplicd with the materials/ reports of the
survey conducted and any other materials on the basis of which
the allegation of over;extraction is made against mc in order to
cnable me to file a detailed show cause reply.

Yours Fnithf{ﬂly,

TR ¥a \ Y )
Maney Kimare X am a ) ®
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OFFICE OF THE TAHASILE)AR DHARMASALA
| :]_*u];_(’)?-";g’ ch - ldrdharmasnla,m Email: tdrdhnrmnswh@gmaﬂ com

e o A NINE X J R =Sl

L g . |
oy h/‘ﬁ;,afr, Manoj Kumar Samal Sfo- Mahendra Kumar Samal
T P — Dharmasala, Dist- Jajpur , Lessce for Aruha BSQ (Ac.20.00)

Sub: Reply to your letter dated 29.04.2023

climinary reply submitted on your behalf to the show cause notice

qs exantined at our level and the following points may be noted in this regard:

and corrspondin

It is to intimate you that, the pr

No 1583 dt 15,04.2023 w
nt!ac!wd with the shoswcause

g rc;mrf.s neednot b

|~ The departmental Cngeiry
{ rmy be. rcqucst"d scpantciy by

¢ details have beem: )¢
To lndor mah_ !

> The date of survey for the Aruba BSQ was 10 03 "023 lh'tt has beer
potice whereas the Date of Exceution of Lease Agreement pcrm:llmg for an cxt
Modified EC is 13.03.2023. So, as on the daté-of survey, YO8 were permitted

CuM based on the

for extraction only limited to 14000 CuM.

notices, asadlthe pequisit

the party interested via the Right

1 clearly mentioned in the

raction of 42000

expertise to ‘Conduct® the GPS Survey for Mining
Jled RQP and

plan. The field work has been completed by a Technical Expert- ORSAC Empane

3 i must be noted here that this Office has no

Deputy Director of Geology who-are: expeits in their respective fields..

e been basud cn the Appreved Mining Pk
ps which give a more accurate

approved by the
mn and the

g The definite boundaries of the leascs hav

technology employed for assessment are drone mapping/DGI

.cosment than the earlier employed GPS technology.
¢ Controlling Authority (as per OMMC i

< Aw the Competant Authority and teams composed by th

. 2016), the asscssments can be conducted at any point of time in order to takeaction [or any

Ru
0SS OF REVENUE to the State Exclequer resulting Sront the mmm!:orkud extraction (if

any)

6. 1t must be noted here that, due to large mumber of
al vehicular movement from the quamry areas. I

sairat sources and:considerable distance from

the Office, it is not feasible to spot every illeg

order to counter this inability of the authorities, periodic ﬂsaessment of quarry extraction has been

planned and is being implemented 10 check unauthorized extrac

Therefore, under no circumstances has an

violuted and every requisite procedure have been duly follov
lime and opportunity to put forth genuine grievences (i;!"any), &

o eV
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%= 7 OFFICE OF TR TAHASILDAR, DHARMASAT A

a@gmail.com

Demand Notice No., 4.5 page: 10.052023 g1 3 ‘Qaaél
To

Sri Manoj Kumar Samal S/. Mahendra Kumar Sama)

AVP.O-Aruha p.g. Dharmasala, Djst- Jajpur, Lessee for Aruha BSQ (Ac. 20.00)
Sub: - Demand iy, extraction beyong the permissible quantity
Sir,

With reference to the subject gited above,
initiative- ‘Prevention of theft of mineoy niinerals’,
Minor minera) beyond the permissible quantity by Drone/DGPS/ETS mapping was undertaken
for the Jease hold quarry- Aruha BSQ (Ac. 20.00) on 10.03.2023. Subscquenrly, on receipt of the

scientific assessment report from the Technical Expert (ORSAC Cmpanclled RQP), 4 show cause

notice was jssued to you vide L po. 1583 dtq, 15.04.2023. In response, a preliminary reply dtd.

29.04.2003 was received by this office. The contention made in the reply was examined in detail
dnd a point-wise reply to the same was communicated 1o You vide L no, {82] drd. 02.05.2023,
which was received by. you in Person. Therfore, a per the decision of the Joint Distric,
ASsessmient Commiee consisting of the Sub-Collector, Jajpur and the Deputy Director of
Mines, Juipur Road Communicated to this office vide letter No 6444 Did 10.05.2023, the
tollowing demand amount is hereby imposed for the unauthor

ized extraction of blackstones
beyond the permitted Guantity as per the L.ease deed agreement ey

ccuted in your favgoyr:

Total quantity Quantity permited to 1_th Unauthorized ;
! extracted extract as per Jease decd extraction !
(inCupy | o _(inCuM) . (inCum) J
T TV N T 108112 ]
The datgij caleulation of the royalty and penalty (100% as royalty) is as follows:

W

| SLNo. [T _Ttem T _E_o.am&_wj
SO O AR _h_ﬁ__RQ.\.@LELﬁ__,___ . ____.MS_%LQ;_&_LJ
[ 2 ____,__,g__m_._.ﬁ___,flf‘:?_’i.-'_f',._f.‘Xo_q,__ﬁ_-_, 3978521.6 . ;
N e EMF g 50 ] 1989260.8
5 _ IT (3 3% — 1 T 705504 35—

—2 -
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(ORIGINAL JURISDICTION CASE)
W.P(C)NO. /779 OF 2023

CODE NQ:-270000

In the matter of:
An application under Atrticle 226 and 2’)7
of the Constltution of India;

AND

In the matter of:

oy Mines and Minerajs (Development and -

& g An application under the provisions of
s our .
p,-esente? in

. f"’/é: 25 B.O. Regulation) Act, 1957 & Orissa Minor
P

Minerals Concession Rules, 201 6;

AND

In the matter of:

The petitioner challenges the illegal,
whimsical and arbitrary demand notice
dated 10.05.2023 (Anne)cure~12) issued by
the Tahasildar, Dharmasala on the ground
that the same has been issued without
giving the petmouer a reasonable
opportunity to' file the show cause reply.

Hence, the same ig legal, arbitrary and in

complete derogation of the principles of

hatural justice;

d\ocatd
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In the matter of: .
| Sri Manoj Kumar Samal, aged about 32
years, S/o-Mahendra Kumar Samal,
AUP.O-Aruha,  P.S-Dharmasala, Dist-

Jajpur, Pin 755024 " %

...... - PETITIONER
-VERSUS-

I: State of Odisha, represented through its ~
Secretary,  Revenue and  Disaster

Management Department,  Secretariat

-

Building; Bhubaneswar. ) o
2. Collector, Jajpur, AT/PO-Jajpur, Dist-
Jajpur.
3. lahasildar,  Dharmasala,  AT/BO. |
. Dhaméﬁéla, Dist-Jajpur. -

coeeees . OPP.PARTIES
v B
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‘ @ IN THE HIGH COURT oF ORISSA AT CUTTACK

W.P.(C) No.17732 of 2023

Manoj Kumar Samal i’etitioner

Mr. Subir Palit, Sr. Advocate along
with Mr. Amitay Mishra, Advocate

-Versys- !

State of Odjsha and Opp. Parties
others
Mr. J.P, Pattnait, GA
CORAM:

JUSEICES.K, SAHOO
Peipo A AN

Urder No.

01.

arrangement

ﬁgn Oor Advocate

B e e

appearina for the PEtitiond? and Mr. #].p. Pattnaik,
“’% TR ST
learned Go .-%Qm?éAdvocate. i
. i A B e ‘ _ 4
This writ @%@a@b%rjﬁ@ _by the Petitioner E
> Manoj Kumar Samal tth=a=pFaver o quash the demand :
notice No.1955 dated 10.05.2023, :
Mr. Subir Palit, learned Senior Advoc'alte appearing
for the Petitioner contended .t‘ha't the show-cause Notice :
was: issued against the  Petitioner on 15.04.2023 L
(Annexure--lO) and the Petitioner submitted a preliminary L
reply to the said show-cause notice on 29.04.2023 E
Indicating therein that he may be supplied with the ;
MMaterials/reports of the survey conducted and any other ,,
Materials on the basis of which the allegation of over- &9
®Xtraction is made against him In order to enable him to z



AX -

2

file a detailed show-cause reply. Learned Senior Counsel
for the Petitioner further submitted that in reply to the
letters submitted by the Petitioner on dated 29.04.2023,
the Tahasildar, Dharmasala, Opposite Party No.3 has
given intimation to the Petitioner that the documents ca’n
be availed through RTI Act, 2005 and thereafter without
affording any opportunity, straight away issued the

demand notice dated 10.05.2023 directing the Petitioner

to deposit an amount of Rs.8,63,33,919/- towards royalty
and penalty within thirty days from the date of receipt of

the said notice. poh for the Petitioner

further submits tha®the ir@g : a notice is illegal
egpir"inciple g a

and violative | Ryjustice and the
documents ﬁ‘ o Petftie*% yere available

with the g g@ties f§§?}%;’ havehde supplied to
the Petitigner to give a c}ﬁ“"«‘:’*xﬂ:’ffa‘ show-cause geply and an
opportunitly of hearing : ’? €

Petitioner ;e%e e\!i ﬁ!i_
| ubmission, ¥EEFAEA Senior Gunsel for the

Petitioner pl _. rei‘%ﬁf;gg@?’& of thé Apex
D

Court in the case®g aramapal Satyapal Ltd. vs,

:é. y

support of %

Deputy Commissioner of Central Excise, (2015) 8
SCC 519; T, Takano v. Securities and Exc_:hange
Board of India, (2022) 8 scc 162; and Pradyumna
Pattnaik Vs. State of Oidsha, 2022 scc OnLine Orj
4020. It is submitted that in absence of evidential
Material, the Petitioner is potentially prejudiced and the
action of the authority is, therefore, not only unfair but
also flagrant violation of principles of natural justice.
Referring to Takano (Supra), learned Senior Counsel
Submitted that if the relevant part of the report pertaining

to the Petitioner is not discfosed/confronted, the authority

6x
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is not justified in relying on such untested material for the
purpose of raising huge demand of royalty, besides
Penalty to the tune of Rs.3,97,85,216/—_(100°/o of royalty)

which ought not to have been imposed. Mr, Palit, learned
Senior Counse] laid stress on the following paragraph

contained in Oryx Fisheries Pvt. Ltd. ys, Union of
India, (2010) 13 scc 427;

H

“An opportunity to deny his quilt and

are and the allegations on which such charges
are based.”

Mr. J1.P.
dppearing for, "Eh

communicate ¢ the@-ﬁ? t§% of
However, with%&@gﬁ? el things,  the learned

Government Advocate submits that the documents sought
for by the Petitioner would be sdpph’ed to him within a
week from today. | C ' :
Considering the above submissions of the learned
counsel for the Parties, this Court is satisfied that the

therefore, sets aside the order of demand dated
10.05.2023 vide Annexure-12 and directs that if the
documents sought for by the Petitioner, are supplied to

the Petitioner, as undertaken the Petitioner shall file a

Page 3 of 4
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Pt |
na
detailed show-cause reply to the ébposite Party No.3
within a period of two weeks from the date of receipt of
the documents and on filing of the detailed show-cause,
Opposite Party No.3 shall give an opportunity of personal
hearing to the Petitioner and all the parties concerned and
pass fresh order in accordance with law within a period of
two weeks thereafter and communicate the order to the
Petiticner,
With the aforesaid order, the writ petition is disposed

of.

Let a free copv of ,,n~,_.o,_ be handed over to the

learned counsel , S e
Urgent _ g Eopy of e w De granted on

‘:i‘ .
(_gd/f = SR ,QO\[OOO , VI

v T
S ,/7 . G, f{ama/) )

MRS/Laxmikant
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N THE HIGH COURT o F ORISSA: CUTY k. %
(ORIGINAL JURISDICTION ¢ EASE)

WP(C)NO 2662¢€ OF 2023

B v [
CODE NO -270000

In the matter of:
An application under Article 226 and 227

of the Constitutjon of India;

AND
In the matter of’

An application under the provisions of
Mines and Minerals (Development and
Regulation) Act, 1957 & Orissa Minor
-. L5 B Minerals Concessjon Rules, 2016;

” A AND

In the matter of:

An application challenging the in-action of
the Opp. Parties more particularly the Opp.
Party No.2 & 3 in not disposing ol the
representation of the petitioner thereby
creating a limbo as regards the functioning
ol his quarry which he has taken up by
virtue of registered lease deed dated
31.05.2022 in respect of Aruha BSQ (20.00
Acre) moreso when his lease period is yct
Lo expire and not being allowed to operate
the quarry due to the pendency of the
representation / personal hearing;

AND

25 (JL
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In the matter of:

[A]

"Sri Manoj Kumar Samal, aged about 32
years, S/o-Mahendra Kumar Samal,
At/P.O-Aruha, P.S-Dharmasala,  Dis(-
Jajpur, Pin-755024
ceveennnn PETITIONE R
-VERSUS-

State of Odishé, represented through s
Secretary,  Revenue  and Disaster
Management Department, Secretariat
Building, Bhubaneswar.

Collector, Jajpur, AT/PO-Jajpur, Dis -
Jajpur.
Tahasildar, Dharmasala, AT/PO-
Dharmasala, Dist-Jajpur.

v OPP.PARTIES
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IN THE HIGH COURT OF ORISSA AT CUTTACK
W.P.(C) No.36628 of 2023

Manoj Kumar Samal - Petitioner
Mr. S. Palit, Sr. Advocate along with
Ms. S. Das, Advocate
Vs.
State of Odisha & Others Opposite Parties

State Counsel
CORAM:
ACTING CHIEF JUSTICE DR. B.R. SARANGI
MR. JUSTICE MURAHARI SRI RAMAN

ORDER
10.11.2023

Order No. This matter is taken up through hybrid mode.
01. .

2. Heard, e
3. The present Writ Petition has been filed with the following
prayer:- :

“Itis therefgr«g, oSt humbly and most respectfully
prayed that this. Hon'ble Court may graciously be
pleased to admik this ‘writ petition, issue Rule Nisi in
the nature of a writ of certiorari/mandamus calling
upon the Opp. Parties to show cause as to why they
shall not be divecied to give u personal hearing (o the
petitioner by the Opp. Party No.2-Collector, Jajpur,
after which a fresh order pursuant 1o the persornal
hearing dated 24.07.2023 be passed within «
stipulated time as fixed by this hon’ble Court or in the
alterndte the petitioner ‘be allowed to operate his
quarry on payment of royalty and other charges
equivalent (o the amount paid by him at the Starting of
the first year without prejudice to the claims of the
parties passing the orders to the personal hearing
dated 24.07.2023;

T Tl T T T Wi e e e e

T T N e R T T T e T

SRS it (s e g o0 coac B

And be further pleased to pass any such other :
order/direction in favour of the petitioner as would
deem fit and proper, under the Jacts and’ i the
circumstances of the present case, "

4. In course of hearing, learned counscl for the Petitioncr

states that highlighting his grievance, the Petitioner has made

o J‘}i ¥ e
o iz i
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representation to Opposite Party No.2 vide Annexure-19 series
and the same may be directed to be considered within a stipulated

time, to which learned Counsel for the State has no objection.

5. As agreed by learned counsel for the parties and after going
through the records, this Court, without expressing any opinion on
the merits of the case, disposes of the Writ Petition directing
Opposite Party No.2 to consider the representation filed by the
petitioner vide Annexure-19 series, and pass appropriate order in
accordance with law within a period of four weeks from the date
of productien of certified copy of this order.

Issue urgent certified copy as per Rules.
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e % ANNEXURE-Pix

Lo
Schedule Ul Form No.321

IN THE COURT'OF THE COLLECTOR, JAJPUR

N 150 Ne.109/2023
(Arise: W.P.(C) N0.36628/2023)

Manoj Kumar Samal

S/o-Mahendra Kumar Samidli - . o000 o State of Odisha & others.
At/P.O-Aruha, P.5-Dharmasala, .
Dist-Jajpur.

5 No. of Order & Date

Remarks

1 2 3
0t.18.01.2024 - The Hon’ble High:Court of Orissa vide its order dt.10.11.2023 in
WP(C) No. 36628/2023 (Manoj Kumar Samal Vs State of Odisha &
others) directed the Collector and District Magistrate, Jajpur to consider
and dispose of the representation of "the petitioner after giving
opportunity of hearing to the petitioner,

This Misc. case is registered for disposal of such
representation of the petitioner and accordingly notice was issued to
the petitioner for hearing. Sri Subir Kumar Palit, Sr. Advocate entered
his appearance for and on behalf of the petitioner and argued the
matter on 30.11.2023 and has also filed a written noate of submission.
The Tahasildar, Dharmasala also produced the records in connection
with Sairat Case No. 34/2021 and other connected records The
petitioner is afforded:op flty\ af hearing.”

The matter was-heard at length and the records pertaining to
the case are perused. It is found that the Tahasildur, Dharrnasala had
issued a demand notice dt. 10.05.2023 to the petitioner for excess
extraction of 1,08,112 CUM of material samounting to Rs.5,63,33,919/-
and the said demand notice was challenged by the petitioner in the
Hon’ble High Court in WP(C) No. 17732/2023 which was disposed of by
order dt. 01.06.2023 in which the Hon’ble Court has directed the
o R Tahasildar, Dharmasala to give opportunity to the petitioner to file his
iy Lshow cause with reply to the said demand notice and further directed
\4«4’1 Tahasildar, Dharmasala to supply requisite documents to the
Y LAY NP {poner Accordingly the Tahasildar, Dharmasala on 24.07.2023 heard
gt s f}e‘matter and as the order was not communicated by the Tahasildar,
PR [Dmaq‘masala to the petitioner, hence he filed another representation
i X&;& ,and ;uch representation-was directed to be considered and disposed cf
«»Mmﬁ,ﬁ | by the Collector and District Magistrate, Jajpur by the Hon’ble High
e %oﬁrt by order dt.10.11.2023-in WP(C) No. 36628/2023. The point for
uﬁ\dﬁw ns:dgrat:on is whether the. demand notice dt.._ 1c:.ps.2q23.f0.r excess

s extraction of 1,08,112 CUM of material amounting to Rs.8,63,33,919/-
issued by the Tahasildar, Dharmasala to the petitioner is legai and valid.

The background of the case in short is that,’

i) The Tahasildar, Dharmasala in Sairat Case No. 34/2021
leased out Aruha BSQ covering an area of Ac.20.00 dec. in village Aruha

Page | 1
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Séhedule Lill Form No.321

ON OF ORDER SHEET)
207.0f O.R.M. 1964)

S| No. of Order & Date

of'Magistrate & Signature

1

2

3

,““\&

3 CUM per annums

under Dharmasala Tahasil of Jajpur district. The long term lease deed
was executed and registered by the Tahasildar, Dharmasala on
31.05.2022 for a period of 5 years.

i) On verification of record it Is found that the Tahasildar,
Dharmasala issued tender notice No. 2244 dt. 16.06.2021 and in SI. No.
21 Aruha Black Stone Quarry-(BSQ) was sought to be auctioned which is
having area Ac.20.00 in-Plot-No. 2694(P), 2807() under Khata No. 779 of
MouzaAruha, Kisam ~*Pahada As per the tender notice the annual MGQ
for this BSQ is fixed ‘a4 CGUML

iii) T ioher: bemg the -highest bldder was Issued
with Form ‘F notit#'@,f»‘ﬁ asildar, Dharmasala vide letter No. 2681 dt.
23.07.2021 in-whichihe Wasidirected to deposit Rs:38;61,9507- towards
security deposit which is one fourth of the bid amount of the year as
prescribed under Rule27(7) and (9) of OMMC Rules, 2016. This amount
was duly deposited by the petitioner with the Tahasildar, Dharmasala
vide rent receipt No. 0196258 dt.10.08.2021. Consequently the mining
plan for the said BSQ was approved by Deputy Director of Geology,
Bhubaneswar on 29:01.2022 for a plan period of 5 years. The petitloner
also deposited Rs.1,82,32,060/- on different dates towards total royalty
for the first year of lease period calculating the same as MGQ of 42,000

% iv) On 11.05.2022 the Environment Clearance (EC) was obtained
R} the petitioner from SEIAA for a part quantity of MGQ of 14,000 CUM
\ téad of 42,000 CUM and consequently lease deed was executed on
;%D .2022 for a quantity of MGQ of 14,000 CUM.
= I' V) Thereafter the petitioner submitted a proposal to SEIAA for
’mrhgendum of EC and basing on it SEIAA by letter No. 5394 dt.
»02.09.2022 corrected the annual extraction from 14,000 CUM to 42,000
FCUM. In furtherance to it, the Tahasildar, Dharmasala again executed
and registered another lease deed in favour of the petlttoner on
13.03.2023 for remaining amount of MGQ of 28,000 Cum per annum
and such lease deed is valid up to 30.05.2023.
vi) The net result is that for the first year of the lease period two
lease deeds are executed and registered by the Tahasildar, Dharmasala

in favour of the petitioner on 31.05.2022 and 13.03.2023 both for a

A Page | 2
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Schedule LIl Form No,321

.——\'\?*“"

'OF ORDER SHEET)
07 of O.R.M. 1964)

51 No. of Order & Date

‘dero .-'M‘aTgTStrate & Signature

Remarks

1

AT 2

3

2l
W

period of one year tiff:30i05:2023 for MGQ of 14,000 CUM and 28,000
CUM respectively ahd: as such in both the registered lease deed the
quantity of MGQ to be-extracted Is 42,000 CUM per annum which is in
terms of the tender call notice. '

vii) While the matter stood thus, on the basis of drone mapping
ETS survey conductéd on 10.03.2023,the Tahasildar, Dharmasala came
to a conclusion that there Is over extraction of 'material by the
petiticner to the tune of 1,08,112 CUM frorn the BSQ which is more
than the MGQ amount to be extracted during the lease period for which
the Tahasildar, Dharmasala Issued the impugned demand notice with
penalty (@100% of royalty) and other charges.

 The learned Sr. Advocate appezring for the petitioner raised
the following contentions &= S s - -

i) The impugnedidemand raised by the Tahasildar, Dharmasala
ic not attributable to @ny legal provision of OMMC Rules, 2016, hence
the same is beyond jurisdiction. To substantiate his stand he has relled
upon Section 21(5) of MMDR Act and also Rule 51(4) of OMMC Rules.
He has further contended that in view of Rule 51(4) of the OMMC Rules,
2016 the amount of penalty and other dues charged In the demand
notice are not leviable, being not sanctioned by the statutory nravision,
hence are void.

ii) The learned counsel for the petitioner to strengthen his

Y ‘:a\r_gurnent placed reliance on the decision of the Hon’ble Apex Court

i,reﬁ;‘aorted in (2017) 9 SCC 499 (Commen Cause Vs Union of India).
5 iii) The learned counsel for the petitioner further submitted that
%hle survey conducted by the Tahaslidar, Dharrnasala and the methods

" T | . "
{used to measure the-excess extraction is not scientific.

,"i/ iv) He hag ‘further submitted that the amount of excess
Vaxtraction needs to Beiatcufate and not approximate estimation as the
entire penalty is imposedidepending on the sald measurement.

v) It is further submitted by the learned counsel for the
petitioner that at the time of grant of lease there was. no ETS survey or
drone mapping and further he has disputed the correctness of the

drone mapping ETS survey alleging that there cannot be any uniformity

Page | 3
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-« Schedule LIl Form No.321

964).

SI No. of Order & Date

S & Signature

Rermarks

1

2

3

or comparative assesstént between the reports of survey thereby
leading to serious angmaly.

vi) Further it is submitted that the petitioner was not provided
with details of the mineral source at the time of grant of lease for
calculating the actual excavation of the minerals. It is further submitted
that a geological survey should be conducted on field on the basis of the
mining plan from which accurate estimation of mineral reserve can be
drawn. He has subniifted that the survey conducted by the Tahasildar,
Dharmasala was m vtk any gevlogiczl survey repert.and having
nct followed the Hsurvey rendered s inaccurate as a
consequerice the nedidemand itself Is unsustainable.

vii) The-lgarnedcotin glefor the petitloner veéhemently argued
that there is no Proper and effettive demarcation ‘of tfie quarry area
and that on account of it there was easy access to the local villagers
who involved thernselves in unauthorised mining resulting the excess
mining, which needs to be taken note of by the authority.

viii) It is further submitted by the learned counsel for the
petitioner that after conclusfon of the tender process till execution of

Sithe lease deed the quarry was under the control of the Tahasildar,
) ;“'Qﬁa'r_masala and it was subjected to illegal extraction by the local people

“aq‘d;» revious leaseholders and this should have been taken note of by
the'”[.ra'lgesildar, Dharmasala and accordingly the demand raised should
haéieth ,?n reduced by the Tahasildar, Dharmasala.

[ G} The case of the petitioner as has been submitted by his
Ieﬁ;{}e;} counsel is that as per the tender notice the MGQ was fixed at

' 42,000 CUM per annum and accordingly the petitioner made the
“lgecgrity deposit to the tune of Rs. 38,61,950/- which is the one fourth of
st bid amount for 42,000 CUM MGQ per annuin which Is also reflected

in the letter No. 2681 dt. 23.07.2021 (Form F notice) Issued by the
Tahasildar, Dharmasala to the petitioner. Subsequently SEIAA also by
letter No. 5294 dt. 02.09.2022 rectified the EC and corrected it to
42,000 CUM per annum Iistead of 14,000 CUM per annum,.on the basig
of which the Tahasildar, Dharmasala again executed and registered a
fresh lease deed for MGQ of 28,000 CUM per annum on 13.03.2023. It

is contended that by virtue of both the registered lease deeds

Page | 4
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Schedule Ul Form No.321

- X~

1ON‘OF ORDER SHEET)
ibh207 of O.R.M. 1964) -

402

SI No. of Order & Date

~Order of Magistrate & Signature

Remarks

1

2

3

o “annum and as such the excéss extraction is 1,08,112 CUM. But records

-:f'\survey on 10.03.2023 and it was found that there is over extractlon of
. [-material to the tune of 1,08,112 CUM which has been mentioned in the
” \‘xéiTOW cause Notice No. 1583 dt. 15.04.2023 issued by Tahasildar,

s’;’]égistered and therefore the Tahasildar, Dharmasala 1§sued the demand

dt.31.05.2022 and 13i@3i2023-and the EC of SEIAA dt. 11.05.2022 and
02.09.2022, the MG&@ amount to be extracted by the petitioner is
42,000 CUM per annum which Is in terms of the tender call notice. In
this backgrecund it is contended by ‘the learned counsel for the
petitioner that in the impugned demand notice the Tahasildar,
Dharmasala calculated the excess extraction taking into account the
permissible limit of 14,000 MGQ per annum which is erroneous and
therefore the remaining:quantity of 28,000 CUM per anrnum should be
adjusted by making necessary deduction from the amount involved in’
the demand notice.
The records produced by the Tahasildar, Dharmasala reveal
that in the:tender cdll nmtice the guantity of MGQ per annum to beJ
extracted«t%*nofe‘d: A2,000 €U, furthermore SEIAA-has also-issued
permission for-extraction of 42 000 CUM of material per annum by
means of two different letters dt. 11.05.2022 and 02.09.2022 and
furthermore the Tahasildar, Dharmasala has also executed and
registered two different lease deeds dt. 31.05.2022 and 13.03.2023 for
extraction of MGQ 42,000 CUM per annum,

It is further noted that soon before the execution of the
second lease deed dt. 13.03.2023 and after the second SEIAA
permission dt. 02.09.2022, the Tahasildar, Dharmasala conducted the

Pharmasala to the petitioner. Apparently by the time this survey was
Go‘nducted and over extraction was noticed, the second lease deed for
,the remaining pdrt of MGQ of 28,000 CUM was not executed and

ice taking into considegation that the MGQ Is 14,000 CUM per

further reveal that much prior to the date of survey dt. 10.03.2023,
SEIAA already granted permission to the petitioner on 02.09.2022 by
which MGQ was enhanced to 42,000 CUM per annum in place of 14,000
CUM per annum. This fact has not been taken note of by the Tahasildar,

T

Dharmasala while issuing the impugned demand notice. On the ether
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r Schedule LIl Form No.321

SINo. of Order & Date

Remarks

1

3

J* { the over extraction is any Is not due to the fault of the petitioner

calculated by Tahasildar, Dharmasala taking into account that the MGQ
is 14,000 CUM per annum and not 42,000 CUM per annum. This
appears to be an error on the face of the record.

The Tahasildar, Dharmasala In the impugned demand notice
should have taken note of the above fact and calculate the amount
accordingly. The impugned demand notice has to be re-caleulated
taking into accourit quantity permitted to be-extracted. as-42,000
CUM instead of $4:000: i and-in: ‘that:view:of the matter the:net

be caleulated as 80;112:¢ IMiaind, basing
“otherschdsges shouid:be leyv om the
petitioner andigceo “the Tatasildar, Dhaemasala: is- directed: to
maodify thé-impef'_ hed-demand notice in terms of the above.

As regards the other contentions raised by the learned
counsel for the petitianer, the same are duly considered In the light of
the decision of the Hon’ble Courts. The main contention of the
petitioner Is that the survey conducted by the Tahasildar, Dharmasala is
erroneous and not in a sclentific manner. The letter No. 934 dt.
06.03.2023 of Tahasildar, Dharmasala to Sri Pradeep Mohapatra, RQP
reveals that he has requested the said RQP for a drone mapping and ETS

hand the impugned: dermiand notice reveals that the amount was

:s\urvey for this BSQ to assess the excess extraction with regard to the
,ﬁa’ming plan and lease agreement. The survey was conducted on
“1;9: 3.2023 and it is found that there is no infirmity in the said survey
Whilih is in accordance with the provisions of OMMC Rules, 2016. Hence
ﬁlﬁfe bu rvey report is acceptable so far as over extraction is concerned.

/ The learned counsel for the petitioner vehemently submitted

Ad that dueto lack of proper demarcation of boundary resulting easy

access to the local villagers there is illegal and unauthorised mining by
the local villagers which ultimately resulted the alleged over extraction
and further submitted that due to Jack of proper boundary the drone
mapping / ETS survey is not accurate. It is found from the record that
prior to the survey and'since the date of lease deed there was never any
official demarcation of the lease area of the petitioner by the

Tahasildar, Dharmasala in presence of the petitioner. There is no'[

Psge | 6
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1 _ 2 " 3
material on record to show that there Is any pilferage or illegal mining
by local villagers which cannot be ruled out but there is no evidence in
support of it. So ne'definite conclusion can be drawn on this point. ’

- The leariied counsel for the petitioner vehemently objected
the accuracy of the survey report and has submitted that the procedure [
has not been folféwed while conducting such survey. The Tahasildar,
Dharmasala appeafs to have followed the rules and therefore this court
is not inclined to entertain this ground.

However, this court has taken into consideration the fact
that the petitioner has deposited royalty for one year of lease period for
42,000 CUM MGQ per annum and therefore the petitioner is entitled to !
get the benefit of such quantity of MGQ for extraction.

Accordingly, the representation of the petitioner is disposed
of with the following direction to the Tahasildar, Dharmasala,

i) ¥The Tahasildar, ‘Dharmasala is directed to modify the
demand notice dt. 0.05.2023 taking into account the net unauthorised
extraction as 80,112 CUM and Issue revised demand notice to the
petitioner within a period of 15 days.

- 484
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i) Since the total extraction is within the total quantity allowed
over the total lease period if the petitioner would give an undertaking
to the Tahasildar, along with deposit in form of bank guarantee or post '
date check in full or installment, as per revised penaity amount, then he
may be permitted to start the mining operation for the balance MGQ of :
2. | materials subject to further approval of mining plan by the department l

=¥’ and issuance of Environment Clearance by SEIAA.

; t‘};‘. iii) ‘The_petitioner may also be directed to give an undertaking
& g';r_mt;')_t-' to indulge:in illegal mining henceforth in future. i
¢ Accordingly the case is disposed cf. :
i A-S_'-i! Order -pronounced in the open court to-day i.e. 18" day of f
",‘W';;‘,, ”:‘%m Yy / ‘,“!énual y - 2024, . ' >
W s e N (/Typed out to my dictation ;-
b | and corrected by me. A_— b
&%/ Collector, Jajpur
s Collector, Jajpur | | | | i
?f“j\ Memo No._30(4) /Dt._e2fe Ok 202F] A : o ; i
, ‘(:3“ Copy of extract order of the Collector, Jajpur dt.18.01.2024 passed in Misc Case No.lOS/ZOgggig 17 ﬁ
OQ‘\ forwarded to the Tahasildar, Dharmasala for information and necessary action. Fz,
\Y.‘CJ < Copy to Manoj Kumar Samal, S/o-Mahendra Kumar Samal, At/ PO-Aruha, P.5-Dharmasala, Dist- B
¥ GP’S lajpur for information. |h

© Copy to the Superintendent of Hon'ble High Court, Orissa, Cuttack/ Ad\gata Genaral, Odisho,

B
PS) Cuttack for favour of kind information. . {;:m;:\ ;_'
Deputy CaliectorUudicial, u‘

. Collectorate, Jajpur i
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Order &
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Sairat CaseNo: 3972021 (Ariha BSQ Ac. 20.00) 4

0. 0Y. 2024

The cases record is taken up taday. The lessee is
present in the: Coutit today.

With regard to WP(C) No. 17732 / 2023 of the
Hon'ble High @ourt of Odisha and Misc. Case No. —
109/2023 -of the:Gourt of the Collector, Jajpur arising out
of WP(C) No - 86628 / 2023 , the Case is heard today
afresh. ,

As per rder of the Hon'ble High Court of
Odisha with fegard to WP(C) No. 17732 / 2023 on dt.
01.06.2023, the then Tahsildar, Dharmasala gave
opportunity to the: petitioner for personal hearing on dt.
05.07.2023 which was subsequently rescheduled to dt.
24.07.2023 .

Advocate of the Petitioner gave the written
submission where the claim was to consider additional
28000 CUM over 14000 CUM thereby increasing the total
permissible MGE to 42000 CUM which may be adjusted
by making necessary deductions from the alleged
amount of the over extraction, Accordingly, the penalty
was to be further adjusted.

On verifieation of record, it is found that The
Tahasildar Dharmasala issued Tender ‘notice No. 2244
dt. 16.06.2021 and in SI. No. 21 Aruha BSQ having Area
Ac. 20.00. As per the tender notice the annual MGQ for
this BSQ was fixed at 42000 CUM per annum. Petitioner
being the highest bidder was jssued Form ‘F* by The
Tahasildar Dharmasala vide Ietter no, 2681 dt.
23.07.2021 in wiich he was directed to deposit
Rs.38,61,950 fowards $D and this amount was duly
deposited by the petitioner vide MR, No.-0196258 dt
10.08.2021.

)

T
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0. 04 . 2024

Gons mifiiig plan for the said BSQ
was appro " salogy, Bhubaneswar on dt
29:01.202240) years.

Initial 'iE‘Q;;hener executed a long term lease
_ Age (Form 'N’) with The Tahasildar,
Dharmasara on dt. 31.05.2022 for operation of quarry
Aruha BEQ Ae. 20.00 for the long term lease of 05 years
where the MGQ:per annum was 14,000 CUM as the E.C
was-approved or 14,000 CUM,

Further, EC was obtained frorm S=IAA for
remaining MGQ of 28,000 CUM with subsequent lease
deed was registered in favour of the petiticner on dt.
13.03.2023 and such lease deed was valid upto
30.05.2023. Hence the total MGQ for the first year was
42,000 CUM.

The Petitioner also deposited Rs.1,82,32,060/- on
different dates towards tetal royalty for MGQ of 42,000
CUM for the firstyearof the lease period.

{ ‘mi-"annual assessment on the basis
S stirvey conducted on 10.03.2023 ,
the Tahasildar, Bharmasala came 1o a coneclusion that
there was 1,22,112 CUM of total extractlon of black
Stone from the said BSQ. ‘

While taking 14,000 CUM into account, the net
unauthorized-extraction came to 1,08,112 CUM quantum
of Black Stene. Hence on dt. 10.05.2023, the Tahasildar,
Dharmasala Impigned demand notice to the petitioner

- with penalty:( 1180% of royalty) and other charges.

STy

SRS

T
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1

03-04. 2024

defiod for 42,000 CUM MGQ and
it of such quantity of MGQ for
e net unauthorized extraction
istead of 1,08,112 CUM .

entitled to ge
exiraction;
reduced t

: Enge of the direction of the
Jajpurvide Mise Gase No. — 10912023, the
demand netice:ne. 1955 issued on. dt. 10.05:2023 is here
by modified as perithe below revised calculation.

He
Collector,

Revised Demand

Sl. No. Item Amount in Rs,

| Royaigd@sg% (U 1,04,14,560

Addl. Charges @ 238 / CUM _‘
2333,,8%@112 1,90,66,656

Income tax @ 2% of (voyalty + addl.

9,625
__...Charpes) 5,89,625

— DM L@ 10% q’fm'y:glty _ 10,4 i"ﬁ 6
- EMF @ 5% of royalty 2,20,728

LIS SN VSN I ]

PcnaItyf@wﬂ% of royalty) | 1,04,14,560 |
Total 4;20,47,585

( Rupees four crore twenty lakh forty-seven thousand five-
hundred eighty-five only ) ' '

Issue revised Demand Notice to the petitioner for
the above mentioned figure.

Further, in this Court today, the petitioner
expresses his. ility to pay the said revised demand
amount ata time. Also, the petitioner submitted an

o

Y T I
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02.04.20 Under tal Jmgnt of the said amount through
2042 2 08(eight) - “seek:a permission to start the
mining. € he -balance MGQ of -materials

non-lapse of installients as per the i

thedbstallment payment peried.

e consideration of the submission
itioner through the undertaking and based on
the direction of the Collector & D.M, Jajpur vide Misc
Case No. — 109/2023, the petitioner is hereby allowed an
opportunity to pay of the said amount through 08(eight)
installments by post-dated ¢hieque/D.D at regulsr interval
of 45 days (eaeh installment of Rs. 52,55,949/- only)
within a maximum up to one (01) year period w.ef
01.05.2024 fajling which appropriate action shall be taken
as per the rule. The Nazir of this Office is also directed to
realize the revised demand amount from the petitioner in
the proper receipt and endorse in the order sheet of the
case record,

As per the Lease Deed Agreement between the

Governor of Odisha. represented through the Tahasiidar,
Dharmasala on dt 1:05.2022 & 1 3.03.2023, the 1ive (05)
years of total ledse period of the petitioner has not yet
been exhausted: Also, the agreement has noi been
cancelled by th‘é«;mpaténﬁﬁmthe‘rity and it is valid as on
date. Again the total quantum of extraction (1,22,112
CUM) is within the total permissible quantity(2,10,000
CUM) allowed aver the total 05 years lease period.

Hence based on the undertaking of the pefitioner,
the petitioner shall be permitted to start the mining
operation for the balance MGQ of materials (87,888
CUM) during the installment payment period subject to

. me sfipulation and
execution of stibsequent Lease Deeg agreement with the
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Mining Officer=cai

sipetent Authority, Jajpur.
The petitianer sk

| :also obtain approval of the

revised ‘Mih the Competent Authority and
Environm rom the SEIAA for the balance
MGQ of rifate 888 CUM) as per the term and

ficd ‘
conditions in‘the Fender notice no. 2244 dt. 16.06.2021
for SI. No. 21 Artiia BSQ having Area Ac. 20.00 and the
prevailing agreement. In this regard, the petiticner shall
subrnit an-affigavit.

As per the tender notice; the arinual MGQ for this
BSQ was fixed at42,000 CUM per-annum, The two years
from the five years of |gase period is going to be ended
on dt.30.05.2024 as per the agreement. Hence the
petitioner shall be alfewed the mining operation for the
balance MGQ of materials (87,888 CUM) at the rate
42,000 CUM per annum for subsequent 3rd year,
42,000 CUM per annum for subsequent 4th year and
3,888 CUM for subsequent 5th year respectively. The
Mining Officer-cum- Compsetent Authority, Jajpur/ Dy,
Director of Mines, Jajpur Circle shall obtain information
on the details of installment payment by the lessee
before execution of the subsequent lease deed
agreements'with the: lessee.

Further, the pefitioner is directed to submit an
undertaking not to indulge in any illegal mining activities
henceforth in future.

The case is-disposed of.

Order pronounced in the open court today, i.e on
dt.02nd Apr.,2024.

Dictated

T‘ahasili’ L

harmasala.

Tehasildar
Bharma _‘sala

TR ARG T TR T

S

T TR
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|

03.04.202Y

~

Memo No. 1807 Dt.03.04.2024

The copyof extract of the Order of the Tahasildar,
Dharmasala:g 2i04.2024 s forwarded to the Mining
Officer-cums Gompetent Authority, Jajpur, the Dy.
Director of h;ﬁé{ﬁ‘ dJajpur Circle for information and

Manej Ku. Samal, S/o- Mahendra Ku,
18, P:S- Dharmasala, Jajpur for

informatiot. -

Copy forwarded to the Collector, Jajpur/ the
Superintendent «of Hon'ble High Court, Odisha, Cuttack/
the Advocate General of Cdisha, Guttack for favour of

kind information,

oA‘vM
Tahasile i o rmasala
Tahasildar
NDharmasals

|
F




form of DD or Cash

failing which approp.
within the 15 days o

Operation for the b
Installments a4
Mining Officer.cym, per the term ang conditiony j5
notice no, 2244 dt. 16.06.202] and-in the Previiling Agreenient.

approval for the revised Minj an fror :
Clearanee by the SEIAA fo

Q'emaﬁd-ﬂgﬁm-

Notiee No.2244 Date: 25.04.2024

Modified Dematd Notice: for deposit of reviseq royalty aloag with otlier charges
payable to the Gy, Account

’b‘le-Higl; Court passed i
Co]Iécfmsm-Gantmﬂing
% drising out of WP(G) No —
dersigned on dt02.03.2024, A
ol : are hereby directed to-deposit the
revised demand 4 ‘perthe cal‘éﬁléﬁéndetﬁﬂed bélow:;

Revised JDemand

Amount in Rs,

Royalty @130/ Ccum (130*80112)
AddL Charges @ 238/CUN
(238*80112)
Income tax @ 2% of
(royalty + add. Charges)
DMF @ 10% ofroyalty
EMF @ 5% of rayalty
Penalty @150%; of royalty

1,90,66,656

5,89,625

You are directed to depasit the
either in f]] or iheight (08) installmentg atre

instalment of Rs. 52,55,949/. onv th i

riate actig

f'the effective date,

In the mean time during the. instalment Payment period Jou may go for the mining
alance MGQ of 87,883 cuMm of black stone subject to nop.
per the stipulatiop and

R SR T

T

Z

)
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Tel-06725.27203

orihiy BSQ Wwasfixed at 42,000 CUM per anmum, you-sh_qu only be

Honforthe balance MGQ of materfals (87,888 CUM) at the rate 42,000
CUM per annum for subsequent'Srd year, 42,000 CuMm per annum for subsequent 4th year and
3,888 CUM for subsequent 5th Year respectively,

Memo No. 2245 I ﬁgte’25042024
Copy submitted to the Mining Officer, Wajpur/ D.D.M, Jajpur for kind information and nedessary

actiorz. ‘

Memo No. 2246 Date: 25.04.2024
Copy submitted to the Collegtor & D.M, Jajpur for favour of kind-information,

Memo No, 2247 Date: 25.04,2024

Copy submitted to the Superintendent of Hon’ble High Court, Odisha, Cuttack fer fuvour of kind
information.

Copy submitted to the Advocate Generg), Odisha, Cuttack for favous.of kindinformation,

 ‘Tahasi
o
. QP ATTESTED
TRUE

AT r——————

R B T IS i Y TP e ey
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ANNEXURE. &<

Date: 31.04.2024 ~

—122 -

To

The Collector, Jajpur, Odisha.

Sub : Demand Notice dated 25.04.2024 issued by the Tahasildar,
Dharmasala.

Sir,

[ am the lessee of Aruha BSQ 5 stone quarry under the tahasil of
Dharmasala. While I have been successfully operating my stone quarry, on
| 15.04.2023, one show cause notice was issued to me by the Tahasildar, Dharmasala

Rs.4,20,47,585.00, which is not payable by me.

It is therefore prayed that your. Honour may kindly be pleased to intervene in
the matter and issue necessary directions to the Tahasildar, Dharmasala to recall the
Demand Notice dated 25.04.2024, for which I will be very much obliged.

Thanking You, ‘
. Yours Sincerely

Mane] Wumar Sama)
Manoj Kumar Samal,
AYP.O. Aruha, Jajpur.

Copy to: The Tahasildar, Dharmasala, Jajpur.
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The Collector, Jajpur, Odisha.

Sub : Demand Notice dated 25.04.2024 issued by the
Tahasildar, Dharmasala.

Ref : My letter dated 31.04.2024

intervene in the matter of demand notice dated 25.04.2024 issued by
the Tahasildar, Dharmasala directing me to pay a sum of
Rs.4,20,47,585.00 towards excess extraction of 80,112 cubic meter
black stone.

In the meanwhile, on the application of Mining Officer,
Jajpur, one Certificate Case No.08 of 2024 was initiated against me

the time of handing over possession to me. Further I was never noticed
by the Tahasildar, Dharmasala to remain present on 10.03.2023 on
the lease hold area i.e. at the time of drone survey. The Tahasildar.
Dharmasala conducted the drone survey behind my back and the
survey conducted not in scientific matter. Hence the survey report is
not binding to me. Further the levy of 100% penalty of royalty is not
permissible under the provisions of Odisha Minor Mineral Concession
Rules, 2016. However I will deposit the said amount of
Rs.4,20,47,585.00 in installments under protest and without
prejudice to my rights & contentions.

Thanking You,

Yours Sincerely
At/P.O Aruha, Jajpur

Date:28.09.2024 o

Mang; Wu M HSQM@

Maroj Kumar Samal.

Copy to: The Tahasildar, Dharmasala, Jajplir._
The Deputy Director of Mines, Jajpur Circle/ Mining

Officer, Jajpur. TRUE COPY ATTESTED

ADVBCATE
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Date: 30.09.2024

To

(1) The Deputy Director of Mines, Jajpur Circle,
Jajpur.

(2)  The Mining Officer, Jajpur.
(3) The Tahasildar, Dharmasala, Jajpur.

Sub : Deposit of amount pursuant to the Demand Notice
dated 25.04.2024 of the Tahasildar, Dharmasala.

Sir,

I am submitting here with the treasury challan dated 30.09.2024 indicating deposit
of Rs. 52,55,949.00 as a part payment of Rs.4,20,47,592.00 as per the Demand
Notice dated 25.04.2024 of the Tahasildar, Dharmasala. | have deposited the said

amount under protest and without prejudice to my rights & contentions in the

aforesaid matter.

Thanking You,
Yours Sincerely

M on C\d R umare Jama |

At/P.O Aruha, Jajpur

Manoj Kumar Samal.
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Government of Odisha — | D, —

D itor'

‘hallan of Cash/Cheque/DD paid through HDFC BANK at Cyber Treasury, Odisha, Bhubaneswar

Name of thn Deposﬂor

: MANOJ KUMAR SAMAL

) ‘\‘!ob:le No

: 8093701067
3 Department ldentification ID
: 30/09/2024 04:26:45 PM

1. Challan Generation Date & Time

Head of Account

Purpose

Head Of Account

Odisha Minor Mineral Concession Rules

L_.jt_ = - . S

Lo e

0853-00-102-0217-02021 Rs. 5255949/~

Total Amount " Rs. 5255949/

L et

Total Amount (In words} - Fifty Two Lakh Fifty Fi\fg;‘Tpag_s?amj‘.Nir'\é'Hur)_d_red Forty Nine Only

) ‘\reasury Reference ID

. 381890A261 7. _ i i

/ Bank Transaction Rate & Time

B

Y
This_challan is valid for 7 days from the date of online entry ;
> In case of Cheque, bank transaction id will be available. aﬁer reajlzatlon of the cheque.
3 In case of Cheque/DD, it should be payable to 'State Govemment Recf:

Taney komant Somq

signature of the Depositor

Chalian-Re)

o By

e Signatu‘ré"o‘f Bank Officer with S

___________________________________________________________________________
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Date: 22.01.2025
To

(1) The Deputy Director of Mines, Jajpur Circle,
Jajpur.

(2) The Mining Officer, Jajpur.
(3) The Tahasildar, Dharmasala, Jajpur,

Sub : Deposit of amount pursuant to the Demand Notice dated
25.04.2024 of the Tahasildar, Dharmasala.

Sir

| am submitting here with the treasury challan dated 22.01.2025 indicating
deposit of Rs. 15,00,000.00 as a part payment of Rs.4,20,47,592.00 as per
the Demand Notice dated 25.04.2024 of the Tahasildar, Dharmasala. |
have deposited the said amount under protest and without prejudice to my
rights & contentions in the aforesaid matter.

Thanking You, P
- Yours Sincerely
At/P.O Aruha, Jajpur

W\M\Q K Lumar Sama) |

Manoj Kumar Samal.
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Government of Odisha
Cyber Treasury
eChallan
1, Name of the Depositor MANOJ KUMAR SAMAL
2, Depositor's Address ATPO- ARUHA DHARMASALA Odisha Jajpur 755024
3 District Jajpur
4. e Challan Reference Id 3A3C772D9F
5. |Total Transaction Amount (InRs.) |Rs. 1500000/- ( echallan- Rs. 1500000/~ + agency- Rs. 0/- )
EE Amount (Eﬁ‘vbrds’)ﬂ ‘ |Fifteen Lakh On[y
Head ofAccou%t L jgb L~
D jon Challan Number & Date
escnptlor.r\é ur %Lgﬁ mber |
Odisha Minor MlnPraL 0853-00-102-0217-02021-000 Rs. 1500000/-| Not ueﬁgrdtedf
Concession Rulee‘ 55".‘ '
RS Total Amount Rs. 1500000/-
Bank Details | | ..
Name of the Banl-cg ‘ g
Meode of Trané’acﬁg n*r*» ; |
Bank Transactlon Dj{xwr
Bank Transaction Datg & Time
Bank Transacgion zStatus i
Payment Remarks T; ol
' MiNES INSTALLNENT PAYNIENT
- . z
: G m"m - i o L

Ihis 1s a comp uter generated challan and doesn't require any signature or stamp.

M mm moes b mn - TARVIN A IS AR A= A e
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Date: 22.01.2025

(1) The Deputy Director of Mines, Jajpur Circle,
Jajpur.

(2) The Mining Officer, Jajpur.
(3) The Tahasildar, Dharmasala, Jajpur.

Sub : Deposit of amount pursuant to the Demand Notice dated
25.04.2024 of the Tahasildar, Dharmasala.

Sir,

| am submitting here with the treasury challan dated 22.01.2025 indicating
deposit of Rs. 30,00,000.00 as a part payment of Rs.4,20,47,592.00 as per

the Demand Notice dated 25.04.2024 of the Tahasildar, Dharmasala. |
have deposited the said amount under protest and without prejudice to my

rights & contentions in the aforesaid matter.

|

|

Thanking You,

: Yours Sincerely
At/P.O Aruha, Jajpur

T\/\D\Y\@l PR NO_ &P“M

Manoj Kumar Samal.
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Government of Odisha

Cyber Treasury
eChallan
1; Name of the Depositor MANOJ KUMAR SAMAL
2. Depositor's Address ATPO- ARUHA DHARMASALA Odisha Jajpur 755024
3. District Jajpur
4, e Challan Reference Id 3A3C770BD5
5. Total Transaction Amount (In Rs.)  |Rs. 3000000/~ ( echallan- Rs. 3000000/- + agency- Rs. 0/-)
}6 Amount (In words) S hlLakhOnIy ) I |
: e i {E"“”‘ 3510
Head of Account iﬁ? E}%é ok ;%%%’Ei §ﬁ ;éé bt il g»*’
Description - ; A %ﬁﬁé Ch%@n 5~1un§ber & Date
Odisha Minor Min%ré_; 3 0853-00-102-0217-02021-000 Rs. 3000000/-| Not Gegsra?ed
Concession Rules Bade]
{ Total Amount Rs. 3000000/-
Bank Details : ﬁ !
| Name of the Bank
Mode of Transaction: " Net%mkmg
”:'h SHLE i e
Bank Transactxon Dirny = ‘ _‘ S(%% "
Bank Transactlon Date & Tlme '
Bank Transactaon Status ¢ i
t i 1 N
Payment Remarks | 55, :
| MINES INSTA!_LI\:/‘ENJ;P MENT é
j; z
| |
: 5 s :

—~

LT R

Ihis is a comp uter generated challan and doesn't require any signature or stamp.

e~ dmd A

TIYAIAA I AN A a
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Date: 23.01.2025
To

(1) The Deputy Director of Mines, Jajpur Circle,
Jajpur.

(2) The Mining Officer, Jajpur.
(3) The Tahasildar, Dharmasala, Jajpur.

Sub : Deposit of amount pursuant to the Demand Notice dated
25.04.2024 of the Tahasildar, Dharmasala.

Sir, -

I'am submitting here with the treasury challan dated 23.01.2025 indicating
deposit of Rs. 7,55,949.00 as a part payment of Rs.4,20,47,592.00 as per
the Demand Notice dated 25.04.2024 of the Tahasildar, Dharmasala. |
have deposited the said amount under protest and without prejudice to my
rights & contentions in the aforesaid matter.

Thanking You,
Yours Sincerely

Moano| K Lman Lama)

Man'oj Kumar Samal.

At/P.O Aruha, Jajpur
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Government of Odisha
Cyber Treasury
eChallan

1 Name of the Depositor MANOJ KUMAR SAMAL

2. |Depositar's Address ATPO- ARUHA DHARMASALA Odisha Jajpur 755024

3. District Jajpur
4, e Challan Reference Id 3A3C869104
iS Total Transaction Amount (In Rs. ) Rs. 755949/- ( echallan- Rs. 755949/ + agency- Rs. 0/- )
IE:. Amount (In words) h o Seven Lakh Fifty Five Thousand Nine Hundred Forty Nine Only

- {_ - : 3 : i 1 ‘<V ;’. ; ui,
end ot pccouy | SUT m% 53LINS %g é ;@ %E? ORI _ —
Des’*ripjor@;;_; ' / "Head Ot Ace N moun Jf Chgﬁgén f\Iumber & Date

Qdisha Minor Mtnera;l'" ; 0853-00-102-0217-02021-000 Rs. 755949/-| Not Ge@,era?ed i

Concession leeﬁ fk |
L _ Total Amount Rs. 755949/- {
Bank Details j § p

Name of the Bpnkﬁ ~

Mode of Tran%actr m

Bank Transacﬁ]on QD&?

Bank Transacgon Da.tg& Tlme

| Bank Transacéion:;Stéfﬁs

¥

B

Payment Remarks i o B
MINES INSTA_LIV?ENT*“*‘i ST CLEAR f

{ |

:

%:W.v A = S TR " s -

- Ihis is a computer generated challan and doesn't require any signature cr stamp.

MLenaratad An - 22/NA4 IDNNE NA4A.00. 44 kA
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Date: 23.01.2025

(1) The Deputy Director of Mines, Jajpur Circle,
Jajpur.

(2) The Mining Officer, Jajpur.
(3) The Tahasildar, Dharmasala, Jajpur.

Sub : Deposit of amount pursuant to the Demand Notice dated
25.04.2024 of the Tahasildar, Dharmasala.

Sir,

| am submitting here with the treasury chailan dated 23.01.2025 indicating
deposit of Rs. 30,00,000.00 as a part payment of Rs.4,20,47,592.00 as per
the Demand Notice dated 25.04.2024 of the Tahasildar, Dharmasala. |
have deposited the said amount under protest and without prejudice to m

rights & contentions in the aforesaid matter.

Thanking You, :
~ Yours Sincerely

A Omo‘J KL mar &cw\gq

At/P.O Aruha, Jajpur

- Manoj Kumar Samal.
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Government of Odisha
Cyber Treasury
eChallan

1 Name of the Depositor MANOJ KUMAR SAMAL

2. Depositor's Address

ATPO- ARUHA DHARMASALA Odisha Jajpur 755024

3. District Jajpur

e Challan Reference Id 3A3C86905E

Is

Total Transaction Amount (In Rs.)

Rs. 3000000/- ( echallan- Rs. 3000000/- + agency- Rs. 0/-)

o o
1

Amount ( _ri words) Thlrty Lakh Only

a B

Head of Accour;t

BI0309

BT

?.

7
Ve

mﬁmt

Des :ripi:ion

f -

Chalr

Jumper & Date

Odisha Minor .Vlinsgfr 0853-00-102-0217-02021-000

Rs. 3000000/-

Not Geg?rateds?

%mxiu

Concession Rules

Total Amount

Rs. 3000000/-

Bank Details

J Name of the Bank

’H Mode of Tran%act‘;li@n;gf:

T

‘ Bank Transac:igon Des #

‘ Bank Transac@on Date & T;me

sz"a?

Bank Transaction Status

i G s ey e i

Fayment Remarks .

- MINES INSTALLMENT PAYMENT

o gl 0 ae P ey
gx 57 =7 PR
G e Sed % i # ke Gl

it

- [his is a computer generated challan and doesn't require any signature or stamp.

‘ Ganaratad Aan © P2INAINANE A4.AEC.C0 MRaA

FERERSE I

R I ST s
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Date: 24.01.2025
To

(1) The Deputy Director of Mines, Jajpur Circle,
Jajpur. -

(2) The Mining Officer, Jajpur.
(3) The Tahasildar, Dharmasala, Jajpur.

Sub : Deposit of amount Pursuant to the Dernand Notice dated
25.04.2024 of the Tahasildar, Dharmasala.

Sir,

| am submitting here with the treasury challan dated 24.01.2025 indicating
deposit of Rs. 22,55,949.00 as 3 part payment of Rs.4,20,47,592.00 as per
the Demand Notice dated 25.04.2024 of the Tahasildar, Dharmasala |
have deposited the saig amount under protest and without prejudice to my
rights & contentions in the aforesaid matter.

Thanking You,

Yours Sincerely
At/P.O Aruha, Jajpur

Mone| Lemar Sama)

| Manoj Kumér Samal.
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Government of Odisha
Cyber Treasury
eChallan

1. |Name of the Depositor MANOJ KUMAR SAMAL

2, Depositor's Address ATPO-ARUHA DHARMASALA Qdisha Jajpur 755024
| 3. |District Jajpur

;4. e Challan Reference Id 3A3C963B8D

g Total Transaction Amount (In Rs.)  |Rs. 2255949/- ( echallan- Rs. 2255949/- + agency- Rs. 0/- )

6. Amount (;n words) TWenty Two Lakh Fifty Five Thousand Nine Hundml;eg_igr;lzﬂNms Only

Head of Account oy

3

% ?*ﬁ 53l mﬁ%@éi 10 216101084101

Lot
£

Descrlpgon

LEETIMY

Chalfan Number & Date

Odisha Minor Mmeral
Concession Rutes;

0863-00-102-0217-02021-000

Rs. 2255949/ | Not Ge&era‘i;edi

Total Amount Rs. 2255949/-

Bank Details "

Name of the B%nlsi
= |

HDFC BANK

Mode of Transzacti:a

? =
Net;&g‘ king

Bank Transaction ID" -

&

2%@%@@5‘5‘

| Bank Transaction Date & Time

J Bank Transactﬁion :Stans

Payment Remarks

1o 5

i

R S R S e S R
=

R BB RS 4 N

" This is a computer generated challan and doesn't require any signature or stamp.

~
Canmratad Ak

S TYAINAINAAF AN AN 4 MR
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Date: 03.03.2025

(1) The Deputy Director of Mines, Jajpur Circle,
Jajpur.

(2) The Mining Officer, Jajpur.
(3) The Tahasildar, Dhar—masala, Jajpur.

Sub : Deposit of amount pursuant to the Demand Notice
dated 25.04.2024 of the Tahasi_ldar, Dharmasala.

Sir,

[ am submitting here with the treasury challan dated 03.03.2025
indicating deposit of Rs. 30,00,000.00 as a part payment of
Rs.4,20,47,592.00 as per Vthe Demand Notice dated 25.04.2024 of
the Tahasildar, Dharmasala. I have deposited the said amount
under protest and without prejudice to my rights & contentions in

the aforesaid matter.

Thanking You,
Yours Sincerely
At/P.O Aruha, Jajpur

| -Wlomcﬂ Kb mar Sama)

Manoj Kumar Samal.
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Government of Odisha
Cyber Treasury
eChallan

1. Name of the Depositor MANOJ KUMAR SAMAL

2. Depositor's Address ATPO- ARUHA DHARMASALA Odisha Jajpur 755024

3 District Jajpur

4. |e Challan Reference Id 3A47438823

B Total Transaction Amount (In Rs.)  |Rs. 3000000/- ( echallan- Rs. 3000000/- + agency- Rs. 0/-)

6. |[Amount (fnwords) ' Thirty Lakh Only o

§§ ggﬂ%g )?*ﬁfh _,,,z

Head of Accouéit

7 Head Gthcidunt | wm@m

Desirip on ber & Date
QOdisha Minor " 0853-00-102-0217-02021-000 Rs. 3000000/-
Concession Ry
Total Amount Rs. 3000000/-

Bank Details

Name of the Bank

Mode of Trans ctifénw ;

|

Bank Transaction ID .20

BankTransacﬁion?Démféi&T'i;rj]jé 03/2025 06:16:01 PM s |

| Bank Transa cfion ;Staii}s

Payment Remaﬁks

| DDM EMI PAYMEi

B s Ty MPLIVRLE I IIrs, [Rppn, [PPSR B

A A N Tl TR T

O U R B @ R B TR A A P R SR S PR R I T

" Ihisis a computer generated challan and doesn't require any signature or stamp.

Cannratad Am @ D INN IAAAT AN A A IR
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Date: 03.03.2025

(1) The Deputy Director of Mines, Jajpur Circle,
Jajpur.,

I am Submitting here with the treasury challan dated 03.03.2025
indicating deposit of Rs. 15,00,000.00 gas a part payment of

the aforesaid matter,

Thanking You,

Yours Sincerely
At/P.O Aruha, Jajpur

M) ano\‘[ K umar .\&_,ckl\\cd

Manoj Kumar Samal.r
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Government of Odisha

Cyber Treasury
eChallan

1. Name of the Depositor

MANOJ KUMAR SAMAL

2., Depositor's Address

ATPO- ARUHA DHARMASALA QOdisha Jajpur 755024

District

Jajpur

e Challan Reference |d

3A4743736E

Total Transaction Amount (In Rs.)

Rs. 1500000/- ( echallan- Rs. 1500000/- + agency- Rs. 0/-)

o[ o] & @]

Amount (In words)

| i s

_ Flfteen Lakh Ont

Head ofAccour-it ;

Descrlptlon

F:-:

| s

Ch%fa:p Number & Date

Odisha Minor Vlll'l ral

0853-00-102-0217-02021-000

Rs. 1500000/-

Not G;%grated'
£ |

Concession RJIesj f%;;ﬁi-

Total Amount

Rs. 1500000/-

Bank Details

'}

i

i ;. -

% % T g
# W

5

i

Name of the B%ml%

Mode of Trané‘actibn.wi;

Bank Transacfion jiD ;

Bank Transactlon Date & 1 lm°

i

! bank Transact}on Status |

s o BT TR S GERRR e

i 3

Payment Remai'ks

| DDM EMI PAYMENT

Yy

tn"

A A AT 0 N
&

AR S PR A
sy

" I'his is a computer generated challan and doesn't require any signature or stamp.

Renarated an - M2INA1INNE Ae.NO.2C DAA

S R
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Date: 04.03.2025
To

(1) The Deputy Director of Mines, Jajpur Circle,
Jajpur.,

(2) The Mining Officer, Jajpur.

I am Submitting here with the treasury challan dated 04.03.2025
indicating deposit of Rs. 7,55,949.00 as a part payment of

Thanking You,

Yours Sincerely
At/P.O Aruha, Jajpur

Manei kumar Sam) |

Manoj Kumar Samal.
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Government of Odisha Eﬁ ]
Cyber Treasury

eChallan E
ke

1. Name of the Depositor Manoj Kumar Samal
2. Depositor's Address AtPo- Aruha Dharmasala Odisha Jajpur 755024
\_’J ~ |District Jajpur
4. | Challan Reference Id 3A475362EA
g Total Transaction Amount (In Rs.) |Rs. 755949/- ( echallan- Rs. 755949/- + agency- Rs. 0/-)
6. Amount (fnww;(;?'ds) P Seven Lakh Flfty Five Thousand Nlne Hundred Forty Nlne Onl 4 |
Head of Accout%t . @QQ‘%’E’ W xggﬁ;ﬁif Eéi% = | g
Destription INERSTNT Challan Number & Date
Odisha Minor éﬂinéra[w 0853-00-102-0217-02021-000 Rs. 7565949/-| Not Géﬁ%rﬁted%
Concession Ryies& 2 mﬁ% % i
| i ) Total Amount Rs. 755949/- s»l = |
Bank Details | : ?
Name of the B’%nkf o l
Mode of Transactlonéw j
| Bank Transactslonl D / o ’
Bank TransacﬁionéDéfié & Tlme gﬁ
| Bank Transaction ‘EStafiis
Payment Remarks § :
MINES EMI PAYMENT CL

" This ie a computer generated challan and doesn't require any signaturc or stamp.

Coanaratad An © NAINDINNANE N 7.40.17 FIAA
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Date: 25.03.2025

(1) The Deputy Director of Mines, Jajpur Circle,
Jajpur.

(2) The Mining Officer, Jajpur.
(3) The Tahasildar, Dharmasala, Jajpur.

Sub : Deposit of amount pursuant to the Demand Notice
dated 25.04.2024 of the Tahasildar, Dharmasala,

Sir

I am Submitting here with the treasury challan dated 25.03.2025
indicating deposit of Rs, 2,10,23,796.00 as a part payment of
Rs.4,20,47,592.00 as per the Demand Notice dated 25.04.2024 of

Thanking You,
Yours Sincerely

At/P.O Aruha, Jajpur
| Mone} Kunar Samq )

'Mlan‘o‘j Kumar Samal,
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Government of Odisha "’M{ - ml - Te
Offline Challan Deposit Form

Depositor's Copy ml

Challan f ashICheque/DD paid through HDFC BANK at Cyber Treasury, Odisha, Bhubaneswar

Name of the Depaositor : MANOJ KUMAR SAMAL
2. Mobile Ne i © 8093701067
Dapar !;;wenf Inie?u‘uﬁéatmn' Ib
| Challan Generation Date & Time - 25/03/2026 0252:21 PM T
Head of Account
Purpose Head Of Account Amount
Cdisha Minor Mineral Concession Rules ; 0853-00-102-0217-02021 T © Rs.21023796/-
’ * Total Amount o Rs. 21023796/~
- o Total Amount (In words) - Two Crore Ten Lakh Twenty,Ihr.ée;fli'ﬁous-and Seven Hundred Ninety Six Only
6. Treasury Reference ID : 3A4BBBAF49 e
7. Bank Transaction Date & Time g kee o 0T
o e
\

This challan is vald for 7 days from the date of online entry.
! In case of Cheque, bank transaction id will be available after realization of the cheque.
> lo case of Cheque/DD, it should be payable to 'State Government Receipts- <Challan Reference |d>".

~ )
. N ! { - .- Z e {_,..‘—' < {. &‘k‘\'b“ g
MO M S Aame) X" V M
Signature of the Depositor o Signature of Bank Officer with S
“.‘,..:,Eu“g:i/____--_._-_kf;,_.:_____--.7..-,,-__=_‘__._-_‘_,_,______ . N M R Tt -
4
L4
J‘
W
\ ]
P
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Schedule LIl Form No.321

e

IN THE COURT OF THE COLLECTOR, JAJPUR
(Certificate Case No.08/2024)

Mining Officer (1/C), Jajpur

Office of the Deputy Director of Mines,

Jajpur Circle, Jajpur,
Directorate of Minor Minerals Steel &
Mines Department, Govt. of Odisha.

Manoj Kumar Samal, -
s/o- Mahendra Kumar Samal,

-Versus-  at/po- Aruha, Ps- Dharmasala,
Dist- Jajpur.
ORDER

5| No. of Order & Date

1—

0t.26.03.2025 -

(CONTINUATION OF ORDER SHEET)

(See Paragraph 207 of O.R.M. 1964)
Order of Maglctrate & Slgnature

3 e

The case record is put-up to-day. The CHR submitted the status

{ report regarding payment of pending instaliments of the penaity cues’

| due to excess extract of black stone in Aruha BSQ.

The contention of the Certificate case is that as per orders of the :

. Collector, Jajpur in Misc Case No0.109/2023 arises out of W.P(C)

No0.36628/2023, the present CDR was to pay Rs.4,20,47,585/- through -

bank guarantee or post date cheque in full installments. Accordingly the
- Tahasildar, Dharmasala has fixed 08 installments in reguiar interval of
45 days within 1 year on 01.05.2024. But the present COR did not take
any sincere step to pay the penalty amount for which the Mining Officer
filed this certificate case on 02.09.2024. After receipt of Form-1 & 2
with notice in this certificate case the CDR submitted an affidavit to the
Mining Officer, Jajpur Circle, Jajpur and deposited Rs.52,55,949/- as 1%
installment on 05.10.2024. Further the CDR deposited 2™ znd 3

@ Rs.52,55,949/- and total ‘deposited’

installments each

. Rs.1,57,67,847/- in 3 installments, Now the Miring Officer, Jajpur Circle, '
. Jajpur has reported that the certificate debtor has cleared the total

certificate dues i.e Rs.4,20,47,585/- vide Treasury reference ID
No.381890A261, dt.30.09.202l'3, No.3A3C7708D5, 3A3C772D9F,
dt.22.01.2025, No.3A3C869104, dt.23.01.2025, No0.3A3C86905E,
dt.23.01.2025, No0.3A3(C963B8D, dt.24.01.2025, MNo0.3A47438823,

dt.04.03.2025,

. 3A4743736E, dt.03.03.2025, No.3A475362EA,
'Tf’)um:* S/’;’:\'Y‘b No.3A4888AF49, dt 25.03.2025 vide his Letter No.1755/MM, Jajpur
t.25.03.2025
‘L "‘}0 Gone through the case record and report of the Mining Officer
oK (I/C), Jajpur regarding payment of the installments of the penalty
i , amount of Rs.4,20,47,585/- by the Certificate Debtor. It is ascertained j
Deputy Director of Mines 1/C R Lentor. 16 Is ascertalne:

daipur Circle, Jajpur

“Remarks
3

MNEXU RE- -

/6

B T

T T T T R R T T o T T T YO

O R RS

e

o by

SRR



Oeputy Director of Mines I/C

T

— M —

} .

Schedule LN Form Nu.321

Y

(CONTINUATION OF ORDER SHEET)

R - - ... . (SeeParagraph 207 of 0.R.M. 1964) R
SINo. of Order & Date | Order of Magistrate & Signature '
— e - i -

1 =i R e S gt

—— SIRTLIRE. - 3 = 2 . R e e T P - e 3_
i that the present CDR has deposited all the certificate dues through -
Treasury reference IDs in different dates,

Remarks

In view of the facts stated above the CDR has already cleared all
- the certificate dues. Hence the certificate case is closed,

Typed out to my dictation T

3 and correct by me. W
= Collector, Jaﬁxr

Collector, Jajpur

A oo
s

Jatpur Circle,Jajpur

P,

b

T
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ANNEXURE" U}f/{,

Date:1 7.05.2025
To

The Collector, Jajpur, Odisha,

Sub : Demand Notice dateq 25.04.2024 issued by the Tahasildar,

Dharmasala and refund of Rs.4,20,47,592/— along with
interest,

Pursuant to your notice issueq in Certificate Case No.0o8 of 2024, |
have deposited the amount of Rs.4,20,47,592/— in installments under protest

and without prejudice to my rights & contentions in the above matter. | am not
liable to pay the said amount of Rs.4,20,47,592/—, Which was forcib!e'coﬂected
from me. The said amount was Collected from me on the allegations of excess
extraction of 80,112 cubic meter of black stone from Aruha BSQ 5.

Thanking You,

Yours Sincerely
At/P.O Aruha, Jajpur

Mon o] Womor Soma)
Manoj Kumar Samal.

Copyto: The Tahasildar, Dharmasala, Jajpur,
The Deputy Director of Mines, Jajpur Circle/Mining Officer, Jajpur,

TRUE CORY ATTESTED
AD ‘ ATE
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. = ANNEXURE-w1#
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
Principal Bench, New Delhi
In '
Original Application No. 30442019

In the Matter of: -

M. Haridasan & Ors, Applicant (s)

Vs,

State of Kerala esp'dnde'nﬂzts)
Index
S. | Particulars regs
No.

. No. i
1. ' Report in compliance to Hon'ble NGT, PB order dated 28.02.2020

‘ | in the matter of O.A. No. 304/2019 titled as M. Haridasan & Ors.
| | Vs. State of Kerala.

P, | S —
2. | Annexure-I: Distance criteria for permitting stone quarrying
. 3. | Annexure- II: CPCB E-mail letter dated 12.05.2020 sent to
| SPCB's regarding Distance criteria for permitting stone quarrying
f for consideration and adoption in Consent mechanism.
4. Annexure-III: A copy of Hon'ble NGT order dated 28.02.2020.

( Na&ijﬁﬂm)

Scientist 'E’

Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
' Delhi-110032

Place: Delhi
Date: 9™ July, 2020

—_—
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Hon’ble NGT OA No,. 304/2019 in the matter of M. Haridasan & Ors. Vs. State of
Kerala observed that the Kerala SPCB has permitted stone quarrying beyond 50 m
from residence and public roads, and directed the SPCB to revisit the existing criterion
based on an appropriate sty dy. Further, in its order dated-28.02.2020 the NGT noted
that “a report has been filed by the Kerala State PCB on 17.12.2019 reifreating the
distance criteria of 50 mtrs, and mentioning that no study is available with the CPCB”,
and the NGT expressed that “We are of the view, as earlier observed that the distance
of 50 mtrs. for stone quarry, particularly when blasts are involved, is highly
inadequate and can have deleterious effect on nojge and air pollution, environment
and public health.”, and directed CPCB to examine and lay down more stringent
conditions and appropria tely longer distance within one month and convey the same
to the State Boards |

In compliance of Hon’ble NGT order dt.-28.08.2020, CPCB examined the matter and
prepared the report on Distance Criteria For Permitting Stone Quarrying (Annexure
') and forwarded it to SPCBs/PCCs vide E-mai dt-12.05.2020 due to prevalent

COVID 19 conditions. Further, the report has been sent to SPCBs/PCCs by post also
through letter dt.-06.07.2020,

.

EISI e 4 g

e

T AR Ao S b Tismsim

7 Maaade.. i s
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DISTANCE CRITERIA FOR PERMITTING STONE QUARRYING

1.0 Preamble:

Hon'ble National Green Tribunal vide order dated-28.02.2020 in the matter of M. Haridasan
& Ors. Vs. State of Kerala in OA No. 304/2019 observed that a distance of 50 metres for
stone quarry, particularly when blasts are involved, ‘is highly inadequate and cam have
deleterious effect on noise and air pollution, environment and public health and
accordingly, directed Central Pollution Control Board (CPCB) to examine and lay down more
stringent conditions and appropriately longer distance.

2.0 Stone Quarrying:

Stone is classified as minor minerals under Section 3{e) of the Mines and
(Development and Regulations) Act, 1957. As pet: pmvislons of NH
administrative and legal control over minor minerals ves@:s with State G'
empowered to make rules to govern minor minerals: i

Stone Quarrying / Mining is an activity where extré"etﬁohmf&iﬁne g ensﬂe'é
meuntain or ground surface having geological mineral é’egasﬁs The stone @ §
stene quarry are used either as construction materials ar in ‘stome ciir
rari/bajri and dust.

Systematic Mining (formation of benches) is done by blasting and drilling, e (o
rock materials followed by fragmentation of large size into smaller size: THe' _ﬁ.j!é'{i.size
material is then loaded and transferred to stone crushers for further processin
obtain necessary sizes required for final use. The blasting and d;’rllln Mining
operation have environmental impacts and requires mit!gg:tfen measures '
imipacts-en environment and nearby habitations.
Jineral Concession Rules

sub-section (1) of section 15 of the Mﬁzz{, iierals 3
on) Act, 1957 (Central Act 67 of 1957), Sta ment has to. e Rulessfor
the grant of quarry lease, mining leasey .Conces:
in respect of minor minerals.

gly, State Governments have franied i

i d the criteria of minimum
“minor mineral mining from different o ;

he type of mining used.

R

s,




.

- ;_\5,([-» :

Minimum distance prescribed by varioys states js vary with respect to mining operation of
minor minera| involved. In general, minimum distance Prescribed by states such as
Rajasthan, Madhya Pradesh, Punjab, Tamit Naduy, Orissa, Bihar, Uttar Pradesh, Himachal
Pradesh, West Bengal, Sikkim, Megharaya and Manipur are:

o

In the range of 45 - 200 m from any reservoir, canal, public works such as public
reads and buildings

Inthe fénge of 45 - 100 m from any railway line / area ]

In the range of 60 - 100 m from Nationa) Highway, State Highway and other roads
and 10 m from village roads :

Various states have further Prescribed minimum distance based on the use of blasting in
mining operation of Minor mineral, as follgyy:

Kerala:

Karnataka, Maharashtra, Goa, Gujarat:

When blasting is involved, ng mining within distance of 200 m from the boundary line of
any railway line reservoir, tank bund, canal, or other Public works and public structyres or
any public road or building whereas, when no blasting is involved, minimum distance of 50
m is defined.

lammu & Kashmir:

When blasting is invelved, no mining within 3 distarice of 508 m from the puter periphery of
the defined limits of 3 National Highway, Railway line, gﬁa‘mmgnmy, Major District Roads
(MDR) and Other District Roag (ODRs) whereas, when ne ,'Bal,asting is involved, minimum
distance of 150 m is defined. :

Assam:

Note:

Distance criteria

edge of tha bank, as the case may be and in the ¢

A T
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4.0 Criteria of Danger Zone: Directorate General of Mines Safety

As per Directorate General of Mines Safety circular no. - DGMS (SOMA)/ (Tech) Cir No. 2 of
2003 Dt. 31/01/2003 {Annexure i), on subject of Dangers due to blasting projectiles, all
places within the radius of 500 m from the place of firing to be treated as danger zone and
accordingly, all person in danger zone to take protection in substantially built shelter at the
time of blasting.

Further, mine manager to control the throw and to prevent ejection of flying fragments i
within a safe distance with the use of refined blasting practices as well as developed
explosives and accessories such as controlled blasting Techni—que with milli-second delay
detonators / electric shock tubes/ cord relays or use of sequential blasting machines or by
adequately muffling of holes etc.

2.0 Criteria of no blasting distance around blast sites: Indiana Department of Natural
Resource, USA '

(Source: Citizen Guide to Coal Mine Blasting in Indiana)

Indiana Department of Natural Resource, USA has statéd that the blasting not to be
conducted within 300 feet (~ 31 m) of an occupied dwelling or school, church or hospital,
public building, community or institutional building. :

6.0 Conclusion:

In view of available informaticn, following minimum distance criteria may be eonsidered for
permitting stone quarrying by SPCBs: '

- Mining Type - Minimum  Locations

| Distance j
; Residential/Public  buildings, Inhabited sites,
' A. | When Blasting | 100 m Protected monurments, Hafitage sités, National /
! is not involved State Highway, District roads, Pubtic roads, Railway

line/area, Ropeway or Ropeway trestle or station,

i Bridges, Dams, Reservoirs, River, Canals, or Lakes or

uf’é When Blasting i 200 m ** Tanks, or any other locations to be considered by
' | States. e

! -
' is involved i Ry e

R i e e o e, £ o o

L

**Note: The regulations for danger zone (500 my) preseribed:
Safety also have to be complied compulsorily and ne 520
minimise the impact on environment.

by Directorate General of Mines
y.measures should be taken to

However, if any states is already having stringent criteria than the above for minor mineral
mining (i.e. more prescribed distances than the above), the same shall be applicable.
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Annexure |

——

" M—h“{-'-‘%—“:—w—‘r—',_‘ﬁ—ﬁ_ ‘ e o
State i Type of ! Distance | Location

Remarks '

. ..__,ﬁ._,__;_ﬂﬂ_ﬁ”i.’g_ﬁ__;__,,_*__;‘_.ﬁ___,__m_.__ﬁ___v___ﬁ | ]
Kerala Quarry 100 m Minimum distance fram Doundary of quarry Operation ' Quarry distance as d

i 4red to residentig buildmgs, places aof worship, public | per SPCR Circular i
; | buildings, Public road, river or lake, railway line and no. ‘

i ' " bridges. PCB/TAC/ WP/236/

‘ f 2ﬂﬂﬁ-datedi3-5-
i’ , 2007
'h\L\iﬁ_

Laterite . 50m

2007,
’ ‘ i‘ Minimum distance-t
" Quarry i } establishments {m)

@ residences and bther Laterite Quarry
distanee as per
SPCB circular no.

PCB/T4/115/97

— "' | ' dated 20-7-2011

- Quarrying | 100 m Minimum distance from any railway lina, bridges, Kerala Minor

_] where ; reservoirs, tanks, residentiaf build?ngs_,; Go\zernm'ent MFn:éPaf'Concassion
| explosives J! protected monuments, canals, Rules 1967

. ére used | I rivers, public roads having vehijcujar traffic, any other {
" i " public works or the

{ boundary walls of places of worship I
1 S p = =
:50m Minimum distance from any burial grounds or burnmg ;
arrying 75 m

L N ghats or forest lands

,‘Qui_ ! Minimum distance fr. i
{ where 2 . on National Highway , l
; explasives 5o, i Minimum distance from ANy reservoir, tanks, canals, { !
" are not useq ] i rivers, bridges, public roads, other puplic works,

; |

. . r ! residentia) buildings, the Boundary walls of places af :
; ’ { worship, burial grounds, burning ghats or any I
' | Government
‘ i ! protected monuments or forest lands | i
”.;(Er';ataka i Bim‘i-s‘_hm m ﬁ_mf_—Ma’nimurn distance from tha bou Karnataka Minor
involved i - Mineral Contessjsn
No blasting | 5g m Rules 1994 !
oo .18 involved |
: Maggégtra Elﬁi?g? Maharashtra Minor |
! involved ‘

" any TESErvoir, canal, read, river, nallah, irrigation warics o

mmgw——‘ public works or building‘

is involved I

Mineral
| Extraction !
(Development and
Regulation) Rules

; ; Q13
Ec;éi_énd Blastin—éTs'* - , 200 m ‘ Minimum distarce from-fh‘er-huémétaw;af any raflway ﬁne, The'Goa, Dathan 1
Gaman & Diu | involved ! | any reservoir, canal, road or ﬂﬂﬁ}iﬁﬁmﬁk&ar'bundings and Diu Minor ’
. Noblasting | 50 7m | Mineral Concessign i
|_is involved s 4 Rules 1985
Gujarat Blasting s i Minimum distance from any mg; ) GUjarat Minar
'! involved | €anal, national highway, stabé’.ﬁi‘gﬁ_ ndary of 3Ny | Mineral Concession
: _ railway line, public works, cities_}?ﬁ" 8&es and other | Rules 2017
. — _ approved continuous habitations. !
No blasting ! 50m Minimum distance from apy read. fexchid
i Isinvolved / or other district road), notified.r
: |
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Rajasthan Minor 45 m Minimum distance from any railway Hne, under or Rajasthan Minor :
Mineral 4 . beneath any ropeway or ropeway trestle or station or Mineral Concession |
' Mining ! from any public roads (excluding mines approach road or Rules 2017 |
village roads), reservoir, canal or other public place or
buildings, pillars of raiiway and road bridge or inhabited
| site.
Madhya " Minor 50 m Minimum distance from any railway line or from any Madhya Pradesh
Pradesh | Mineral reserveir, canal or ather public warks such as public roads | Minor Mineral
i Mining and buikdings or Inhabited site Rujes 1996 ' E
Punjab " Minor 75m Minimum distance from any railway line or bridges Punjab Minor
. Mineral 60 m | Minimum distance from national highway Mineral Concession
. Mining 50m ' Minimum distance from any reservoir tank canal roads or | Rules 1964
) : " other public works or buildings or inhabited sites
Tamil Nadu | Miner 50m 1 Minimum distance from any railway linre or under or Tamil Nadu Minor
! Mineral ! beneath any ropeway or any F@maytréstte'ﬁfstatlon or | Mineral Concession |
I Mining ¢ from any reservoir, canal or other public weorks such as Rules 1959
| | public roads and buildings
Drissa " Minor 100 m ! Minimum distance from any railway line, National Orissa Minor
" Mineral Highway, late Highway or any reservoir Minerals ]
j Mining S0m , Minimum distance from any tank, canal, r_oad (other than g;;;:esswn Riins
i ‘ i a National or State Highway or other public works of
j . buildings or inhabited sites), public roads, public buildings,
! temples, reservairs, dams, burial ground, railway track
) J monuments, her?tage sites, etc. :
Chhattisgarh ' Minor 300 m - Minimum distance from sensitive area like radio station, Chhattisgarh Minor ;
Mineral . doordarshan kendra, defence establishment etc. of the Mineral Rules 1996 |
Mining Central and State Government _ !
100m | Minimum distance from abadi, school, hospital and other
public places, buildings and habited sites
75m ! Minimum distance from any railway line, bridge or
i highway ?
50m Minimum distance from tank, river banks, reservolr, canal i
S 10m Minimum distance from grameen kachcha road {
i L 1
Bihar  Minor . S0m ¢ Minimum distance from any railway line or from any Binhar Minor |
. Mineral ' , reservoir, publlic road, canal or cher public work or i Mineral Concession ‘
Mining | buildings or inhabited site Rules 1972 i l
f10m i Minimum distancé from any village roads :
Uttar Pradesh | Minor L S0m Minimum distance from any.rallwayline or from any Uttar Pradesh ’
Mineral reservoir, canal or other publicw wuth as public ! Minor Minerals
Mining roads and buildings or i : (Concession) Rules
: | inhabited site E . 1963 |
£ 10m Minimum distance from any-village:roads
Himachal Miner | 75m | Minimum distance from any rallway lint Himachal Pradesh | §
Pradesh M!ngra: 80 m % Minimum distance from Natiomal ; e M.lnerals :
Mining* ! o (Concession)

S50m

¢ Minimum distance from any reservelt; tank, canal, roads

or other public works or buildings @1#1‘1&&}&(5 sites

S0m

Minimum distance for all type of mining from any river
banks (except in cases of ordinary sand)

Revised
Rules 1971
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iammu & Mining o 500m Minimumatance from outer periphery of the defined | Jammu & Kashmir
Kashmir where _ limits of a National Highway, Railway line, State Highway, [ Minor Minera| I

excavation - Major District Roads {MDR) and Other District Road + Concession Rules,
feGuire use . (ODRs) 1962 /
of explosives _ . |
Mining 150m | Minimum distance from outer periphery of the defined .
where i I limits of a Nationgal Highway, Railway line, State Highway,
] excavation | ! Major District Roads (MDR) and.Other Distriet Road i
does not ' ; (ODRs) '
| require yse '
rgf explosives | i
Minor i
] Mineral f
Mining
5 under the J&K wat j
Mana ement) Act, _ _ ]
Minimum distance from any 'embankment’ |
i | embankment’ as defined under the Ja K Water Resources
[Regulation and Management) Act, 2010, ) e
West Bengal | Minor ;“5000 M | Minimum distance from 2 barrage axis or dam or a river West Bengal Minor
Minera| 1 200m Minimum distance from any h'y’dr"aytic strueture, Minerals Rules
Mining ‘ reservair, bridge, canal, road and other public works or 2002
f L ! buildings ,
! | 200 m * Minimum distance from both sides of any rivar bridge or
‘ f culvert over any waterway or from any embankment and
5; | Structural works of the Irrigation and Waterways
L . Department ] [
, 100m f Minimum distance from any Railwa land
iikkim : Minor 60 m | Minimum distance from bridgeso Vhighways Sikkim Minor
Mineral i - - Mineral Concession !
i 50m i Minimum distance from an - '
Mining - s Rules 2016
_ : ; canals or other public works, or buildings
ssam . Mining il Minimum distance from the nu'terpzériph.ew of the Assam Minor

! whare f defined limits of any village habitation, Nationa| Highway, Minera) Concession

’ excavation ! . State Highway and other roads Rules 2p13

j require use i

' or'e‘ngoswes i N - P ol

: Mining ' 50m M phery of the defined i

j where | limits of any vt nal Highway, State |
| | excavation ! - Highway and other roads i
‘ . does not / * [

| require use ! {
; Ef_e;xeﬁgsfzsa_j_____.%;;“_q‘__,_w_‘_h. _ ]

! Minor 500m ¥ Minimum distance from major strugtures fike R,C.C i

Mineral bridges, Guide bund etc, |

Minimum distance from any railway:if
50m Minimum distance from any raflwaysiin
Mineral f ! beneath any rope way or any ropeway.
Mining _ | or from any reservoir, canal or ofher
3s public roads and byi| o

Mining

‘Meghalaya Minar
Minera| Concession
Rules 2016

Manipur Minor
Mineral Concesston
Rules 2012

public warks, or buildings,
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No. DGME {SOMA Tech)Cir Ko .2 of 2009 Dharbad, Dated the 31 January 2003
To All Owners, Agents & Managers of mines.

Subject: Dangera due fo blasting projectiies.

Accidents due to projectiles ejecing from blasting had been a major source of accident in
both below ground and opencast workings Under the existing provisions of Coal Mines
Ragulations. 1957 and the Metafiiferous Mines Regulations, 1961, before a shot s chagéd,
stemmed o firad the shotfirer/blaster s required, armongsl other Mings 1o ensure that all i
persons within a radius of 300m from the place of firing (referted to hereinaftar as danger
Lone) have tBiken proper sheitdr, span from giving sufficient waming by efficdent signals or
other means approved by the menager over the enling 2one. Thers had been, however, & i
number of instanees where fying Tragments due B blasting had sjected not only within but ;
also beyond the danger Zone, resufting into serious and even falll accidents . :

Annexure I}

This Direclorate from tene to time had drewn the allention of alt concerned sbout the
dangars trom Rying prejectiles thvough issue of DOMS Clroulars Viz, Cireutar Tech 15/1977
and B/1982. Recenily. however, another faial accident ocoirred dus 1o same raasen

Enquitry o the aceident reveated that in an open cast cosl ming, sverburden had baen kept

dumpad against the free face of OB beoch. 12 No. first row of holes wers lelt uncharged

becauss of spontaneous haating in the seam bsiow, 17 hotes of 150mm 8 5m Depth driled :
in T % Gm Pattern (spacing & burden) charged with 75 lipfhols and 42 holes of 8:3m depth '
250nm dies driled n 6m 1 6m paitemn chavged with 130 kgihole were blasted The projecties :
ejectad due lo blasting ravelted for a distante of abour 412m in the reverse divection away :
from the free face and hil & mechanical supervisor. The enquiry lurther revesied that the ‘
decsased had teken praper shalter in a blasling shalfer but had come out of the shelter
immediatety on hearing to the sound of biast and was stUbsequently hit by the projecties

Qver years here had been refinement of blesting peaotices as well a2 development i
euplosives and accessorias, whessby it s posuible to conirgl the throw and prevem efection :
of fiying fragmarnts within a sale dslence, with reinfve eene. Thoere . therefore, no reason

wity such type of acoident shoukt contirue to oedur.

The matter 8 brought fo your attention so that following comaclive measules sre iaken in
cave similar CondiMons 8Xis1s in any mme under your conbrot

(1) In the interest of safely lo trest oit the places within & radius of B00m of the place of firing
ag the dangsr rone, all parsons wha wre required o remiiitn wWRthin the dangsr 2one st the

tfime of blasting should take protection in substantiatly Bult shelter.

{2) Formulate a code of practive for controffed lasling Techmique with mill-éecond dslay
detonalors! elecine shock fubss/ cord relays or use of saguentisl biasting machines o by
adequately mutfiing of holes Induding pracautions to be faken during blaeting operation unis
&l tlog signal given by blaster .

{3} Trauning of parsons and thaw haipars angaged in such mmg opecation, ) 5

{ Dostrath Singft )
Dwrecloc-Ganaral of Mines Safety
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E-Mail

No. CPCB/IPC-11/ NGT-0A 304 of 2019/2020/ "May 12, 2020
To,
The Member Secretary,
State Pollution Control Bo

ards / Pollution Contrel Committees,
(As per list enclosed) '

Sub.: In reference to Hon’ble NGT OA No,. 304/2019 order dat_ed—28.02.2020~reg.

Sir/Ma’am,

Hon'ble NGT in its order dated-09.10.2010 in OA No. 304
SPCB has permitted stone
directed the SPCB to revisit : : 5
its order dated-28.02.2020 the NGT noted that : 1
on 17.12.2019 reitreating the distance cri
available with the CPCB”, and the N
observed that the distance of 50 mtrs, for stone qu
1$ highly inadequate and can have deleterious effec
and public health.”, and directed CPCB to examine
and a PPTopriately longer distance within one

ton noise and air pollution, environment
and lay down more stringent conditions
month and convey the same to the State Boards.

Accordingly, in compliance of Hon'ble NGT Order dt.-28.02.2020 in OA No. 304/2019,
CPCB has examined the matter and prepared a tepart em Distance Criteria for Permitting
Stone Quarrying, which ig enclosed for consideration e adoption by SPCB in consent

mechanism,

Yours faith.FuH_v,

Additional Director &
Divisional Head ~ IPC - 1

Encl.: Ag above

- XD - i e s

: CENTRAL POLLUTION CONTROL BOARD

\ oo

£

7

TR

ST

i v R
R AR I i e e 22

Y




SPCBs / PCCs

E-madls

Andhra Pradesh State Pollation Control Board
D. No. 33-26-14 D/2. Near Sunrise Hospital. Pushpa Hotel
Centre, Chalamvari Street, Kaswribaipet.
Vijayawada - 320 010
Andhra Pradesh

menibiersecy@appeb.gov.in

" Arunachal Pradesh State Pollution Control Board
Paryavaran Bhawan, Papu Hill. Yupia Road,
Naharlagun- 791110

Arunachal Pradesh

arunachalspcb@gmail.com

Assam Poilution Control Board
Bamunimaidan. Guwahati 781021
Assam

membersecretary@pcbassam.org

Bihar State PoHution Centrol Board

Parivesh Bhawan, Plot No, NS-B/2 Paliputra Industrial Area,
Patliputra, Patna 300 023

| Bihar

mscelIbspeb@gmail.com

" Chhattisgarh Environment Conservation Board
~ Paryavas Bhavan, North Block Sector-19, Naya Raipur 492002

Chhattisgarh

hocech@gmail.com

"Goa State Pollution Control Board
N, Pilerne Industrial Estate, Opp. Saligao Seminary. Saligao -

. Bardez Goa— 40331
* Goa

goapcb@rediffmail.com
goapcb@rediffmail.com

Gujarat Pollution Control Board
© Paryavan Bhavan. Sector 10- A Gandhinagar — 382 043

membersecretarygpeb@gmail.com
ms-gpcb@gujarat.gov.in

- Gujarat
| Haryana State Pollution Control Beard mshspcb@gmail.com
| C-11. Sector-6. Panchkula-134109,
Haryana
i[ Himachal Pradesh Pollution Control Board

" Him Parivesh. Phase-T11. New Shimla 171009
Himachal Pradesh

‘mspeb-hp@nic.in

Jammu & Kashmir State Pollution Control Board

Parivesh Bhawan, Shiekh-ul-Campus, behind Govt. Silk
Factory, Raj Bagh, Srinagar

 Jammu & Kashmir

mﬁ&%&mryjkspcb@gmai l.com

Jharkhand Poilution Control Board
T.A Building, HEC. P.O. Dhurwa. Ranchi — 834004

! Jharkhand

ﬁ

rwﬁéﬁﬂfg\:ﬁﬁﬁ@gmai!.cun1

Karnataka State Pollution Control Board
Parisara Bhavan, 4th & 5th Floor. # 49, Church St..
l Bangalore-560 001

i Karnataka

memseeyi@kspeb.gov.in
ho(@kspeb.gov.in
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@ ‘ Kerala State

Pollution Control Board T ms.kspeb@gov
¢ Plamoodu in.. Partom Palace p.0,

| Th iruvunanthnpuram-ﬁ‘)ﬁ 004

in

1 Kerala
s . b _
S!adhya Pradesh Pollution Control Board | lt_“mppéb@red%ffmaii.c,om
{ B-5. Arera Colony, Paryavaran Parisar. Bhopal - 442 016, ) o
Madhya Pradesh
atrol Board T T

2nd — 4th Floor Opp. Cine Planet ¢ inema, Nr,

patari:Point,
sley Sion (E) Mumbaj —400 022

—e
J ms@mpeb,gov.in

K r-}’%i?u-ﬁon Control Board
© Lamphelpat, Neay Imphal West D.C. Offie

peb-man@nic.in

¢, Imphai

Manipur

i

|

|
| Meghalaya Pollution Contyol Board ‘

- Arden, Lumpyngngad Shillong: 793014
! Meghalaya

|

megspeb@rediffmai oo

- Mizoram Pollution Control Boarg
| New Secretariat Com

duhawma S@yahoo.co-rﬁ
plex, Khatla Thlanmug Peng, '
| Aizawl 79600
i

Khatla, .

i Mizoram '
- Nagaland Pollutjon Control Board Boviljehn@yahoo.ep in
! Signal Point, Dimapur 797112

]
Nagaland !

| Odishg Pollution Control Board

A-118. Nilakanta Nagar, Unit =V, Bhubaneshwar — TG

Odisha . : 2
. Punjub Pollution Control Boarq, Vatavaran Bhawan, Nabha ab.gov:in f
. Road. Patiala. ) :
Punjab ;i :
e ' 5 i
i Rajasthan Pollution Control Board, 4, Jhalana Institutiona) ‘mgmber-se 2
| Area, Jhalana Doongri, Jaipur - 302 004
Rajasthan

T

| Sikkim State Poltution Control Board
| Department of Forest, Environment & Wildlife M

i Government of Sikkim, Deoralj, Gangtok, -737102
Sikkim

anagement

Tamil Nady Pollution Centrol Boarg
76. Mount Salai, Guindy. Chennai-00 032
Tamil Nady




V
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r Telangana State Pollution Control Board
Paryavaran Bhawan, A-3, LE. Sanath Nagar,
Hyderabad-500 018

Telangana

ts_ms@peb.ap.gov.in

Tripura Pollution Control Board

Vigyan Bhawan Pandit Nehru Complex. Gorkhabasti, PO: .
Kunjaban Agartata: 799006

Tripura

mukherjee_manas@@rediffmail.com

Uttar Pradesh Pollution Control Board

Building No. TC-12V Vibhuti Khand. Gomti Naga
Lucknow-226 010

i Uttar Pradesh

ms{@uppeb.com

! Uttarakhand Environmental Protection & Pollution
' Control Board

; 29/20, Nemi Road, Dehradun,

" Uttarakhand

msukp 'L‘ﬁ@gl’nai.f.bb.m

West Bengal Pollution Control Board
© Paribesh Bhavan, 10A, Block-L.A., Sector I, Bidhan Nagar,
- Kolkata - 700 106
‘ West Bengal

ms{@wbpch.gov.in

: Andaman & Nicobar Islands Pollution Control Committee

" Department of Science & Technology. Dollygunj Van Sadan.
Haddo P.O.. Port Blair- 744102

| Andaman & Nicobar

dstandamans@gmail.com

Chandigarh Pollution Control Committee
Paryavaran Bhawan, Ground FloorSectorl9 B Madhya Marg,
Chandigarh

cpee-chd@nic.in

Daman, Diu & Dadra Nagar Haveli Pollution Centrol
. Committee :
Office of the Deputy Conservator of Forests,
~ Moti Daman, 396220
i Daman

| mspec_dmn@pcedaman.in

i
! BPelhi Pollution: Control Commnittee

| Government of N.C.T. Delhi 4th Floor,/SBT Building, |

: Kashmere Gate | 10006
Delhi

| Lakshadweep Pollution Control Committee

Department of Science, Technology & Environment, Kavarati-
682555
Lakshadweep

TG in

Pondicherry Pollution Control Committee
Housing Board Complex, Anna Nagar, 600 005

Pondicherry

: :‘Eméé:pqn@nic.in
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[tem No.04

Original Application No. 304/2019

(With report dated 17.12.2019)

M. Haridasan&Ors. Applicant(s}
Versus

State of Kerala Respondent(s}

Datgyefi earing: 28.02.2020

HON'BLE MR. JusTICcE ADARSH | F,‘_‘ M A
HON’BLE DR. NAGIN NANDA, EXE
HON'BLE MR, SIDDHANTA: DAS,,

For Respondent{s): Mr. Jogy Scaria, Advocate ane Mr )
Keerthlpnya.n Advooatc.fo
,M lebc Rajen Shon

- of stone

' t, the Kerala

09.10.2019 considered the matte and observed: v

R e

B We find the the  envirgime
assessment of impgaet af s
distance of 50 mirs. By itse
‘With such norms, Jn. absence: )
quarry near the residence s ;
cause air and noise pollution e ayond 50 mtrs. in
this regard, reference may be magge. qf observations in .
the judgments of the Hon’blg Supreme Court in M.C. :
Mehta v. Union o of Indig, {J,.Q 3 3@0 496 ang-
Mohammed. Haroen Ansari B _J‘ (
Reddy Distriet, (2004) 1 SOE 4947

Q

&
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V. - ,

may give
State POB within tye g
weeks in fign; of available expert studies on the 5
Subject. The Stgie PCB may Surnish its aetion taken ‘

report in the matier by e-mail at_judigical-napy ou,in
before the next date, :

-y T
o - F ‘

s ; ,wg__,direcﬁ-@h% CPOBR to eﬁ?:f‘mn o d
moreistringent candMomsesfil dhproprs wriately fonger qidg

iy OT€ month ang conv
oy

T

Adarsh Kumar Goel, Cp

SN

Siddhanta Das, EM
‘ R\
Febmary 28, 2020
O

|

\

‘ . Dr.N&gin Nanda, EMm
" /"63
‘  8nal Application No, 304 /9014 s <
‘ AK :
|
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Deputy Director Mines

Jajpur Circle, Jajpur
To

Deputy Secretary to Govemment,
Steel and M;j

ines Dcpartment, Govt, of Odisha
Sub;

Advocate, Praying for
rries and crusher unijts

Cswar, Date. 20,1 1.2024,
fthe ColIectorate, Jajpur
: e Collectorate, Jajpur

Yohrs faithfully
Encl; As above

_ Deputy Directe Mines )
Meme No, 776 7 /MM, Jajpur/ Date_g7. /g, Bos
Copy submitted to the Director, Minor Minerals, Odisha // Collector
of kind information _

Deputy Director
Memo No, 7769 /MM, Jajpur/ Date 1/ ; 7
Copy submitted to the Regional Officer, SPCB, Kaling@nagar /I Tahasi :
Jajpur fonkind information,

95 ?'g

D. M, Jajpur for favour

. ines 1/C
Y '"’3-’?;'1 :5‘::;::’;51 : Deputy Director oF Mines (I/C)
tainury Circle,
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the Officials constituting Qy. Director Mines(1/G], Tahas lldar Dharmasala and Regional Offiger,
$PCB, Kalinganagar
ftel
i
) i
Letter No. 14503/ dr. 27.112024 of Collectorate, J3jpur ’ |

Letter No, 12125/ dt 28.10.2024 of OFfice of the RDC (C.D.), Curtack,
Letter No. 9998/ ot. 20.11.2024 of Steel and Mines Dept.

As per the direction of The Collector & DM. Jajpur, a team comprising of Dy, Director
 Mines(1/C) and Miming Officer(1/C). !ajpur, Regionat Officer, SPCR Kalinga Nagar and Tahasidar
Dharmasala along with the revenue officials visited Aruha on dt. 03.12.2024 to enquire the -
forwarded grievance petition by Adv Sri. Mihir Sekhér Sshoo, Advocate praying for necessary action

to stop lllegel operation of quarries and crushar units on and around Aruha hills and Aruhs Village,

lhere are 05 nos. of Black Stone quarries (BSQ) 1n Moua - Aruna under Oharmasala Tanasn

have been ieased out by the Saompetent Authority and getaled as fallows.

,’-S—I.—— " Name of Quarry rName of Lassee Mining " Status ) " Consent | .
No. ! : Method ' * Validity : .
701 TAruha8SQl(Ac | Srifrinathlena ' NA "Not  NA - -
SN . U SRR . . 1...... I
97 . AruhaBSQ2({Ac | Sn Trpathjena ' NA Not I NA {
19.90) “ " Dperational
03 T AruhaB5QAc - | Sn. Monojku,  Semr . Operational ' 31.03.2025
2000 d . Sama: mechanized g
: _ ' open cast :
Toa ' Aruha BSQ Ac’ | §r1.5amt Ku. Jena  Sermu- - Operational b 03.2055.‘—‘: _
i :18.88 ; mechanized 3
o y .. _ opencast SR o,
165 T araha 835G Ac ' Sri.TrinathJena ' NA - Not “NA "
‘ . 18.98 e - .. i . Operational

i
from tne field enquiry, the distance of BSQs from the nearby habitation, schools and railway

- lines have been assessed which have been mentioned in the following table

=N LS, PR — - g

sl. - Quarry ; Area : Rallways{ VillageRoaa | Habitatlon . ;
No. ' Name - InAc. Mts) (Mts) i {Mts.) Schopl {Mts.)
o e P R S S : R .
ARUHA ; - 334 {Nanpur i 305(Nanpur " 331 (Muranpur Up
850-1 3 ] Village Road) ! Sasan) ' L School)
ARUHA o - | 200 (iabartali | 205 168 (Jabaratah Govt :
250-4 29 P ot Jilage Roaa) {Jabaratali} * Primary School! ¢ N
o eeeemm. 5 e N R G e e v 4
¢ o :
2 » .y b
ety iostor f s 1 A
. . 4 e
Jajpus Circle,Jaipy A o o Minavg gff‘]%\" 1
o : e ]
l Bl Jajpur Distri¢ r*
i . . :




r B
' i ; : 1 T :
_; BUHA 008 " 210 431 (Jabartal: | 553 | 511 (JabarataliGot | e
- B0 2 fulage ead: liabezratali) Primtary-School) ;
...... R S e -, - e 4
i ARUHA 248 « 388 433 {Muiaripur ' 330INanpy ; 381 (Muraripur Up '
| 85Q- 4 : Vilage Road} Yasant Schoor)
. i '
{ i : . + R
RUHA l '3100abartali | 315 l 290 (Sabaratali Govt !
5 7 20 210 .
| BSQ-5 ] + Village Road) 1 {Jsbaratali) | Primary School) i
Dunng the day of visit, none of lhe'quarnes were notl i operation. Also, it is evident from
spot of enquiry that none of the Quarries are in operation since 1ong and no proof of wagon blasting
found. Additionaslly, from the local enquiry, it 1s also ascertained that there exists no evidence of any
causality In recent past related to unauthorised quarry activities and wagon blasting, On the ground
of the health hazard, nothing has been reported by the Jabaratal villagers. No transpartation related
tannle reported by the local villagers as bath the quarnes and crushers are not in operational state
since a long
There are 07 nos of stone crushers in Mouzs - Aruha under Dharmasala Tahasil. Consent to *
Establish and Consent to Operate have been granted to the stone crusher units after obtaining the
siting clearance certificate from the District Adm ristration The details of the stane crushers are as
follows. During the day of visit, all the stone crushers were not in operational state,
- —— —~— F‘_r:‘;r;'ei el L Jry— ——— - - - — e R - ’ —
. . Consent to )
Sl. | Address of Addressofthe |+ Name of The : N——— i Operational !
No. | the stone stone Crusher | Proprietor L eiston | status !
| Crusher : ' :
s H i }
1 Ashutosh ; At-Murarlpur, " Sarat Chandra 131.03.2025 | Non- !
. Stone Product | Village-Pandua, Nayak Propeietor | Operational .
| Po-Jaraka, " At-Pancua . | |
Distajpus LLaargka i !
? ; ; Wst-lagpur )
{ | A it 0 R ik
"2 'M.AASStone ' At-Aruha, Ashak £ 31.03.2025 ' Non-
Crusher Po- Parida,hlanaging . Operational |
! J Purunabaulamala, ' Partner i H ]
‘ ’ : Dharmasala - At-Kaduaboulamala, :
p,@( . ! Dist.- sajpur . Po- Purunabaulamala, | I
: ! ps.
: o | i PS-Jenapur ) . |
| v Dist.- Jajpur !
’) i qu}? ) 3 | - ;
5?\5*3’ "Madhusmita | At-Muraripar, | Tapas Ranjan Mallick, 131.03.2025 | Non.
Uﬁ‘ i Infrastructure | Aruha, Dharmasala, . Managing Director ! ‘ Operational |
t v, Jajpur. { At. Kandarkana. = , :
' o e i . j
, ufM*rfaS‘lfc
v
i
: o«
- 'y
,5:)}-
Hicer
»\‘L) IQ ??’ ﬁ R<=f;1c!‘!a| 0 ot
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! PO. Kotasah, 1 O
| PS. rangl ’

CMist Cuttack,
! Pin.754022

i : !

o —

—h

i
"¢ Xanka Stong ] AU/Pe-Aruha, T Sarat Kumar 31.03.2025 1 Toom:
Crushing Unit, | Tehsil-Dharmgsala Jena,Proprietor , Operaticnal
' . Dist-Jajpur. ’ At/Po-Aruha, ,
f. i _ ! Tehsil-Dharmasala . !
: Dist-fajpur
Pn.755024 -’ : }
5N AANG, DR T4 akshi komar” |75 LTI
" Udyog, * 13)pur. : Samal, Proprietor ' Operanonal 1!
. : At/Po-Aruhg, Dist- i
' : ' Jajpur : . i
" L
16 SreeMandir ' At/Po-Aruha. Dist- FSachindra 31.03.2023 | Non- i
+ Stone Product ' Jajpur i Patra.Proprietor ! | Operationar
' At/Po-Aruha, ! : :
PS-Dharmasalg, : i i
: . Dist-lajpur i j }
7 Balaj : Ar/Po~Aruha Jajpur | Chitta Ranjan 31.03.2021 | Non- -
|} - Enterprises | | Pattnalk I Operational ’
! | : At-PatraSahi,College i
' ' - SQuare .
i Dist-Cuttack ’ g A
A I
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OFFICE OF THE DEPUTY ﬂtﬂsampmnss -
JAIPUR CIRCLE, JAJPUR
- v E - mall: ddmiolpurmm@govin :
LetterNo. _#2.2¢9 /MM, Jajpur/ Date oF O3 - Ze2r
From *° v TN &” o

Deputy Director of Mines
. JeipurCircle, Jajpur
To « ,
M/s TKS Consultancy Servics,
E-mail; tkscsbbs@gmail.com, Contact: +91 7008115339
Sub: To carry out distance measurement of Human habitat, Schools, Railway line
etc. frony the Black Stones quarries of Aruba €lfister, Dharmasala Fahasil,

Ref: W.P. (C) (PIL) No. 28032/2024 filed by Nrusingh Charan Barik & Others

Deputy Divesth ¢
MemoNo. 122 % /MM, Jajpur/Date_&%r 5 ¢ - 242

Copy to the Tahasildar, Dharmasala with & request'to remain present or d enute his staff during
the scheduled date and time for the above purpose. .

MemoNo, /22 ¢ /MM, Jajpur/ Date

Copy submitted to the Regional Officer, SPGB, Kalingansgar with g request to remain present
or depute-his staff during the scheduled dato-and time for the F Sl - .

MemoNo, /227 AVIM, JajpuriBate

_ Copy to the concerned Lesseas for information, They are-directdd to remain
v @Q'\ during the sch:gl;led date and time for the above purpose positively,
A& P op

uty Di .
Nep _g;nm Circle,Jaipus @ 2
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. TKS CONSULTANCY SERVICES

nail:tkscshbs @gmail.com,
iContact: +91 8249834881

" Letter No: TKSCS/2024-25/2H8 o Date: 17 03 ,20 25
To.
The Mining Officer (1/C)
Jajpur District, Odisha
Sub: - Submission of Distance Measurement report from Aruha Black Stone Quarry to
Habitats, Rallway Line, Pond, Schools & Crusher Units In Aruha Cluster under Dharmasala:
Tahasil of Jajpur district, Odisha.
Ref: - Your Letter No. 1224/MM, Jajpur/Date: - 05.03.2025.
Respected Sir,
With reference to the above subject and your letter under reference, we hereby submit the
report and map on the distance measurement of human habitats, rallway line, pond, schools,
and crusher units from Aruha Black Stone Quarries of Aruha Cluster, Dharmasala Tahasil,
Jajpur district. ‘
The joint fleld eriquhy was éonducted on 07.03.2025 at 8:00 AM, In the Presence of Reglonal
officer, SPCB,Kalinganagar, R.I, Artha & M.O, Jajpur district the distance measurements -
were carrled out using DGPS Technology to ensure accuracy. The findings have been
compiled in the enclosed report for your kind perusal and necessary action.
This Is for favour of your kind consideration and necessary approval.
Thanking You
Yours faithfully :)
@QAQ)Q : ’
.‘\ d\,\e . -
Authorized Signatory '
For M/S TKS Consultancy Service_s J, ot 909&7
Enclosure: 1. Distance Measurement Map D”\
( 2. Distance Measurement Report Deputy Director of Mines I/
v 1aipur Circle,Jajpus
G/
N o’
i
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+ANCE FROM BSQs TO HABITATS

J‘ 233

» RAILWAY LINE, POND, SCHOOLS, CRUSHER UNTTS [N
ARUHA CLUSTER UNDER DHARMASALA TAHASIL OF JAJPURDISTRICT
Habitation/Structures/Schools | olljz(x;)l;gf%s Di‘;“"‘“’ From A:’h;’fggz’?e
(Longitude & Latitude) (Fixed points) 6:';;:2;_)
NANPUR V-1 o Wy | BSgd PEART: 445.53
RAILWAY-LINE S R NP— 1122
3 | iy KUSAMAL- ot P BSQ-2, PILLAR-23 . 1635
4 |RAILWAY-LINE 230642 :Iz(?;igBN BSQ-2, PILLAR-23 294.06
5 | CapeaNT KUMAR NAYAK e ;15793&22 BSQ-4, PILLAR-3 31.35
6 | ASHOK PARIDA CRUSHER. | 867 i oM e o | 1632
O frmvavins A R 1o e
B i 4 o v
9 | JABERA TALI SCHOOL ol i:ggfg = BSQ-2, PILLAR-13 202.16
10 | JABERA TALI POND zs(ff 45;4587'?:;;"?& | BSQ2PLLAR.I2 200.87
1l | GODHI SAHI VILLEGE 2806: 554123312;2,% BSQ-2, PILLAR-19 338.14
SUNDUREI 86°5' 37378"E,
12| SCHOOLPAKHARA 20°45 205647 BSQ2, PILLAR20 651,133
13 | ARUHA SCHOOL o~ o rp Y o BSQ-3, PILLAR-18 1137.14
14 | ARUHA HIGHSCHOOL 865 4.716" R, BSQ-3, PILLAR-17 1276.43
20° 44' 7.339" N
15 | ARUHA POND Gl i BSQ-3, PILLAR-20 1256.58
16 | NANPUR-SCHOOL 28:': 46;,2282"813; ]",,E;:T BSQ-4, PII..LAR-I 6 818.62
17 | MURARIPUR SCHOOL - ff;,}?:;fﬁ BSQ-1, PILLAR. 329.26
18 | GANGA POND ARUHA 23642 232233% BSQ-3, PILLAR-14 547.03
19 | PAKHARA VILLAGE 2806: 45;,3;.!; '158051’ ?q BSQ-2, PILLAR-21 826.77
20 | RAILWAY-LINE ol i s BSQ, PILLAR3 168.37
21 ) VRAILWAY-LINE o e o i BSQ-3, PILLAR-3 205.41
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o o ~ANNEXURE 2z

£
. ENQUIRY REPORT ON ALLEGATION OF THE RESIDENTS OF ARUHA
VILLAGE, DHARMASALA TAHASIL, JAUPUR REGARDING ILLEGAL
MINING GOING ON IN THE ARUHA STONE QUARRY, DHARMASALA.

Ref:- Letter No. M6330/SEIAA-161/01-2025 dated 11.03.2025 of
SEIAA. Odisha. Bhubaneswar.

----------------------------------------------------------------------------------------------------------------------------

1. Introduction. In pursuance of above quoted letter of SEIAA. Odisha,
Bhubaneswar and as directed by Collector & District Magistrate, Jajpur, an enquiry
team comprising of following officers jointly visited in BSQ area of Village- Aruha
under Dharmasala Tahasil of Jajpur District.

Addl. District Magistrate (Rev.), Jajpur

D.F.O., Cuttack

Deputy Director of Mines (Minor Minerals), Jajpur Circle
Sub-Collector, Jajpur

Tahasildar, Dharmasala, Dist-Jajpur

Regional Officer, SPCB, Kalinga Nagar Circle, Jajpur
Mining Officer, Jajpur district ‘

NOOAWN-

Accordingly. the team visited Black Stone Quarry (BSQ) area of Aruha village
on 24.03.2025 along with field officials of Dharmasala Tahasil to assist the inquiry
team along with village map and land records.

2 Terms of Reference (TOR). Terms of Reference (TOR) for the enquiry as
contained in ibid Letter of SIEAA, Odisha, Bhubaneswar are as follows.

(@) An enquiry by the District Administration into the matter is to be
initiated immediately. The points in the subsequent items are to be
considered for enquiry.

(b)  The lease period and the date upto which it is valid for each of these
mines is to be ascertained from the concerned Tahasildar, Mining Officer.
The individual period and the dates are to be mentioned in the in last two
columns of the proforma given above. The same is to be communicated to
your office along with o/o SEIAA, Odisha by the return of mail.

(c) Inthe case. the validity of the lease has expired or any illegal activity is
observed in any of the mines under the cluster, this mining activity has to be
closed with immediate effect The support of Police in this action may also be
required and solicited.

(d)  Extraction of the Minor Mineral from the Black Stone Quarry beyond g

depth of 6 meters below surface area as prescribed in the approved mining
plan of Aruha BSQ is to be ascertained.

Page 1 of 4



i
L ]

H\X("’ 5-?‘

3. The details of lease of Aruha BSQ area. A detailed information about the -~
Aruha BSQ in the given format is as follows

! biame of | Date of |Validity | Date of
al E.C Serial No. the Name of Proposal | Grant of |period of expiry of
No. Proponent E.C | Lease lease

/ Lessee '
Aruha BSQ over 20 i
Manoj |Acre or 8.09 Hect in
Y Eczéggg;om Kumar  |village Aruha under 11.02.2022 5 years | 30.05.2027
Samal Dharmasala _
. Tahasil, Jajpur
' Proposal for EC of
| ruha BSQ (Cluster
| Sl No.2/3), Khata
No.779, Plot
0.2807,2808,2811,
EC23B0010OR1 | Sri Sarat | over an area of
2 53112 | Jena |18.88 acres or 7_6417.01.2023 5 years i 21.03.2028
hacters or 7.64 .
hacters in village
Aruha under
Dharmasala ;‘
o Tahasil, Dist-Jajpur. i

4. Findings of the Enquiry Team. The Inquiry Team after physical verification of
Aruha BSQ area observed the followings.

(a)Lessee Sri Sarat Jena Aruha BSQ No. 3 (Ac. 18.88 dec). Tthe enquiry
team physically inspected Aruha BSQ No. 3 (Ac. 18.88 dec) leased out in favour
of Sri Sarat Jena and the followings were observed. ‘

(i)  The lease period was up to 21% March 2028.

(i) The lease deed has been executed between the Lessee and
Tahasildar, Dharmasala on dated 22.03.2023, the E.C has been obtained
vide EC-23B-001-OR163112 dated 17.01.2023 along with CTO & CTE
from RO, SPCB, Kalinga Nagar.

(i) Permissible quantity of minor mineral was 42034 cum per annum.
(i)  The EC was valid upto 16.01.2025.

(iv) During physical inspection of BSQ No. 3 it was found
to be non-operational and there was no trace of deployment of any
equipment or manpower.

(v) As regards extraction of Minor Minerals beyond a depth of 6
metres from surface area, the same could not be ascertained physically /
eye estimation due to peculiar geographical conditions of the hilly terrain
interspersed with valley like landscape and patches of plain land.
Therefore, it was decided to engage DGPS/UAV/Drone survey by an
ORSAC empanelled agency for which Mining Officer, Jajpur has

Page 2 of 4
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requested M/S. TKS Consultancy Services, Bhubaneswar vide his Letter
No. 1751/MM dated 24.03.2025 for said survey. A copy of his Letter No.
1751/MM dated 24.03.2025 is enclosed for kind reference).

(vi) In addition, the Mining Officer, Jajpur during his visit to the BSQ No. 3
on 11.03.2025 found that the said BSQ was operational even though the
EC clearance had expired on 16.01.2025. The Mining Officer, Jajpur
seized 16 nos. of vehicles & machinery from the quarry site and imposed
a penalty of Rs. 40,25.000/- (Rupees Forty Lakh Twenty-Five Thousand
Only) vide Demand Note No. 1801/MM dated 26.03.2025 which is yet to
be realised from the lessee. A copy of the Demand Note No. 1801 dated
26.03.2025 is enclosed for ready reference please.

Lessee Sri Manoj Kumar Samal. Aruha BSQ No. 5

(Ac. 20.00 dec). The Inquiry Team after physical inspection of the Quarry
observed the followings,

(i) The lease period is upto 30.05.2027.

(i) The lease deed has been executed between the lessee and the
Tahasildar, Dharmasala on 31.05.2022. EC has been obtained
vide No. EC-2022B-001-OR-16478 dated 11.05.2022 along with
CTO & CTE from RO, SPCB, Jajpur and Kalinga Nagar.

(i)  Permissible quantity of minor mineral is 42000 cum / per annum
as per approved Mining Plan.

(iv) It may also be supplemented that the same lessee was imposed

a fine of Rs. 4,20,47,585/- (Rupees Four Crores Twenty Lakh Forty-

Seven Thousand Five Hundred Eighty-Five Only) after hearing by the

Collector & District Magistrate, Jajpur arising out of W.P (C)

No. 36628/23 for excess extraction of Minor Mineral to be payable by

the lessee in 8 (eight) equal instalments @ Rs. 52,55,949/- in regular

interval of 45 days w.ef 01.05.2024. The lessee has cleared
outstanding dues by now and OPDR case has been closed on

26.03.2025. .

(v)  As regards extraction of Minor Minerals beyond a depth of 6

metres from surface area, the same could not be ascertained

physically / eye estimation due to peculiar geographical conditions of
the hilly terrain interspersed with valley like landscape and patches of
plain land. Therefore, it was decided to engage DGPS/UAV/Drone
survey by an ORSAC empanelled agency for which Mining Officer,

Jajpur has requested M/S. TKS Consultancy Services, Bhubaneswar

vide his Letter No. 1751/MM dated 24.03.2025 for said survey. A copy

of his Letter No. 1751/MM dated 24.03.2025 as stated previously is
enclosed for kind reference).

Page3of4q
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. 5. The distance factor. To ascertain the distance factor, a field visif'wés

conducted on 07.03.2025 by Mining Officials, Regional Officer. State Pollution
Control Board, Kalinganagar and Revenue Officials of Dharmasala Tahasil. In this
context, an ORSAC empanelled agency i.e. M/S TKS Consultancy Services.
Bhubaneswar was requested to conduct a survey through DGPS for measurement
of distance from BSQs to nearby habitats, railway line, ponds, schools and crusher
units in Aruha cluster under Dharmasala Tahasil of Jajpur district. The said agency
has submitted its report which reveals that both the quarries i.e. Aruha BSQ No.3
(18.88 Acre) & Aruha BSQ No.5 (20 Acre) are in safe distance i.e. more than 200
meter from the nearby habitats, railway line, ponds and schools. The said report

along with the Map showing the distance factor is annexed herewith for ready
reference. .

Encl: As above

533
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iy L AL (}Q)\o‘) o
Mining Officer, Jajpur District RO, SPCB, Deputy Diréctor, Mine
Kalinga Nagar - Jajpur Circle

-\ o o>
=l -
Tahasildar; Dharmasala Sub-Collector, Jajpur %Q.F.O,Cm

o>

Addl. District Magistrate (Rev), Collector & DM, Jajpt
Jajpur
<P
2
K
%)
N
\y OF
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OFFICE OF THE COLLECTOR AND DISTRICT MAGISTRATE, JAJPUR ’
Ph 06728-222001(0) 222330 (R) Fax -222087 '

E-mail: dm-jajpur@nic.in. Web site: WWw. jajpur.odisha.gov.in

Letter No &as6 Date \6- 508

From
Mrs. P. Anvesha Reddy, IAS,
Collector & D.M., Jajpur District.
To

The Advocate General,
Qdisha. Cuttack.

Sub:  Submission of inquiry report of Aruha black stone quarry located under Tahasil-
Dharmasala of Jajpur district in pursuance of order dated 15/04/2025 passed by the
Hon'ble National Green Tribunal (NGT), Eastern Zone Bench, Kolkata in Original
Application No.- 68/2025/EZ filed by Sri Dusmanta Kumar Bal -Vrs-state & others.

Ref:  Original Application No.- 68/2025/EZ filed by Sri Dusmanta Kumar Bal -Vrs-state & others
before Hon"ble National Green Tribunal (NGT), Eastern Zone Bench, Kolkata '

Sir,

Enclosed please find herewith the inquiry report of Aruha black stone quarry (BSQ) located
under Tahasil-Dharmasala of Jajpur district in pursuance of order dated 15/04/2025 passed by the
Honble National Green Tribunal (NGT), Eastern Zone Bench, Kolkata in Original Application No.-

68 2025EZ filed by Sri Dusmant Kumar Bal-Vrs-state & others for favour of your kind information
and necessary action

Yours faithfully
Encl: As above
e

Collector & D.M, Jajpur
Memo No. GC\ S‘\'{' /Date_\b~5 - RLATY

Copy to persons concerned for information and necessary action.

/
N - Collector & D.M; Jajpur
Memo No. 6a5s Date__ \&~5~20Q 4~

Copy submitted to the Member Secretary, Odisha State Pollution Contro] Board for kind

information.
_

Collector & D.M, Jajpur
Memo No. 69 St‘ / Date \6~5 QST

Copy submitted to the Director of Mines & Geology, Odisha, Bhubaneswar // Director

of Minor Minerals, Odisha, Bhubaneswar for kind information.
Z

Collector & D.M, Tajpur
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INQUIRY REPORT OF ARUHA BLACK STONE QUARRY (BSQ) LOCATED
UNDER TAHASIL-DHARMASALA OF JAJPUR DISTRICT IN PURSUANCE OF
ORDER DATED 15/04/2025 PASSED BY THE HON’BLE, NATIONAL GREEN
TRIBUNAL (NGT), EASTERN ZONE BENCH, KOLKATA IN ORIGINAL
APPLICATION NO.- 68/2025/FZ. FILED BY SRI DUSMANTA KUMAR BAL
-VRS-STATE & OTHERS

Ref: 1. Order dated 15/04/2025 of the Hon'ble NGT, EZ. Kolkata.

r2

1 etter No,6631 dated 06.05.2025 of the Collector & District Magistrate, Jajpur
(copy enclosed).

Previous joint Inquiry Report dated 28.03.2025 submitted before the Chairman,

3
State Environmental Impact Assessment Authority (SEIAA), Odisha on allegation of
residents of Aruha Village (copy enclosed).

1. Introduction. In pursuance of the Order dated 15/04/2025 passed by the Hon’ble NGT,
EZ. Kolkata in Original Application No. 68/2025/EZ filed by Dusmant Kumar Bal-Vrs-State &
Others. an Inquiry Team comprising of following officers duly authorized by the respective
competent authority in reference to above quoted letter of the Collector & DM, Jajpur, jointly
visited Black Stone Quarry (BSQ) Area of Aruha i.e. Aruha BSQ No. 3 (Acre 18.88 Decimal)
& Aruha BSQ No. 5 (Acre 20.00 Decimal) under Tahasil - Dharmasala of Dist-Jajpur on
08/05/2025.

Team Composition

(i) Addl. District Magistrate (Revenue), Jajpur -Representative of the Collector &
District Magistrate, Jajpur -cum-Nodal Officer (Inquiry & Logistic support).

(i)  Regional Officer (RO), State Pollution Control Board (SPCB), Kalinganagar -
Representative of Sr. Scientist, Odisha State Pollution Control Board, Odisha).

(iii)  Deputy Director (Tech-Geology), Directorate of Minor Minerals, Odisha,
Bhubaneswar.,

(iv)  Deputy Director of Mines,

Directorate of Mines & Geology, Odisha,
Bhubaneswar

(v)  Deputy Director of Mines (Minor Mineral), Jajpur - Representative of Director
of Mines & Geology, Odisha (for all logistic supports)
-

e

e

1|Page
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Accordingly. the Inquiry Team visited the above two Aruha BSQs on 08/05/2025
along with Deputy Director of Mines, Jajpur Circle, Mining Officer, Jajpur district, Tahasildar,

Dharmasala & other revenue officials to assist in the survey and inquiry at Aruha BSQ site.

2 Terms of Reference (ToR) for Joint Inquiry. With regard to the allegations made in

Original Application filed by Sri Sumanta Kumar Bal Vrs. State & Others in O.A No. - 68 of
2025 filed before Hon'ble NGT. EZ. Kolkata.

3. Details of lease arca of Aruha BSQ. The details of mining lease area of subject

quarries are as follows.

——

= e T [
[Environmental Name of the Date of | Validity
Sl Clearance

i f period of
No. (E,C) oponent / Quarry Details Grant o
Serial No. . Lease

Name-Aruha BSQ No.-5
Khata No. 779

Date Line‘{
valid up to

[oa—

Plot Nos. - 2694(P) &
2807(P)
Area- Acre 20.00

Decimal or 8.09 Ha.
Lease-

EC22B001 Manoj Kumar Village- Aruha 11.02.2022| 5 years 30°05-2028.

OR164789 Samal Tahasil -Dharmasala, | = Y - !
ist.ai :

s o 31.03.2025

Method of Mining- Semi
Mechanised Open Cast

j Permissible Quantity-
‘ 42,000 cum/annum

i

' Remarks- The above Lessee i.e. Sri Manoj Kumar Samal was imposed a penalty amounting

to Rs. 4,20,47,585/- (Rupees Four Crores Twenty Lakhs Forty-Seven Thousand Five Hundred
Eighty-Five Only) by the Tahsildar, Dharmasala for over extraction of black stone from Aruha

BSQ - 20 Ac. The Lessee has cleared the dues.
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Sl Clearance | arthe Date of Validity

No. (E.C) Proponent/|  Quarry Details Grant of |period o

Serial No. Lessee E.C Lease |

,,,,,, ‘ |
Name-Aruha BSQ No.-3 F

Date Line
valid up to

|
|

f
|
|

(Cluster SI No.2/3),

| Khata No.-779,

l Plot Nos.-2807, 280 &
2811

Area-  Acres 18.88
Decimal

‘: ! pr 7.64 Ha.

“C23B001 . Village- Aruha
DRi63112  [ri Saratlenal o -Dharmasala,

Dist. — Jajpur

],ease-

21.03.2028
02

17.01.2023 5 years
CTO- |
31.03.2025 |

Method of Mining- Semi f
Mechanised Open Cast

Permissible Quantity |
142,034 cum/annum

Remarks- The Mining Officer, Jajpur district during his visit to the Aruha BSQ No. 3 (Area -
18.88 Ac) on 11.03.2025 found that the saﬁi‘?f'ﬁ'§d§?§-Waé*:f?bperatibr‘ia]_\*-‘evcn:'_-__ithough':"ii'th&
Environmental clearance had expired on: 16.05.2025. The Mining Officet, lajpur seized 16
nos. of vehicles & machinery from the quarry site and imposed a total penalty amounting to
Rs. 40,25,000/- (Rupees Forty Lakhs Twenty FiveT Thousands Only) vide Demand Note No.
1801/MM dated 26.03.2025 against the vehicles. The stated amount being outstanding on the
above Lessee i.e. Sri Sarat Jana, the Mining Officer, Jajpur has filed an FIR at Dharmasala
Police Station, Dist. - Jajpur.

4. Site Survey and Physical Inspection of the Inquiry Team. The joint Inquiry Team with

the help of local revenue officials, village map/cadastral map and GPS carried out the detailed
survey of the subject quarries at site and physically moved from co-ordinate to co-ordinate and

pillars posted on ground zero.

During physical inspection of the Aruha BSQ site, it was ascertained that no quarrying
activities are being undertaken at present , That apart, no vehicles, no manpower and no
machinery were detected at site. A close inspection revealed that there was no trace of any
3|Page
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vehicular movement on ground to suggest mining activities. It was also seen that minor mineral

i.e. black stone of moderate quantity which was extracted previously was stacked at the base of
the quarry.

& Observation/Findings of the Joint Inquiry Team . The para-wise observations/

findings of the joint inquiry on allegations as per original application are enclosed as
Annexure-'A” to this report for Kind perusal of the Hon'ble NGT. EZ, Kolkata.

-~ \ v\' ‘gaf\p
('
y | %\%
Mining O , Jajpur Tahasildar, Dharmasala R.O, SPCB,
District Kalinga Nagar
Date: g, 8<. ADRL" Date: Date: \ {065 WX

of
Deputy Dire of Mines,

O 3
Deputy Director of Mines, Deputy Directt}r%reclf Geology

Jajpur Circle Directorate of Mines & Directorate of Minor Minerals,
Geology, Odisha, Odisha, Bhubaneswar
Bhubaneswar
Date: [&. €5 M%’ Date: Date:

Addl. District Mllgistrate (Revenue), Jajpur
{6 10":»(( v
o

Collector & D.M, Jajpur
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_'—Rele\*ant Para No. h )
in Original O.A. Allegations in brief Findings/ Action taken
No. 68/2023 (ToR) B
1 2) (&)
Para-0i ‘ State Pollution Control Board grants consent to operate (CTO) after receiving all the
ara
araciid statutory clearance of the quarry as per the requirement of the Board. The present status of
ara-.

Violation of EC & CTO norms consent to operate granted to the Black Stone Quarries Aruha Cluster are enclosed as
Annexure-I. (Copy enclosed as Annexure-| Series).

A Joint enquiry was conducted on dated 03.12.2024 by the officials of Mining, Revenue
and SPCB to look into the allegation. Further The Mining Officer, Jajpur district during
his visit to the Aruha BSQ No. 3 (Area — 18.88 Ac) on 11.03.2025 found that the said
BSQ was operational even though the Environmental clearance had expired on
16.05.2025. The Mining Officer, Jajpur seized 16 nos. of vehicles & machinery from the
quarry site and imposed a total penalty amounting to Rsf40,25,000/+ (Rupees Forty Lakhs
Twenty FiveT Thousands Only) vide Demand- ‘Note No. 1801/MM: dated 26.03.2025
against the vehlcles The stated amount being outstanding on the above Lessee i.e. Sri
Sarat Jana, the Mining Officer, Jajpur has filed an FIR at Dharmasala Police Station, Dist.

- Jajpur. In addition to this a Joint enquiry was conducted on dated 24 03.2025 by the

Inaction with respect to written
application dated 06.12.2024 of the

complainant,

Para-02
Para-29

lllegal Mining Operation in Aruha BSQs. (Copy of reports enclosed as Annexure-[[

district administration to look into the allegation of residents of Aruha Villages regarding

ElPage
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\
|
Para-03
| Para-15
" Para-16
\

Allegation on excavation beyond 6

metres depth.

For verification of the same, M/S TKS Consultancy Services, Bhubaneswar was requested
to conduct survey and submit its report. The report submitted by the agency on dated

19.04.2025 revealed, excavation has been done beyond six metres in some places of the

above two quarries. Taking into account the sensitiveness of the matter & to avoid any
future litigation, the ORSAC, Bhubaneswar has been requested vide this office Letter
No.2787 dated 07.05.2025 to check the authenticity of the report submitted by M/S TKS
Consultaﬁcy Services. After confirmation from the ORSAC, the report will be/submitted

Para-04
‘ Para-12
| Para-13

Extraction beyond the permissible
quantity

M/s. TKS Consultancy Services, Bhubaneswar has been requested vide this office Letter
No. 924 dated 18.02.2025 & Letter No.2692 dated 02.05.2025 to assess the volume of
black stone extracted which is awaited at its end. (Copy of Letter No. 924 dated
18.02.2025 & Letter No.2692 dated 02.05.2025 enclosed as Annexure-IV Series).

dated 25.04.2024 by the Tahasildar, J

Regarding non-deposition of Govt.

dues issued vide demand notice

The Lessee Sri Manoj Kumar Samal was imposed a penalty amounting to Rs.
4,20,47,585/- (Rupees Four Crores Twenty Lakhs Forty-Seven Thousand Five Hundred

Eighty-Five Only) by the Tahsildar, Dharmasala for over extraction of black stone from
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T Dharmasala Aruha BSQ — 20 Ac. The Lessee has cleared the dues.
Regardirig?on-deposition of Govt. | The revised demand issued by the Tahasildar, Dharmasala was challenged by the lessee]
Paine06 dues issued vide demand notice Sri Sarat Kumar Jena and as per the order of the Hon’ble Court passed in WP(C)
dated 16.05.2023 by the Tahasildar, | No.22490/2023, the lessee was allowed to operate the quarry after depositing 30% of the
Dharmasala revised demanded amount,on d}d 02.07.23.
T Unscientific quarry operation in | The Mining operation is being done by Open cast semi-mechanised method of mining.
broad day light. -
In compliance to the Order dated 28.02.2020 of the Hon’ble NGT passed in O.A
No.304/2019 in the matter of M. Haridasan & others Vrs State of Kerla, the Central
Pollution Control Board (CPCB) has submittect\g;xqpo:tonﬁdistgﬁi;ﬁﬁiﬁﬁ;grifggq;:_p_cn:r;i_tthjg
Purs 66 Stone Quarrying wherein the minimum distance of stone quarries from Residential/Public
Para05 Allegation regarding distance of buildings, Inhabited sites, Protected monuments, Heritage sites, National/State Highway,
stone quarries to nearby Habitats, | District roads, Public roads, Railway line/area, Ropeway trestle or station, Bridges, Dams,
il Railway line, Ponds, Schools and Reservoirs, River, Canals, or Lakes or Tanks, or any other locations to be considered by
Bk Crusher Units in Aruha Cluster under | States has been fixed to 100 metre ‘whe n blasting is not involved and ‘200 metre: when |
P12 Dharmasala Tahasil of Jajpur district blasting is involved and the same is applicable :th;t’irl_g_S?t,a‘tc of Od lsha ;
e and violation of CBCB guidefines, -
Pl To ascertain the distance factor, @ field visit was:conducwdon, %&3.2025 by Mining
Officials, Regional Officer, State Pollution Control Board, K“aIi.ngﬁmagar and Revenue
Officials of Dharmasala Tahasil. In this regard, an ORSAC Empanelled Agency M/S TKS
Consultancy Service was requested to conduct a survey through DGPS for measuremeit_/
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of distance from BSQs to nearby Habitats, Railway line, Ponds, Schools and Crusher
Units in Aruha Cluster under Dharmasala Tahasil of Jajpur district. The said agency has

submitted its report which reveals that both the quarries i.e. Aruha BSQ No.3 (18.88 Acre)
& Aruha BSQ No.5 (20 Acre) are in safe distance i.e. more than 200 met (Copy of the
report along with map showing the distance factor is enclosed as Annexure-V Series)

Para-14

There is transportation of nearly 200
trips of stone loaded vehicles

resulting pot .holes.

No vehicular movement is noticed during joint field visit.

—

Para-17

Not obtaining permission from

ground water authority and violation

of E.C

Para-18

Requirement of water for quarry

operation

No permission has been granted by any authority to take water from nearby villages.

Para-20

Contaminated water condition &
operation without valid explosive

licence.

During visit on 07.01.2025 samples from ground water collected from the tube well at
Jabaratali village and sample collected from the tube well at Jabaratali Prakalpa Primary
School were taken and analysed#From analysis report it is re‘%ledﬂla&walermadj oining
éiéa*fi'stﬁ?ibi:béhtéhiffﬁtédi.'{.(i‘opyr of the monitoring report is enclosed as Annexure-V]
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Para-21
Para-22
Para-23
Para-32
Para-35
Para-42

Wagon blasting, illegal and
uncontrolled blasting, use of illegal

explosive, plying of vehicles at night

During joint field visit there was no mining operation at ground zero.

However, the lessees of Aruha BSQ No.3 (18.88 Acre) & Aruha BSQ No.5 (20 Acre),
prior to operational of the quarries have obtained permission from the Directorate General
of Mines Safety (DGMS), Bhubaneswar under Regulation 106 (2) (b) of the Metalliferous
Mines Regulation, 1961 and appointed Mines Manager in their respective quarries as per
section 17 of Mines Act, 1952 and under regulation 34( 1) of Metalliferous Mines
Regulation Act, 1961.

Para-24

For making of solar fencing.

No such provision is incorporated in the Mining Plan, EC, CTE & CTO.

Para-25
Para-27

No plantation and green belt around
quarries by project proponent

At present there are approximately 30 numbers of tress around the Aruha BSQ Cluster. As
per EC conditions the project proponent (lease Holder) shall deposit certain amount with
respective District Environment Society for raising plants of native species within 2 years
in a suitable location adjoining the quarry.

Para-26

No sprinkling of water to arrest dust,
no proper stacking of over burdens

During visit there were no mining operation found. The rain water are stored inside the

quarry as observed. Moreover, less quantity of over burdens noticed inside the quarries.

Para-28

Hazardous waste authorization

?irPage

There is no workshop inside the lease area so hazardous waste authorization is not
required as per Hazardous waste management Rules 2016.
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Para-30 Air & noise pollution while plying During visit there is no mining operation as well as transportation observed.

Para-36 on the village road.

There are 07 numbers of Crusher are in Aruha Mouza and all are having Sitting Clearancﬂ

o Certificate. Consent to establish granted to the stone crushers after obtaining the sitting
am-

Dora 48 Establishment of stone crusher unit | clearance certificate from District Administration.
a.ra_

(The list of stone crushers is enclosed as Annexure-VII Series).

That the Director General of the Mines safety on dated 24th 25th and 26th of September]
2024 conducted an inspection in the Dharmasala Tahasil of Jajpur District Odisha and
observed major contraventions during inspection of quarries. Accordingly, all the Lessee
of black stone quarries were directed vide Letter No. 4288 dated 16.011.204 of Deputy
Director Mines, Jajpur Circle to stop mining operation and other allied activities with
immediate effect till rectification of the contraventions pointed out by the DGMS.

Para-33 Violation of DGMS guidelines (The Letter No. 4288 dated 16.011.204 is enclosed as Annexure-VIII Series).

The lessees of Aruha BSQ No.3 (18.88 Acre) & Aruha BSQ No.5 (20 Acre), prior to
operational of the quarries have obtained permission from the Directorate General of
Mines Safety (DGMS), Bhubaneswar under Regulation 106. (2) (b) of the Metalliferous
Mines Regulation, 1961 and appointed Mines Manager in their respective quarries as per
section 17 of Mines Act, 1952 and under regulation 34(1) of Metalliferous Mines

IGjPage
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Regulation Act, 1961.

Para-37
Para-39
Para-40

Violation of CTO conditions

There are two number of quarries namely Aruha Black Stone quarry 2/3 and Aruha Black

stone quarry were under consent administration.

(1) The rain water is stored inside the quarry as observed.

(ii) The rain water are channelized inside the quarry as observed.

(iii)There was no mining operation found during visit.

(iv) There was no mining operation found during visit

There was no mining operation as well as transportation found during visit.

(v) There was no mining operation as well as transportation found during visit.

(vi) There was no mining operation as well as transportation found during visit

(vii) As per the consent to operate condition, the lessee shall obtain NOC from
CGWA for withdrawal of groundwater required for the project, if any. During
visit it was found that there was no withdrawal of ground water inside the

lease.

(viii) No obstruction of flow of water from higher to lower land was observed.

Para-44
Para-45

Non-action of Revenue

Officials/district administration to

The allegation is non-maintainable. The District Administration is delivering its full |

strength in preventing theft and illegal transportation of minor minerals through District

ItIPage
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Para-46 stop illegal mining operation
Para-47

Level Task Force Committee i.e. in district level under the Chairmanship of the District
Collector, Sub-divisional Level under the Chairmanship of District Sub-Collector and
Tahasil Level under the Chairmanship of concerned Tahasildar. Further the Authorities
are well concerned about their duties and responsibilities. Action as deemed proper is
being taken against the offenders and will also be taken if any violation is observed in
future.

- Miscellaneous issues related to Compliance to the Orders of the Hon’ble Courts are being meticulously implemented.
mining of minor minerals (murroms, | Remedial actions are also being taken whenever violations of any of the norms / terms &
Para48 1o 51 sand etc.) and violation of EC, CTO, | conditions are 'brought to fore. Further, action against contravention of any of the

CTE norms and Orders passed rules/norms/terms & conditions of the lease will be taken as deemed proper as per law.

previously by the Hon’ble NGT -
regarding
' Ay | WMo —
Mining Officef ajpur District Tahasildmasala R.O, SPCB, \b \O S ‘ S
Kalinga Nagar
Date: Ib ‘,;— I o Date: Date: | / 0¥ } 2025

[ZjPage
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Deputy Direc f Mines,
Jajpur Circle

Date: |6- c;.w»f

AddL. District Maltm/ewwe), Jajpur

Date: w-H\ MW-’J‘ 0'2.02:5

|31Page
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o ! -—
Deputy Director of Mines, Deputy Direc)o(rq'fl‘ech- Ge%'ﬁ}gy
Directorate of Mines & Geology, Odisha,  Directorate of Minor Minerals, Odisha, Bhubaneswar
Bhubaneswar
Date: Date:
//
Collector & D.M, Jajpur
)
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ol

GO\IERN
OFFICE OF Th py LN OF ODISHA 2B

PUTY DIRECTOR OF MINES
L JAIPUR CIRCLE, JAJPUR
‘- nlﬂil: g

\mj{ypm..nnn@go v.in

4
Letter No __ A4Db6b /Dt_Ot-pn. . -
Ts € _— %ﬁd

Sri Manoj Kumar Sama
S/o- Mahendrg K

Umar Sama
At- Aruha, Ps. Dharmasala i
Dist- Jajpur
Sub Supply of information, under RT) Act 2005,
Ref Your application d, 30.6..2025

available information as sought by yo
Encl: As above.

Mining Officércum- PIO,
O/o the Deputy Director of Mines, Jajpur

Memo No. __ A06F dt. Ol'ka-@Qs
Copy submitted to the D.D.D-cum-1¢ Appellate Authority, Ja@r diicle, /J<jpur for
(A%
1%

favour of Kind information.
Mining Officer- ¢y PIO,
O/o the Deputy Director of Mines, Jajpur

(} Scanned with OKEN Scanner
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APPLICATIONS CENTRE (ORSAC)
tof Science & Technology, Govt. of Odisha

ODISHA Sppc

D‘-‘Panmen

ORSACPRATINS! 2372 i 31,)6]7,3.3:3/

lo. :
The Depwty Direglor ol Mj A

. nes (1/¢ )

b Jugpur CireleJujpur )

Sub: Submission of authenfigity o M/ TKS Consultancy

' i ; W by M/ TKS Consullane

Services. Bhubancswar Y ol the report submitied by )

Rel: (1) Your Lete

(2) letter N
Odisha.

Sir.

r No, 2787, Dated 07,05.2025
0.1080 duteq on10,04.2025 of the Director of Minor Minerals,

With reference 1o the subject ang your letter ated above, you have requested 1o
cheek Tor the authenticity ol (he 1'|.:p<|r1\ baxed on Madification of” Mining plan
approved on 17.12.2024 and drone surveyed on 28.10.2024 w.r.LAruha BSQ (Cluster
SI No.275)-und Aruha BSQ (Cluster §1 No.2/3) in village Aruha under Dharmasal
Tahusil oF JAIPUR District, Odisha, submitied by M/ TKS Consultancy Serviees,
Bhubaneswar reparding whether excavation his been done beyond the depth of 6
metres or not I ths regand. the reports wort Ayuha BSOQ (Cluster SEN0.2/S) and
Aruha BSQ (Cluster S No 23) were examined considering the "56)/ regarding
clartfication on area and depth to be considered Jor volume consideration for minor
minerals for drone survey”™ issued by the Directorate of Minor Mincrals, vide [etier
No.1080 Dated 10.04.2025.it is stated that, for stonc, depth 10 be considered six
metres from the undisturbed Jowed contour line (Lowest RL) of the lease arca or
extrapolated mmimum contour line of the lease urcu. Considering the above criteria
{olfowing observations have heen made w.rt Aruha BSQ (Cluster 81 No.2/5) and
Aruha BSQ (Cluster S No.2/3)

. Aruha BSQ (ClesterSl No.2/3), Area-20 Acres:
It 1s observed that from the drone survey report conducted on 28.10.2024. the
lowest undisturbed surface height is 45 metres as per mining plan and
excavation has been done up 10 a depth ol 40 metres drone surveyed on
28.02.2025 which imphes excavation has not pone beyond 6 metres from (he
lowest undisturbed contour line (Lowest R1) of e lease area,

18q9
] 4
'&3 r 06 '2035

Piol No 45@8(F) Jayadev Vihar, Near Gopabandhu Acadenty of Admunstration, Ur- 16 Bhiubaneswar - 751023, Odisna, India
Tel <91 674 2303625 Email orsac2012@gmal com [ orsac od@@oic i Website WD Fwacs 053¢ Yovn
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Aruha BSQ (Cluster S| NO.213)-A gy X

K88 Acreg
s observed that from (he drone sy, Iy

) PO congyeqe 2810 2024 (e
lowest undisturbed surface height Melrey ;:tltd Mg
excavation has been done P L0 depyy, " (l‘"mr!J‘t.llllunlng plan and
2802.2025  which mplies excavatigy |, 8 drone "'”"‘f')“' ;’”

s liom 1he

k 4 pone beyoy d .
lowest contour line (Lowest R1L) of the lease urey YR & ma

Bajabati BSQ -3 und Bajabati BSQ) .5

e ungep Process,

Minor h-linumf.slc

T & mineg departmeny
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